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RAJYA SABHA
Thursday, the 22" December, 2022 / 1 Pausha, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, | urge all the hon. Members to be extra cautious
about the surging Covid cases in the world. It is our ardent duty to set example
before our country. India had overcome the challenges of Covid in the past due to
coordinated efforts of administration, doctors, healthcare professionals and sanitation
workers. We had administered over two billion doses of free Covid vaccine in record
time. This is unparalleled in the world. Not only that, we have digitally recorded and
issued certificates to all those vaccinated, again, another unparalleled example in the
world for its scale, size and speed. Hon. Members, currently, as the situation of
Covid is getting alarming, we need to be vigilant and must take all precautionary steps
including wearing masks, use of sanitizers and social distancing. | urge all of you to
wear masks inside the House as well. We had made masks available to all of you.
Once again, | request that we need to join hands and lead the nation by example.
Now, Papers to be laid to the Table.

PAPERS LAID ON THE TABLE

Reports and Accounts of various Organizations, Councils, Centres and Institutes for
various years and related papers

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JITENDRA SINGH): Sir, | lay on the Table—

(A)  Acopy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-
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(i) (a) Forty-eighth Annual Report and Accounts of the Central Electronics
Limited (CEL), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 8107/17/22]

(i) (a) Thirty-third Annual Report and Accounts of the Indian Vaccines
Corporation  Limited (IVCOL), Gurugram, Haryana, for the year 2021-
22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8108/17/22]

(i) (a) Tenth Annual Report and Accounts of the Biotechnology Industry
Research Assistance Council (BIRAC), New Delhi, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8073/17/22]

(iv) (a) Thirty-third Annual Report and Accounts of the Bharat Immunologicals
and Biologicals Corporation Limited (BIBCOL), Bulandshahar, Uttar
Pradesh, for the year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 8109/17/22]

(B) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 31 and sub-section (3) of Section 32 of the Regional Centre
for Biotechnology Act, 2016:-

(a) Annual Report and Accounts of the Regional Centre for Biotechnology
(RCB), Faridabad, Haryana for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8074/17/22]
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(C) A copy each (in English and Hindi) of the following papers under
Section 14 of the Technology Development Board Act, 1995:—

(a) Annual Report and Accounts of the Technology Development Board, New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 8070/17/22]

(D) A copy (in English and Hindi) of the Annual Report of the Central
Information Commission (CIC), New Delhi, for the year 2021-22, under sub-section

(4) of Section 25 of the Right to Information Act, 2005.
[Placed in Library. See No. L.T. 8079/17/22]

(E)  Acopy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Bose Institute, (Bl), Kolkata, for year
2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8091/17/22]

(i) (a) Annual Report and Accounts of the Birbal Sahni Institute of
Palaeosciences, (BSIP), Lucknow, Uttar Pradesh, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8092/17/22]

(i) (a) Annual Report and Accounts of the Indian Association for the Cultivation
of Science, (IACS), Kolkata, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8093/17/22]

(iv) (a) Annual Report and Accounts of the Indian Institute of Astrophysics, (IIA),
Bengaluru, for the year 2021-22, together with the Auditor's Report on the
Accounts.
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(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8094/17/22]

(v) (a) Annual Report and Accounts of the Indian Institute of Geomagnetism
(IIG), Navi Mumbai, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8095/17/22]

(vi) (a) Annual Report and Accounts of the Indian Institute of Nano Science and
Technology (INST), Mohali, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8096/17/22]

(vii) (a) Annual Report and Accounts of the International Advanced Research
Centre for Powder Metallurgy and New Materials (ARCI), Hyderabad, for
the year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working the above Centre.
[Placed in Library. See No. L.T. 8097/17/22]

(vii) (a) Annual Report and Accounts of the Jawaharlal Nehru Centre for
Advanced Scientific Research (JNCASR), Bengaluru, for the year 2021-
22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working the above Centre.
[Placed in Library. See No. L.T. 8098/17/22]

(ix) (a) Annual Report and Accounts of the Raman Research Institute (RRI),
Bengaluru, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working the above Institute.
[Placed in Library. See No. L.T. 8099/17/22]

(x) (a) Annual Report and Accounts of the North East Centre for Technology
Application and Reach (NECTAR), Shillong, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8100/17/22]
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(xi) (a) Annual Report and Accounts of the Scientific Engineering Research Board
(SERB), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working the above Board.
[Placed in Library. See No. L.T. 8101/17/22]

(xii) (a) Annual Report and Accounts of the Indian National Science Academy
(INSA), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working the above Academy.
[Placed in Library. SeeNo. L.T. 8102/17/22]

(xii) (a) Annual Report and Accounts of the National Academy of Sciences, India
(NASI), Prayagraj, Uttar Pradesh for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working the above Academy.
[Placed in Library. See No. L.T. 8103/17/22]

(xiv) (a) Annual Report and Accounts of the Vigyan Prasar, New Delhi, for the year
2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working the above organization.
[Placed in Library. SeeNo. L.T. 8104/17/22]

(xv) (a) Annual Report and Accounts of the Technology Information, Forecasting
and Assessment Council (TIFAC), New Delhi, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8105/17/22]

(xvi) (a) Annual Report and Accounts of the Centre for Nano and Soft Matter
Sciences (CeNS), Bengaluru, for the year 2021-22, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8106/17/22]

(xvii) (a) Annual Report and Accounts of the Indian Institute of Tropical
Meteorology (IITM), Pune, Maharashtra, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8084/17/22]
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(xvii) (a) Annual Report and Accounts of the National Institute of Ocean
Technology (NIOT), Chennai, Tamil Nadu, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8083/17/22]

(xix) (a) Annual Report and Accounts of the National Centre for Earth Science
Studies (NCESS), Thiruvananthapuram, Kerala, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8086/17/22]

(xx)(a) Annual Report and Accounts of the Indian National Centre for Ocean
Information Services (INCOIS), Hyderabad, Telangana, for the year
2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8087/17/22]

(xxi)(a) Annual Report and Accounts of the National Centre for Polar and Ocean
Research (NCPOR), Goa, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8088/17/22]

(xxii)(a) Annual Report and Accounts of the Saha Institute of Nuclear Physics
(SINP), Kolkata, for the year 2021-22, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8089/17/22]

(xxiii)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New
Delhi, for the year 2019-20, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

(xxiv)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New

Delhi, for the year 2020-21, together with the Auditor's Report on the
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Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. For (xxiii) and (xxiv)See No. L.T. 8076/17/22]

(xxv)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 8077/17/22]

(xxvi)(a) Annual Report and Accounts of the Institute for Plasma Research, (IPR),
Gandhinagar, Gujarat for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8078/17/22]

(xxvii)(a) Annual Report and Accounts of the Tata Institute of Fundamental
Research (TIFR), Mumbai, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8090/17/22]

(xxviii)(a) Annual Report and Accounts of the Physical Research Laboratory (PRL),
Ahmedabad, Gujarat, for the year 2021-22, together with  the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8081/17/22]

(xxix)(a) Annual Report and Accounts of the Indian Institute of Space Science and
Technology (IIST), Thiruvananthapuram, Kerala, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 8082/17/22]

(xxx)(a) Annual Report and Accounts of the North Eastern Space Applications
Centre (NE-SAC), Umiam, Meghalaya, for the year 2021-22, together
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with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8080/17/22]

(xxxi)(a) Annual Report and Accounts of the Harish-Chandra Research Institute
(HRI), Prayagraj, for the year 2021-22, together with  the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8070/17/22]

(xxxii)(a) Annual Report and Accounts of the Central Civil Services Cultural and
Sports Board, New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8075/17/22]

(xxxii)  Annual Report and Accounts of the National Centre for Good Governance
(NCGG), New Delhi, for the year 2021-22, together with the Auditors

Report on the Accounts.
[Placed in Library. See No. L.T. 8397/17/22]

(xxxiv)(a) Sixty-eighth Annual Report and Accounts of the Indian Institute of Public
Administration (IIPA), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Summary of the Annual Report of the above Institute for the year 2021-22.
[Placed in Library. See No. L.T. 8079/17/22]

(xxxv)(a) Annual Report and Accounts of the Kendriya Bhandar, New Delhi, for the
year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society .
[Placed in Library. See No. L.T. 8083/17/22]

I.  Notifications of the Ministry of Environment, Forest and Climate Change
Il. Report and Accounts (2018-19 to 2020-21) of the National Biodiversity Authority,
Chennai and related papers

YiaRY], 99 IR FAIR] gRac #3ed § e w3 (3ft siffaet AR gie)
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l. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, issued under sub-section (1)
and clauses (v) and (xiv) of sub-section (2) and sub-section (3) of Section 3 of
the Environment (Protection) Act, 1986, along with Delay Statement :-

(1) S.0. 1176 (E), dated the 13" April, 2017, notifying an area of the
Mookambika Wildlife Sanctuary in the State of Karnataka as the
Mookambika Wildlife Sanctuary Eco-sensitive Zone.

(2) S.0. 1564 (E), dated the 15™ May, 2017, notifying an area to an extent
varying from 1 kilometer to 16 kilometers around the boundary of
Talacauvery Wildlife Sanctuary in the State of Karnataka except along the
side where it shares the border with the State of Kerala where it is zero km
as the Talacauvery Wildlife Sanctuary Eco-sensitive Zone.

(3) S.0. 1701 (E), dated the 26" May, 2017, notifying an area of Brahmagiri
Wildlife Sanctuary in the State of Karnataka as the Brahmagiri Wildlife
Sanctuary Eco-sensitive Zone.

(4) S.0. 1815 (E), dated the 7" June, 2017, notifying an area varying from 1
kilometer to 1.90 kilometers from the boundary of Attiveri Bird Sanctuary in
the State of Karnataka as the Attiveri Bird Sanctuary Eco-sensitive Zone.

(5) S.0. 1811 (E), dated the 7" June, 2017, notifying an area to an extent
varying from 0.95 to 4.50 kilometers from the boundary of
Rangayyanadurga Four Horned Antelope Wildlife Sanctuary in the State of
Karnataka as the Rangayyanadurga Four Horned Antelope Wildlife
Sanctuary Eco-sensitive Zone.

(6) S.0. 2029 (E), dated the 28" June, 2017, notifying an area of
Ghataprabha Bird Sanctuary in the State of Karnataka as the Ghataprabha
Bird Sanctuary Eco-sensitive Zone.

(7) S.0. 2028 (E), dated the 28" June, 2017, notifying an area to an extent
varying from 1 to 10 kilometers from the boundary of Pushpagiri Wildlife
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Sanctuary in the State of Karnataka as the Pushpagiri Wildlife Sanctuary
Eco-sensitive Zone.

(8) S.0. 2147 (E), dated the 6" July, 2017, notifying an area to an extent
varying from 100 meters to 4.60 kilometers around the boundary of
Ranebennur Blackbuck Sanctuary in the State of Karnataka as the
Ranebennur Blackbuck Sanctuary Eco-sensitive Zone.

(9) S.0. 2148 (E), dated the ¢" July, 2017, notifying an area to an extent
varying from 1.0 kilometre to 3.2 kilometres around the boundary of Gudavi
Bird Sanctuary in the State of Karnataka as the Gudavi Bird Sanctuary
Eco-sensitive Zone.

(10) S.O. 2145 (E), dated the 6" July, 2017, notifying an area with an extent
varying from 1.0 Kilometer to 7.00 Kilometers all around the boundary of
Gudekote Sloth Bear Sanctuary in the State of Karnataka as the Gudekote
Sloth Bear Sanctuary Eco-sensitive Zone.

(11)8.0. 2733 (E), dated the 22" August, 2017, notifying an area to an extent
varying from 1.0 kilometer to 14.5 kilometers around the boundary of the
Cauvery Wildlife Sanctuary in the State of Karnataka as the Cauvery
Wildlife Sanctuary Eco-sensitive Zone.

(12) S.0. 3031 (E), dated the 14" September, 2017, notifying an area to an
extent varying from 0.45 kilometer to 4.20 kilometers around the boundary
of MalaiMahadeshwara Wildlife Sanctuary in the State of Karnataka as the
MalaiMahadeshwara Wildlife Sanctuary Eco-sensitive Zone.

(13) S.0. 3084 (E), dated the 21* September, 2017, notifying an area to an
extent varying from 1.0 kilometer to 4.30 kilometers from the boundary of
Melukote Wildlife Sanctuary in the State of Karnataka, as the Melukote
Wildlife Sanctuary Eco-Sensitive Zone.

(14) S.O. 3132 (E), dated the 27" September, 2017, notifying an area to an
extent of 0.32 kilometers to 7.80 kilometers from the boundary of Nugu
Wildlife Sanctuary in the State of Karnataka, as the Nugu Wildlife
Sanctuary Eco-sensitive Zone.
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(15) S.0. 3577 (E), dated the 10" November, 2017, notifying an area to an
extent varying from 0.63 kilometers to 1.36 kilometers from the boundary of
Devaraja islands of the Sanctuary; 0.50 kilometers to 2.35 kilometers from
the boundary of Puttaihnakoppalu islands of the Sanctuary and 0.35
kilometers to 6.0 kilometers from the boundary of the Gendehosahally
islands of the Sanctuary in the State of Karnataka, as the Ranganathittu
Bird Sanctuary Eco-Sensitive Zone.

(16) S.0. 2797 (E), dated the 5" August, 2019, notifying an area to an extent
varying from one kilometre to 13.80 kilometres around the boundary of
Sharavati Valley Wildlife Sanctuary, in Shivamogga district in the State of
Karnataka as the Ecosensitive Zone.

(17) S.0. 2893 (E), dated the 9" August, 2019, notifying an area to an extent
varying from zero kilometre (due to inter-State boundary) to 9.8
kilometres around the boundary of Chincholi Wildlife Sanctuary, in
Kalaburagi District in the State of Karnataka as the Eco-sensitive Zone.

(18) S.0. 4152 (E), dated the 19" November, 2019, notifying an area to an
extent varying from 0.50 kilometre to 6.00 kilometres around the boundary
of Biligirirangaswamy Temple Tiger Reserve, in Chamrajanagar district in
the State of Karnataka as the Biligirirangaswamy Temple Tiger Reserve
Wildlife Sanctuary Eco-sensitive Zone.

(19) S.0. 1036 (E), dated the 11" March, 2020, notifying an area to an extent
varying from 100 meters to 1.0 kilometer around the boundary of
Bannerghatta National Park, in Bengaluru and Ramanagara districts in the
State of Karnataka as the Bannerghatta National Park Ecosensitive Zone.

(20) S.0. 2188 (E), dated the 2™ July, 2020, notifying an area to an extent
varying from 0 (zero) to 9.60 kilometres around the boundary of
Kudremukh National Park, in Chikkamagaluru, Dakshina Kannada and
Udupi districts in the State of Karnataka as the Kudremukh National Park
Eco-sensitive Zone.

(21) S.0. 2942 (E), dated the 28" August, 2020, notifying an area to an
extent varying from 0 (zero) to 7.80 kilometres around the boundary of

11
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Someshwara Wildlife Sanctuary, in Udupi and Shivamogga districts in the
State of Karnataka as the Someshwara Wildlife Sanctuary Eco-sensitive
Zone.

(22) S.0. 3497 (E), dated the 9" October, 2020, notifying an area to an
extent varying from 1.00 kilometre to 2.20 kilometres around the boundary
of Thimlapura Wildlife Sanctuary, in Tumakuru district in the State of
Karnataka as the Thimlapura Wildlife Sanctuary Eco-sensitive Zone.

(23) S.0. 787 (E), dated the 19" February, 2021, notifying an area to an
extent varying from 100 meters to one kilometre around the boundary of
Yadahalli Chinkara Wildlife Sanctuary, in Bagalkot District in the State of
Karnataka as the Yadahalli Chinkara Wildlife Sanctuary Eco-sensitive
Zone.

(24) S.0. 5251 (E), dated the 17" December, 2021, notifying an area to an
extent varying from 575 meters to 1.00 kilometre around the boundary of
Jogimatti Wildlife Sanctuary, in Chitradurga district in the State of
Karnataka as the Jogimatti Wildlife Sanctuary Eco-sensitive Zone.

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under sub-section (1) read
with clause (v) and clause (xiv) of sub-section (2) of Section 3 of the Environment
(Protection) Act, 1986, along with Delay Statement:-

(1) S.0. 1857 (E), dated the 8" June, 2017, notifying an area to an extent
varying from 1.0 kilometer to 3.25 kilometers from the boundary of
Arabithittu Wildlife Sanctuary in the State of Karnataka, as the Arabithittu
Wildlife Sanctuary Eco-sensitive Zone.

(2) S.0. 2993 (E), dated the 12" September, 2017, notifying an area to an
extent varying from 130 meters to 1.80 kilometers from the boundary of
Ramadevarabetta Vulture Sanctuary in the State of Karnataka, as the

Ramadevarabetta Vulture Sanctuary Eco-sensitive Zone.
[Placed in Library. For (i) (1) to (24) and (i) (1) and (2) SeeNo. L.T. 7926/17/22]

Il. (1) A copy each (in English and Hindi) of the following papers, under
Section 30 of the Biological Diversity Act, 2002:-
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(i) (a) Annual Report and Accounts of the National Biodiversity Authority,
Chennai, for the year 2018-19, together with the Auditor’'s Report on the
Accounts.

(b) Review by Government on the working of the above Authority.

(i) (a) Annual Report and Accounts of the National Biodiversity Authority,
Chennai, for the year 2019-20, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Authority.

(i) (a) Annual Report and Accounts of the National Biodiversity Authority,
Chennai, for the year 2020-21, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1)(i)(a), (ii)(a) &(ii)(a) above.
[Placed in Library.For(i)and(ii) SeeNo. L.T.8398/17/22]

I.  Report (2021-22) of IFSCA
Il. Statement (2022-23) on Half Yearly Review in relation to the Budget and related
papers

fora w3 # oy w3t (2N daet Gie)) : weley, § EfRad U 9T ued )
AT g -

l. A copy (in English and Hindi) of the Annual Report of International Financial
Services Centres Authority (IFSCA) for the year 2021-22, under sub-section (3) of

Section 19 of the International Financial Services Centres Authority Act, 2019.
[Placed in Library. See No. L.T. 8898/17/22]

Il. A copy (in English and Hindi) of the Statement on Half Yearly Review of the
trends in receipts and expenditure in relation to the Budget, at the end of the first half
of the Financial year 2022-23 and Statement explaining deviations in meeting the
obligations of the Government, under sub-section (1) and (3) (b) of Section 7 of

the Fiscal Responsibility and Budget Management Act, 2003.
[Placed in Library. See No. L.T. 7951/17/22]
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Reports and accounts (2021-2022) of NALSA, New Delhi; ILI, New Delhi and related
papers

fafey iR = W=rera § sy w3t (). v, 9. R 999  #eiey, § f=faRaa o
[T Yo UR Rl § -

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 18 of the Legal Services Authorities Act, 1987 :—

(a) Annual Report and Accounts of the National Legal Services Authority
(NALSA), New Delhi, for the year 2021-22, together with the Auditor’s
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(i) A copy each (in English and Hindi) of the following papers:—

(a) Sixty-fifth Annual Report and Accounts of the Indian Law Institute (ILI),
New Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. For (i) and (i) See No. L.T. 8398/17/22]

Report and Accounts (2021-2022) of the India Centre for Migration, New Delhi and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(a) Annual Report and Accounts of the India Centre for Migration, New Delhi,
for the year 2021-22, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 8399/17/22]

Report and Accounts(2021-2022) of ICCR, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
MEENAKSHI LEKHI): Sir, I lay on the Table, a copy each (in English and Hindi) of
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the following papers:—

(a) Annual Report of the Indian Council for Cultural Relations (ICCR), New
Delhi, for the year 2021-22.

(b) Annual Accounts of the Indian Council for Cultural Relations (ICCR), New
Delhi, for the year 2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8400/17/22]

Reports and Accounts (2021-2022) of various IHMs; NCHMCT, Noida; ICI, Tirupati
and Noida; IITTM, Gwalior and related papers

e #ATer § ¥ W30 (30 3191 WE) : weiey, § FefaRad uall &) Ueh-Udb Uy
(TSI ot feal #) 4T IS el UR Il §:-

(a) (i) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology & Applied Nutrition, (IHM), Bengaluru, Karnataka for the year

2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 8401/17/22]

(i) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Bhopal, Madhya Pradesh for the year

2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8402/17/22]

(i) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Bhubaneswar, Odisha, for the year 2021-

22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8403/17/22]

(iv) Thirty-second Annual Report and Accounts of the Dr. Ambedkar Institute of
Hotel Management, Catering and Nutrition, Chandigarh, for the year 2021-22,
together with the Auditor's Report on the Accounts.

[Placed in Library. See No. L.T. 8404/17/22]

(v) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Chennai, Tamil Nadu, for the year 2021-

22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8405/17/22]
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(vi) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Ahmedabad, Gujarat, for the year 2021-

22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8406/17/22]

(vii) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Alto-Porvorim, Goa, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8407/17/22]

(vii) Twenty-seventh Annual Report and Accounts of the Institute of Hotel
Management, Catering and Nutrition (Society), Gurdaspur, Punjab, for the

year 2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8408/17/22]

(ix) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Guwahati, Assam, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8409/17/22]

(x) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Gwalior, Madhya Pradesh, for the year

2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 8410/17/22]

(xi) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Hajipur, Bihar, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8411/17/22]

(xii) Thirty-ninth Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition, Hyderabad,
Telangana, for the year 2021-22, together with the Auditor's Report on the

Accounts.
[Placed in Library. SeeNo. L.T. 8412/17/22]

(xiii) Annual Report and Accounts of the Institute of Hotel Management, Catering
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Technology and Applied Nutrition, Jaipur, Rajasthan, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8413/17/22]

(xiv) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition (Calcutta) Society, Kolkata, West Bengal,

for the year 2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8414/17/22]

(xv) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Srinagar, Jammu & Kashmir, for the year

2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8415/17/22]

(xvi) Annual Report and Accounts of the Institute of Hotel Management,
Catering Technology and Applied Nutrition, Mumbai, Maharashtra for the

year 2021-22, together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 8416/17/22]

(xvii) Annual Report and Accounts of the Institute of Hotel Management and
Catering Technology, Thiruvananthapuram, Kerala, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8417/17/22]

(xviii) Annual Report and Accounts of the Institute of Hotel Management, Catering
Technology and Applied Nutrition, Shillong, Meghalaya for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 8418/17/22]

(xix) Annual Report and Accounts of the Institute of Hotel Management, Catering
and Nutrition, Kufri, Shimla, Himachal Pradesh, for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8419/17/22]

(xx) Annual Report and Accounts of the Institute of Hotel Management, Catering
and Nutrition, Pusa, New Delhi, for the year 2021-22, together with the

Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8420/17/22]
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(xxi) Annual Report and Accounts of the Institute of Hotel Management, Catering
and Nutrition, Lucknow, Uttar Pradesh, for the year 2021-22, together with

the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 8421/17/22]

(xxii) Annual Report and Accounts of the National Council for Hotel Management
and Catering Technology (NCHMCT), NOIDA (U.P), for the year 2021-22,

together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8422/17/22]

(xxiii) Annual Report and Accounts of the Indian Culinary Institute Tirupati and
Noida, Uttar Pradesh, for the year 2021-22, together with the Auditor's

Report on the Accounts.
[Placed in Library. See No. L.T. 8423/17/22]

(xxiv) Fortieth Annual Report and Accounts of the Indian Institute of Tourism and
Travel Management (IITFI\/I), Gwalior, Madhya Pradesh, for the year 2021-

22, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 8424/17/22]

(b) Review of Performance by the Government on the working of Institutes at (a)(i)
to (xxiv) above.

Reports and Accounts (2021-2022) of NCDC, New Delhi; NEHHDC, Guwahati and
related papers

SR gdt a7 ™ d3raa # Isg w3, 9 HEdiRar #Aey § ey w6t
(s &Y. g ) : HEIe Y, H FforRad o 991 Ye el IR REaT § -

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 14 and sub-section (4) of Section 17 of the National
Cooperative Development Corporation Act, 1962 :—

(a) Annual Report of the National Cooperative Development Corporation
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(NCDC), New Delhi, for the year 2021-22.
(b) Annual Accounts of the National Cooperative Development Corporation
(NCDC), New Delhi, for the year 2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8251/17/22]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-Fifth Annual Report and Accounts of the North Eastern
Handicrafts and Handlooms Development Corporation Limited
(NEHHDC), Guwahati, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7977/17/22]

I. Reports and Accounts (2021-2022) of Nalanda University, Rajgir, Bihar and
related papers

Il. Reports and Accounts (2021-2022) of ICWA, New Delhi; RIS, New Delhi;
South Asian University, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. RAJKUMAR RANJAN
SINGH): Sir, | lay on the Table—

I. A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 32 of the Nalanda University Act, 2010:-
(a) Annual Report of the Nalanda University, Rajgir, Bihar, for the year 2021-
22.
(b) Annual Accounts of the Nalanda University, Rajgir, Bihar, for the year
2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. SeeNo. L.T. 8425/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report of the Indian Council of World Affairs (ICWA), New Delhi,
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for the year 2021-22.
(b) Annual Accounts of the India Council of World Affairs (ICWA), New Delhi,
for the year 2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8426/17/22]

(i) (a) Annual Report and Accounts of the Research and Information System for
Developing Countries (RIS), New Delhi, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[Placed in Library. See No. L.T. 8427/17/22]

(i) (a) Annual Accounts of the Campus Development Project, South Asian
University, New Delhi, for the year 2021, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8428/17/22]

Reports and Accounts of various Boards, Authorities, Institutes for various years and
related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Bishweswar Tudu, | lay on the
Table—

(A)  Acopy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 15 of the Betwa River Board Act, 1976:—

(a) Annual Report and Accounts of the Betwa River Board (BRB), Jhansi,
for the year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Board.
[Placed in Library. See No. L.T. 8256/17/22]

(B) A copy each (in English and Hindi) of the following papers, under Section
21 of the Brahmaputra Board Act, 1980:—
(a) Annual Report and Accounts of the Brahmaputra Board, Guwahati, for
the year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 8257/17/22]
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(C) Acopy each (in English and Hindi) of the following papers :—

(i) (a) Forty-second Annual Report and Accounts of the Narmada Control
Authority (NCA), Indore, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by the Government on the working of the above Authority.
[Placed in Library. See No. L.T. 8260/17/22]

(i) (a) Annual Report and Accounts of the National Water Development Agency,
New Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Agency.
[Placed in Library. See No. L.T. 8261/17/22]

(i) (a) Annual Report and Accounts of the National Institute of Hydrology,
Roorkee, Uttarakhand, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8255/17/22]

(iv) (a) Annual Report of the National Mission for Clean Ganga (NMCG), New
Delhi, for the year 2021-22.
(b) Annual Accounts of the National Mission for Clean Ganga (NMCG), New
Delhi, for the year 2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above Mission.
[Placed in Library. See No. L.T. 8262/17/22]

(v) (a) Annual Report of the Polavaram Project Authority, Hyderabad, for the year
2020-21.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 8258/17/22]

(vi) (a) Annual Report and Accounts of the North Eastern Regional Institute of
Water and Land Management (NERIWALI\/I), Tezpur, Assam, for the year
2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8429/17/22]
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Reports and Accounts (2021-2022) of CFSI, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. L. MURUGAN): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers: —

(a) Annual Report and Accounts of the Children’s Film Society, India (CFSI),
Mumbai, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of above Society.
[Placed in Library. See No. L.T. 8059/17/22]

Report and Accounts (2021-2022) of NDTL, New Delhi and related papers

qaH PRiBA AR Ve w=Aem § o w6 of ARy gt - wEey, §
F=TTeTRad U=l b1 Ueh-Teb Uit (SIS 21 fa=ah) FHT el R &l §:-

(a) Annual Report and Accounts of the National Dope Testing Laboratory
(NDTL), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b)  Review by Government on the working of the above Laboratory.
[Placed in Library. See No. L.T. 8060/17/22]

Report of the Comptroller and Auditor General of India

UIfer™ SiR Wi 91 A3ATerd # WS #3il (37 TRsaR el : Aelgg, § FRi=®-
HETORATIRIES (Heicd, AhIT qAT AT DI WT) AT, 1971 B GRT 196 & ES
(2) & A de AU HUT H TG, YOS 3R Taldls & 3gfd dAiviRed
HATT—HY IRBR-USIRIA 3R UThicd IR HATI-2022 BT UlrdaT =T 13
(FITE= oRITIRIE) & Hde § HIRA o (= - Wl auRIeTd & Hiida B Gab i
(TSI T f2=<t /) W1 Ye ol UR &l gl

[Placed in Library. See No. L.T. 8430/17/22]

Report of the Comptroller and Auditor General of India

AT 3R e BRI G | IS G931 (27 v fB9R) : weiey, § fRiTe-
HETIATIRIETd (deicd, TThal T |l Bl 2l AT, 1971 BT TIRT 19% & TS
(2) & I HABRTSE FET ¥ DIARTA fAHCS §RT AR AT Vel RIS BT




[ 22 December, 2022 ]

BT - FBR (QTIOTIR ) -3TATE 3R 2T BRI HATAY-2022 b Hlcrda
G 34 (Freq1ee SEmuRien) & Jag § YR & b -Aelaauiiedd & giaded
D1 U Ul (U AT few<l /) FH1 Ueel R Rl gl

[Placed in Library. See No. L.T. 7879/17/22]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI P. WILSON (Tamil Nadu): Sir, | present a copy each (in English and Hindi) of
the following Reports of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice:-

(i) 124" Report on action taken by Government on 114" Report of the
Committee on Demand for Grants (2022-23) of the Legislative
Department; and

(i) 125" Report on action taken by Government on 115" Report of the
Committee on Demand for Grants (2022-23) of the Department of Legal
Affairs.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL, MINES AND STEEL

3t dad TBE (IRTS) : HEIGT, H HIIAT HATAT H HIEd DRIl BT AT -
STATTHRAT BT UgRT IR qe "' 99y & Hde H [A9RT-Hdiea e, @ 3R 3T
Heefl HHE IR AR & A<Id glrdad B e Ui (Ui an i<l #) |4

Jeol IR R gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

DR. ASHOK KUMAR MITTAL (Punjab): Sir, | lay on the Table, a copy (in English and
Hindi) of the Nineteenth Report of the Department-related Parliamentary Standing
Committee on External Affairs (Seventeenth Lok Sabha) on action taken by the
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Government on the Observations/Recommendations contained in its Twelfth Report
on Demands for Grants (2022-23) of the Ministry of External Affairs.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

DR. AMAR PATNAIK (Odisha): Sir, | lay on the Table, a copy (in English and Hindi)
of the Fifty-third Report of the Department-related Parliamentary Standing Committee
on Finance on “Anti Competitive practices by Big Tech Companies”.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RAILWAYS

it TRE I (ORI) : HEIGY, H Yo HAAT Bl 'JAIEM AR (2022-23)" W)
JRT & TaREd Uidee 4§ Jidfase GRhIl/RIBIRE IR ARGR gIRT 6 15 BRdls
& Hag § TQURT-Heaa vor deel dagiy Wil Qi (2022-23) & dvEd gfde
DI U Ul (ST AT fe=<l H) I yeel UR Rl gl

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Three Hundred and
Eighteenth Report of the Department-Related Parliamentary Standing Committee on
Transport, Tourism and Culture

&M G | NI5T WAt 9 Ried @arerd 3 ey |93l (3} 361y WE) : qeiey, §
QT AT DI SIE AR (2022-23) WR [GHRT Heferq aRTE, R iR Awpid
Haelt dacy wml 9ffa & 39 9l eReEd ufaded | oidfde RrwiRen &
ST B [RART & HdeT H T aehed FHT Yol IR I g

REGARDING NOTICES UNDER RULE 267

MR. CHAIRMAN: Hon. Members, | have received 12 notices on different issues under
Rule 267 seeking suspension of listed Business. The notices have been carefully
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considered by me. | have gone through each of the notices. In some of the notices,
the procedural mistakes are outrageous. One was given yesterday at 3.10 p.m. This
had happened earlier by the same hon. Member. | have urged the hon. Members, |
am pleading with you again, this House has to set an example by observing
meticulous, scrupulous adherence to the regime which we all have indicated for
ourselves. If we depart from that rule, | am sure, that will not send a good signal. |
spent full time on the notice. The notice is required to be in line with my ruling and my
ruling was on two-fold premise. One, the hon. Member is required, by mandate of
the rule, to spell out as to which rule, the hon. Member seeks, to be suspended and,
having done that, the hon. Member is further obligated to indicate what is reflected in
the proviso, that there is no other rule under which the hon. Member can raise the
issue. Since all the notices are short of the requirement, | am constrained not to allow
the notices. ...(Interruptions)...

it giE foaRt (RIS : WY, ... (Fae ). ..

. e AR s (BR): WR, ...(FagF)... @8R &1 3fudE  gal
gl...(TaE™). ..

SHRI AKHILESH PRASAD SINGH (Bihar): Sir,.... ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please take your seats. ...(Interruptions)...

3l I 1 SR ([98R) : |UIUT HBIGY, ...(@HM)... f[A8R BT 37991 gafl 2|
..(TGH)... T2 BT U G311 B ... (GE)....

PROF. MANOJ KUMAR JHA: He has to apologise. ...(Interruptions)... AX, YT
[eR ar<Iferd 2l ...(ae)... IR1 [d8R Sr=ifefd 2l ...(ag)... [J8R &1
A PR B &l ... (FAUM)... T < DI [T8R ST g1 <A | ... (F@EH)..... Sir, the

Leader of the House has to apologise. ...(Interruptions)...

MR. CHAIRMAN: Prof. Manoj Jha, please take your seat. ... (Interruptions)...

PROF. MANOJ KUMAR JHA: He has to apologise. It is onrecord. The Leader of the
House has to apologise immediately. ...(/nz‘errupz‘/ons)...
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MR. CHAIRMAN: Prof. Manoj Jha, please take your seat. You are professor. A
professor has to exemplify conduct. Please sit down. ...(Interruptions)...

it g foar : R, ... (@), ..
MR. CHAIRMAN: Mr. Tiwari, please settle down. ... (Interruptions)...

#il I A1 SN : [G8R BT ATHAA G B ...(RAYU)... ST BT ATAA FaTl 2
....(FaLT)....

MR. CHAIRMAN: Al of you please settle down. ...(Interruptions)...

St IM AT FIPI : WU ABIGY,...(FAYH)... BH IMUBT HRE0 1Y
..(TAYT)... [T8R BT T X T2 BT AYAM 21 ...(FFHH)... [I8R BT YA
& AT ... (FIYH). ..

MR. CHAIRMAN: Thakur Sahab, please take your seat. ...(Interruptions)... Settle
down. ...(Interruptions)... | am on my legs. ...(Interruptions)... Have | to remind the
hon. Members if the Chair is on its legs... ... (Interruptions)... | am on my legs.
...(Interruptions )... 1 am on my legs. ...(Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, it is a sensitive issue. ...(Interruptions)...
If not in Parliament, where can we raise? ...(Interruptions)...

MR. CHAIRMAN: Mr. K.C. Venugopal, | am on my legs. ...(Interruptions)... Please
sit down. ...(Interruptions)... Take your seat.

SHRI K.C. VENUGOPAL: No, Sir. ...(Interruptions )...No, Sir. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Take your seat.
...(Interruptions )... All of you take your seat first. ... (Interruptions)...

sfieht $oftd ¥919 (BTINTIR) © W), I8 UG ] IRURT IE] B...(IGEH)... arordy Sit
q oAt B oft 3R Sarexelre S 7 fex®m 3™ HRamn o1l...(FaeH)...

MR. CHAIRMAN: Shrimati Ranjan, take your seat. ...(/m‘errupt/ons)... Hon.
Members, in this House where | allow every Member, and | can tell you | neither look
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at this side nor at that side, and all are equal before me. ...(Interruptions)... Would
you listen to me? ...(Interruptions)... Why are you impatient? ... (Interruptions)...
Why are you impatient and aggressive ? ... (Interruptions )... Hon. Members, you take
recourse to the legal regime to which we all are subject. | am bound by it. | am to
protect it. Avail of a mechanism. Think for yourself today. In the last twenty years,
Rule 267 has been used hardly in double digit! And, everyday, Members give more
than a dozen notices! Don’t we realize the importance of the suspension of the
Business of the House? ...(Interruptions)... This will not be there.
...(/nterrupt/ons)... Hon. Members, | appeal to you, and | appeal to you in the name
of our Constitution, this is not a platform to settle issues in the manner you seek to
settle. ...(Interruptions )... This is a solemn platform. ...(Interruptions)... This is a
platform that can be used only in accordance with the rules. | will not countenance
any disregard of rules. ...(/nterrupt/ons)... Only hon. Leader of the Opposition.
Kahrgeji, confine to the issue | have addressed. Help me in running the House in
accordance with the legal regime ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKHARJUN KHARGE): Sir, | only
wish to submit that we have been insisting, since beginning, for discussion on
Chinese issue. They are already constructing bridges, roads and everything on the
border.

MR. CHAIRMAN: Make your point.

SHRI MALLIKHARJUN KHARGE: We want to discuss this. ...(Interruptions)... Sir,
one minute. We want to discuss that issue, so that we would know where actually
bridges are constructed, houses are constructed or other things happening.

MR. CHAIRMAN: Your point is noted.

SHRI MALLIKHARJUN KHARGE: Sir, we have got satellite pictures. We will show
them.

MR. CHAIRMAN: Ok. Please. Hon. Leader of the House.

SHRI MALLIKHARJUN KHARGE: And, Sir, the Leader of the House insulted the
people of Bihar! He should apologize to the people of Bihar. ...(/nterrupz‘/ons)...
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THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, at the
outset, let me specify... ... (Interruptions)... Hon. Chairman, Sir, at the outset, let
me clarify that there is absolutely no intention of insulting either Bihar or the people of
Bihar and if it at all that has hurt anybody | immediately withdraw that statement.
...(/nterrupt/ons)... It was not made with any malice towards anybody at all.
...(Interruptions )...

MR. CHAIRMAN: Please go to your seats. ...(Interruptions)... Please take your
seats. ...(Interruptions)... From where have you brought this culture?
...(Interruptions )... Please take your seat first. ...(Interruptions)... You speak from
your seat. ...(Interruptions)... Go to your seat. ...(Interruptions)... Please go to
your seat. ...(Interruptions)... Please, go to your seat. ...(Interruptions)... Go to
your seat first. ...(Interruptions)... What are we doing? ...(Interruptions)... Please
go to your seat first. ...(Interruptions)... From where have you got this culture?
...(Interruptions )... | request the Leader of the Opposition to control his team and
see that they are on their seats. Please go and take your seats first. Take your seat.
...(Interruptions )... Please take your seat first. ...(Interruptions)... Take your seat.
...(Interruptions )... Please take your seat first. ...(Interruptions)... Please take your
seat. ...(Interruptions)...

SHRI K.C. VENUGOPAL: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, what an outrageous scene! ... (Interruptions)... A
Member is saying that he will do it. ...(/nterrupt/ons)... Mr. K.C. Venugopal,
...(Interruptions)... Mr. K.C. Venugopal, you are bound by the rules.
...(Interruptions )... The Chairman is on his legs. ...(Interruptions )... Every Member
has to take his or her seat. ...(Interruptions)... Please take your seat.
...(Interruptions)... | urge the hon. Members with folded hands to please take their
respective seats. ...(Interruptions)...

SHRI K.C. VENUGOPAL: We are also folding our hands. ...(Interruptions)...

MR. CHAIRMAN: No, you are not doing it. ...(/nterrupt/ons)... You are not doing it.
...(Interruptions )... Please take your seats. Take your respective seats first.
...(/nterrupt/ons)... No; no, | cannot allow this platform to be misused.
...(Interruptions )... Take your respective seats first.  ...(Interruptions)...  Take
your seats. ...(Interruptions )... Madam, please go to your seat.
...(Interruptions )... Please take your seats. ...(Interruptions)... Hon. Members,



[ 22 December, 2022 ]

please take your respective seats. ...(Interruptions)...Okay ...(Interruptions)...
Okay ...(Interruptions)... Now, please take vyour respective seats.
...(Interruptions )... Let me tell you ... (Interruptions)...

SHRI K.C. VENUGOPAL: Sir, this is the last day of the Session. ...(Interruptions)...
From day one, we have been demanding for discussion. ...(Interruptions)...
Actually this is the last day of the Session. ...(/nterrupt/ons)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Can we have a
discussion when Members are on their seats? ... (Interruptions)...

SHRI SYED NASIR HUSSAIN (Karnataka): What is this that the Government hiding
on thisissue? ...(Interruptions)...

MR. CHAIRMAN:  Would you please take your seat first? ...(Interruptions)... What
kind of example are we setting? ... (Interruptions )... The whole world is watching us.
...(Interruptions )... We are getting into ...(Interruptions)... Take your seats please.
...(Interruptions )... | request the Leader of the Opposition to ...(Interruptions)... |
urge the Leader of the Opposition to persuade his Members to take their seats and
not to exhibit a conduct which is not consistent with parliamentary practice.
...(Interruptions )... Let them go to their seats. ...(Interruptions)... Mr. Kharge,
take your seat. ...(Interruptions)... Let your Members first go to their seats.
...(Interruptions )... | will allow you once they go to their seats. ...(Interruptions)...
Let each of your Members first go to their seats. ...(Interruptions)... Let each of
your Members first go to their seats. ...(Interruptions)... Hon. Members, | will make
one request to you. You carefully see the video today and share it with your family
Members and friends the kind of conduct you have exhibited. ...(Interruptions)...
Madam, please ...(Interruptions)... | get input from everyone. ...(Interruptions)...

SHRI K.C. VENUGOPAL: *

MR. CHAIRMAN: Mr. K.C. Venugopal, you are such a senior man.
...(Interruptions )... Mr. K.C. Venugopal, you are such a senior man and your voice
matters hugely. |If you get into aggression, and not persuasion, it loses steam.
...(Interruptions )... Your greatest power is persuasion. ...(Interruptions)... | have

* Expunged as ordered by the Chair.
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enormous respect for every Member of the House. ...(Interruptions)... One second,
gentleman. ...(Interruptions)... One second. ...(Interruptions)... Hon. Members, |
am happy to share with you one thing. ...(/m‘errupz‘/ons)... One second.
...(Interruptions )... The credentials ~ of the Members ...(Interruptions)...
One second. ...(/nterrupz‘/ons)... The credentials of the Members, their experience,
their background are unmatched. You will not find in any theatre that kind of
richness, that kind of depth, that kind of parliamentary experience.
...(Interruptions )... What bothers me is, collectively, we fail so miserably. |am here
to make available platform for expression of thoughts, but that expression of thought
can’t be by making the same mistake every day. Rule 267 ..(Interruptions).. One
second. | would urge the Leader of the Opposition to examine all the notices at his
own level and he will conclude unhesitatingly that my ruling of 8" December has been
thoroughly disregarded in compliance on everything. We are required to do our
homework. We are parliamentarians. If we raise an issue,we can raise issue in
accordance ... (/nterru,ot/ons)... | urge the Leader of the Opposition to prevail upon his
Members to maintain decorum and discipline in the House, so that we send a good,
wholesome message. Now,l will take up Matters Raised with Permission of the
Chair. Shri G.K. Vasan. ...(Interruptions)..

SHRI MALLIKARJUN KHARGE: Sir, you promised to allow me to speak.
..(Interruptions )..

MATTERS RAISED WITH PERMISSION
Need to eradicate the practice of manual scavenging in the country

SHRI G.K. VASAN (Tamil Nadu): Sir, | thank you for having given me this opportunity
to raise an important matter. ...(Interruptions) ...

MR. CHAIRMAN: Shri G.K. Vasan. ...(Interruptions)..

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, this is not
fair. ..(Interruptions).. What is this? ...(Interruptions).. We only want a discussion
on Chinese .. (Interruptions)..

SHRI G.K. VASAN: It is with a heavy heart that | am drawing the attention of this
august House to the socially undesirable and life-threatening practice of manual
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scavenging. ...(Interruptions).. The fact that this practice is prevalent indicates that
we have failed as a society to create awareness among the general public.
..(Interruptions)..

MR. CHAIRMAN: Please go to your seats. ...(Interruptions)..

SHRI G.K. VASAN: As parliamentarians, we have to ensure that the laws governing
manual scavenging passed by Parliament are implemented on the ground.
..(Interruptions)..

MR. CHAIRMAN: Please go to your seats.

SHRI G.K. VASAN: Scavenging of sewers, gutters and drains manually goes against
the principle of human dignity. As persons belonging to only a particular section of
the society are engaged in manual scavenging, they are socially stigmatized and
discriminated against. ..(Interruptions).. In addition to dehumanizing conditions,
manual scavengers also face the threat of life-threatening disease since they are not
provided proper safety gear. ...(/m‘errupz‘/ons).. They are subjected to poisonous
gases and other hazards. | would say, it is time for us to realize our duty towards
these sections of our population to put an end to this undesirable practice, to give
them the benefits of health care, education and employment and to ensure that they
get to enjoy their rightful share of progress and development achieved in the modern
India. ...(Interruptions)..

To conclude, | appeal to the Government to enforce law strictly or bring in a
new law, a powerful law, so that we put an end to this shameful practice once and
for all. Thank you.

MS. DOLA SEN (West Bengal): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

31



32

[RAJYA SABHA]

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the issue raised by the hon. Member.

MR. CHAIRMAN: Shri Samir Oraon. ...(Interruptions)..

Need to conduct an investigation into the death of a tribal woman in Sahibganj
district of Jharkhand

3l AR ST (SIRTS) : FHIUNT HBIG Y, § 37TUdh A1 ¥ SIRES 4 gl U 4R
€ BT 575 39 a1 § B3 & oIy TSI G El ...(FTEH)...

JHTNT ABIGd, FRES &b AT el &b IR AT &1 & el UsTs Bl
& dTell Udh JAMGH ST Jadl, widdl UsTSdT & A1 U 98d 8l Ga-ldh gl
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oel B ...(FAU)... FeIad, § I a8l § (6 g8] [SeaR 3R AH® Uh Jdb
10 &7 Ugor U 2ME] AT & 3R € uRdadd de- & folv S9 W <419 <dT B
..(TAH)... STd I8 gH TRacT R Bl RATDR BR Gl & dl [ I JId &
URIR & ANl §RT 9 Al B ThS-Chs DICHY 8l PR al Sl Bl
...(THT)... SAD! T 35 THSI H HICHY B &1 SR &1 ...(ALYH)... IS JID
SO IR & o 39 &1 1 g1 B IS 371 & 918 98 Yo & U1 39 gad] B
AL B! RIS &Sl BRI ST B .. .(FALTH).... IH ASH! Bl 98 HAY H Thg-
ThS HRP dN H 919 PR Bepl STl 8, 519 1-H (&7 P g8 P S A o ,
T AR BT YT AT &, ..(FALT).... TR oI Bl @WaR o1 Sl §, 99 7@ &6 IR 4
UdT It © fb 987 IR T B B T T B ....(Fde)... H8Ied, 3 &30 §
IS gAUfSAl H1 994 gl ..(GEH)... 981 YUK S SUdIG] HI6 Udh
B Bl ...(aYM)...

HEled, § JAYD! g1 T8 § [ el 1 HEl a8i Bl WRbR VAl ge131 Bl
AH1 H A% BT Bl ...(AY)... I81 39 a8 | ST B AMSaril S Bl
39T ot H bR I STHIT Bl e BT BTH [T ST &1 ...(GEH)...

qEIeY, § WRHR W AT T § [P I8 B bR VA Te131 Bl Ah d
fama BT R, ...(aH™)... SAfIT g ARGR VAT T8l BT b & fov S Bed
BT ...(GLT)... T&T TTHATE 3R e gaifed FRar U gemn & 32 &l
(FGIF)... HEISY, I8 Hdcl U T 78l &, dieh YR HARES H Ul gy il
&I 8, ...(FH).... TS GHDT B Sl IR U [5SH B IHDI & B & STl
g, ...(FAU)... T81 (T & TRBIU, Il H W Bs g8 gl &, ...(FqEmH)... 3
e RIS & PIAfRT § T AT §RT defl| 39 & 919 IR Ud gl & AT
AR B4 BT ST 21 ...(FFE)...

1l P T (SIRES) : ABIGY, H AR S §RT I3 ¢ A9y & |re W
Dl Hdg DRl gl

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

MR. CHAIRMAN: Shri Jayant Chowdhury. ...(Interruptions)...

SHRI JAYANT CHAUDHARY: Sir, | would like to express solidarity with our jawans
battling the excursion; and we want to discuss China. ...(Interruptions)... Thank
you.

MR. CHAIRMAN: Shri V. Sivadasan. ...(Interruptions)...
Need to withhold privatization of Bharat Earth Movers Ltd. (BEML)

DR. V. SIVADASAN (Kerala): Sir, here, | am mentioning the issue of BEML.
...(Interruptions)... In BEML, for 750 days, the workers of BEML are struggling.
...(Interruptions )... The people are struggling in this House also, the representatives
of the people. ...(Interruptions)... They are struggling here. ...(Interruptions)... So,
this struggle, the border issue, should be discussed here. ...(Interruptions)... The
entire issues of the people, the common people, should be discussed here, including
the BEML. ...(Interruptions )... Their struggle is going on. ...(Interruptions)... The
Government should protect them; and also the border issues and everything else
should be discussed here. ...(/nterrupt/ons)... Sir, that is a very important matter.
...(Interruptions )...

MR. CHAIRMAN: Mr. Nasir, take your seat. ...(/nterrupz‘/ons).. Take your seat.
...(Interruptions )...

DR. V. SIVADASAN: So, | am requesting, Sir, the border issues, and all other issues
should be discussed here. ... (Interruptions)...
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MR. CHAIRMAN: | direct every Member in the Well to resume his or her seat, and
this may be done. ... (Interruptions)...

DR. V. SIVADASAN: The Government is hiding some issues from the people.
...(Interruptions )...

MR. CHAIRMAN: | request the hon. Leader of the Opposition to prevail upon his
Member to take their seats. ... (Interruptions)...

DR. V. SIVADASAN: So, Sir, a fulfledged discussion inside the House is necessary.
...(Interruptions )...

MR. CHAIRMAN: Please take your seats. ...(Interruptions)... Please take your
seats. ...(Interruptions)...

DR. V. SIVADASAN: The Government should open the things in front of the people.
...(Interruptions)... The Government should answer the proper questions.
...(Interruptions )... Otherwise, the struggle of the people you will face
...(Interruptions )...

MR. CHAIRMAN: Take your seats. ...(Interruptions)... Take your seats, please.
...(Interruptions )... Mr. Nasir, please take your seat ...(Interruptions)... | will hear
you when your Members take their seats. ... (Interruptions)...

DR. V. SIVADASAN: So, we are requesting you to please protect the interest of the
representatives of the people. ....(/nz‘erru,oz‘/ons)... It should be allowed.
...(Interruptions )... The Executive should be accountable to the Parliament.
...(Interruptions )...

MR. CHAIRMAN: Take your seats. ...(Interruptions)... No. ...(Interruptions)... |
gave floor to three Members to make their declared observations. Each of them
departed, which means the hon. Members have no respect for law. You have given
to me that you wish to speak. ...(Interruptions)... One second. ...(Interruptions)...
Willyou ... ... (Interruptions)...

AN HON. MEMBER: The House is not in order, Sir. ... (Interruptions )...
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MR. CHAIRMAN: The House is not in order because you are in disorder.
...(Interruptions )... | can indicate to you, what you have done today, each of you, by
coming to the Well, this will haunt you for ages. ...(Interruptions)... Trust me.
...(/nterrupt/ons)...This will  haunt you for ages and it will make
you...(/m‘errupz‘/ons)... One second, please. The oath which you have taken on this
solemn platform is being torn to pieces by you. ...(/m‘errupz‘/ons)... You are
experienced people. Many of you have a parliamentary career that is illustrious and
you walk to the Well. ...(/nterrupt/ons)... What is more disturbing is that the Leader
of the Opposition is unable to prevail upon his Members, or the Leader of the
Opposition is not heeding to the Chairman. Either ways it is not a good
thing....(Interruptions)... At one o'clock, the Leader of the House and the Leader of
the Opposition will see me in my Chamber. We will continue with our work.
...(Interruptions )... Ms. Kavita Patidar ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, not in the Chamber.... ... (Interruptions)... ¥¥,
8IS H...(&AYTH)... not in the Chamber. ... (Interruptions). .

g Hfdar IdieR (Fe U<w) @ QU Heled, H 3Ud AT I e IR ARBR
D1 LT Tb ABcaqUl [quT BI AR IATHINT DHRAT T8l §l...(FALUH)... TR BT 5

U &RT IR &g AS1GONI -1 ST (71| 71 D] Sd=-a2+ 84 T (oY 319l 3R
ORI & Y H G -T2lh B...(aem)...

MR. CHAIRMAN: What are you doing? Do you have any idea what you are doing?
...(Interruptions )... Do you have any idea what you are doing? ... (Interruptions)...
In fact, | am surprised. | am totally surprised. Should you be conducting yourself in
such a manner? Go to vyour seat. ...(Interruptions)... Go to your
seat....(Interruptions)...

G FAa1 IICITR @ 396 Ml & §RT 77 M DI AT T 1S IGT ST b Ud
g RIgid Ud faar I arell did) &1 ARG¥d &) Ib, 59 ITd-T & 91 by
e, faedfqermerd ATl &1 TSR0 AeTYoN] & 19 UR [T ST Bl...(AGEH). .

MR. CHAIRMAN: You don't have to decide your speech... ... (Interruptions)... No,
no. | will consider that. Take your seats. ...(Interruptions)... You can't cow down
the Chair like this. ...(/m‘errupz‘/ons)... That is what you are doing.
...(Interruptions )... Take your seats. ...(Interruptions)...
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Goft BT IR : Ry 3TSTdhd U 8 INURT &I I o &l (el 381 7, 4
ffead w0 9 &5 ST B Bl MaTIHdT 81 I8 T B TS BIH H fold= B TRURT
- S T Sifg e fawafaenery &1 M Sivdrd! 8, I gaiad! faeafderad o1 M
RS 8, WEIg WHT ATId Blorol bl A1 THITT Bioiol ©, 9 J118% AT
TR I TR 81 T11....(aEm). .

MR. CHAIRMAN: Hon Members, what you are doing is, you are depriving every
Member of this House of his privileges. This is too serious a matter. Don't force my
hands. ...(Interruptions )... Please don't force my hands. ...(Interruptions)... Please
don't force my hands. | am showing patience. | appeal to you for the last time with
folded hands, go back and take your seats. ...(Interruptions)... You don't have to
decide. Leave it to me. ...(Interruptions)... Take your seats. ...(Interruptions)...
Members have to resume their seats. ...(Interruptions)... Please take your seats.
...(Interruptions )... That is what you are doing. ...(Interruptions)... Go back to your
seats. Hon. Members, go back to your seats. ... (Interruptions)...

SHRI K.C. VENUGOPAL: Sir, please ask them to have the discussion.
...(Interruptions )...

MR. CHAIRMAN: Let the Members go to their seats first. ...(Interruptions)... Go to
your seat. ...(Interruptions)... Those Members who are in the Well are forcing me to
take the extreme step. ...(Interruptions)... | appeal to the Members through the
Leader of the Opposition not to force me to invoke the rule. And if | invoke the rule,
hon. Members, let me tell you, | normally don't revisit them. | have made every
appeal in the House. Mr. Mukul Wasnik raised the issue as to why discussion is not
being allowed. | am sure Mr. Mukul Wasnik is a senior Member. | have indicated, not
a single notice is in order. Every facet of Rule 267 has been violated.
...(Interruptions )... Take your seat. Mr. Nasir, take your seat. ...(Interruptions)...
Forget about it, my ruling is binding....(/nterrupt/ons)...Take your seat.
...(/nterrupt/ons)... | once again appeal to the Leader of the Opposition not to force
my hands and invoke the rule. ...(/m‘errupz‘/'ons)... | will not allow this House to get
into chaos. | will not allow this House to exhibit this conduct which is not permitted by
rules. ...(/m‘errupz‘/ons)... Madam, you have done enough. You will regret all your
life, | can tell you. ...(/nterrupt/ons)... No one expects this from you. This is not
done. Take your seat, Madam. ...(/nterrupt/ons)... Madam, please take your seat.
...(Interruptions )... The LoP will speak only after you take your seat. All of you, take
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your seats first. ...(Interruptions)... Al of you, go to vyour seats.
...(Interruptions )... Please go to your seats. ...(Interruptions)... Each of you,
please occupy your respective seats. ...(Interruptions)...

sft o vrea

SHRIMATI PRIYANKA CHATURVEDI: *

MR. CHAIRMAN: Please take your seats. ( /nz‘erru,oz‘/ons)... Take your respective

seats. ...(Interruptions)... Hon. Members, | once again appeal to you to take your
respective seats. ...(Interruptions)...  Please settle down on your seats.
...(Interruptions)...  Hon. Minister, settle down. ...(Interruptions)...  Hon.

Members, | have given my ruling on Rule 267 today also. | had indicated that before
giving the ruling | had the benefit of going through each of the notices. | have carefully
gone through those notices. Now, ...(Interruptions)... One second. | would give
brief time to the Leader of the Opposition if he has to say something, but not on the
merit of notices. ...(/nz‘errupz‘/ons)... You can indicate, but not on Rule 267, which
you have given, which | have declined. ...(Interruptions)... Please listen to him.

37t AferepTo] @A : AR, H 3AUD! g=are ool g

2 QUTafer : R, G FIaTE 97 ¥ gl I8 WY €T ST fb IR SR M Al
&I P [ I 7199 1 A | ..(FFEH)...

SHRIMATI RAJANI ASHOKRAO PATIL:

MR. CHAIRMAN: | have respect for him. ...(/nterrupt/ons)... | have respect for him.
...(Interruptions)... Please settle down. WiIST, 96 SISTI ... (GEH). ..

it ATBIS WA : R, SER BT Bls W AGI 3D [ARIE H 1 AT ID] TdRE
BT, THY fopedt & 38T 181 81 89 3MTd! RWde Bid &l 39 UlfeTamiey] SahA!
H UHT BIdT 21 3MTY UhaH R H JATHR...

* Expunged as ordered by the Chair.
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2 HTafay : § R A T ST 1 @R Sff, § PR B TR HRAT G (T .
W Uh g8 g1 HHSINI & b oI AT el AT &, i H 40 ATl T debeld]
DI gl gD B TR PR P &1 A8l 8 ...(TILTH)...

it AfeTBIoA @A 184, 519 B9 $H ferd &, O 91 A1 21 ..(FaEH). .. IR,
31T B gV T oI 2

Y |urafey : R, 319 ) 9 3T I €, IS WY 37U il TR BN B
Y AferhIolA @ : ST 81 e g, H o1 AR sl g

it gmafa @ ST, Smg Siferyl

2} AferpIol @RA . R, A AN Uep Bl Al §1 37T B Hel, AD! a1
1, I8 AR HeM 21 51 TRBR Sl TS §s o, b4 919 IR - &9 4t I8 =18d &
fep 9ISR UR Sl TV g8 &, ! =4l 8l 3R gaxT 339 & fb Sl 48R &7 399
TN, IFD IR H 51 oIS 31 § BT - HE1, I IR 4 &9 9184 o...(qE™). .

1. AT AR ST 2 HIB! 21 A0 1 ..(FaETE).. AT AT 2 ... (aaer)...

Y AfeTpTSA @A : I IS, 519 e 3 =4l & foy 89 IR-9R g8 3% © 3R 311
&Y IR-dR el 9471 %8 81 31 &, VT el B

it AUTIRT @ @A S, MY q1 Ush 9ISl 918U U Hebe @RIl S, ....(aE)... Tb
s | H MR 3R] ol el gaTH T, dl fh-Tdh! gaTa ?

Y "B @A < 71 .(aum). .

1t [HTART : SMYD! TS B [P Bl DI ASAT DR I8 8I, Wl DI YA 61 DY
2 Bl, W IR-IR ARG B &b g5 I T81 DR I8 81, ST So! qIdl bl Bl 3
&1 &, FTTh IR H § IS Hobel odll §, el 267 SN badl 8, SHD o Hl 6] A1,
SIEIEIE R EIECE]

it ATl @A : T2, TR I FAT S T HET 7, IFD! A1 T 75 7 71
g 3R RIS G I8 81 W, 8199 H VAT Il &, b kW% wed & 8, udl okt
e, goiol, dvew, DIRSTH ik diw V=it geAm o9 it &, a1 fva &1 9
8IS I STl 8, 98 I 4G &1 81 M &, YD B 5l b vl §& & T2 7
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@ RS ed ford €1 I €1 Conventions are there. 391 &9 & d&d &4 331 38
&, I 3T IR 31T V&1 2| AT, THART T Al S9F S 8, TP S T8l &

it gt : TE1-T1E1, @RI Sfl, g A1 T8l Ml 21 DI Y 91d 91 §, g
fSegpet %A1 &1 311l &1 H oS Erel g, H o1 e gl

7t AfAPISH @A : AR, TR B Bl STHd 78l B

it AT : 37T GG, FITQ!H OReE §, T4 §, o309 §1 9% W A AN H3 had
g & 3 eT 267 BT ARAT DIl B DIg ANCH Bl 267 P FIHY MY, MY
DR AT fh 9 IR GRT &I dwfrd gl

SHRI RAGHAV CHADHA: Sir, give me 30 seconds. | want to give a suggestion.
...(Interruptions)...

MR. CHAIRMAN: Take your seat. ...(Interruptions)... Conclude.

Y AfeTpToA @A+ R, T B e & oy 519 &9 g9t Fred €, O 599 991 Bis
ol A8l I &, 3T ) e faTed Thd &1 U 89 MU IR-9IR 68 I3 ©,
JMUH! AT fEFpd 81 TB) BFfY, 89 SXTHe dl T8l dadl, oifhT IR-IR 31U 91d
R ¥ 3T NI 81 e B

Y U : IR Tl 81 R8T g, § o)1 81 BT gl

Y AP WA : M9 B 81 32 21 3T 8 HeT 6 J3 3fR oie offw {3 g189
DI e JATRKAT 3R F1 Y|

Y wurafer : g, g

Y AfABTSA @A @ W), V 3SR 91 B BT 99T 81 &, I8 T 1 Bl AT
BT AR, 2 I ATTH BT AR ...(GLTH).... R T ART B AT BT A1,
RT1 8H g WSll, I ! AIH BIFT 1S I8 I BN H B B T8 ol
..(TIHT)...

St FUTafa ; witeT, ©ieTl
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7 AfereTS @A : I8 S & fofU 2, 39 IR =4l S]] @, dai bRl Ay, 34T &
foIT 89 B8X € @R <9 § Udhdl & fov 89 o<1, <91 &) Rweid & fow o<, &4
ST & A1 B

it umafa : @i, il

it AfeTRTolA @A : §H S & 91§, 89 BRI HAIOIS] & A1 &, HRd & ANl &
AT 21 3 BH 3Tl BT UfgITH FHSIRR MY 6! d-% Ad <RIU, I9H 4l
SgTeT ufgaed gerR Bl

s QU @ AT | A ofte} 3% T 81s 9|

[T & ar (1t Iy M) : AR QUi Feled, AT STl gfque aR-gR Sl
fIvT ST €, 3P IR H Ugel W STHUTYRT ¥ 1! IR | g9/ fb Fs IR v
RTINS U 2, Od 4 ORaR ¥ ¥, 519 U TR fawi & o g=i 1 €1 g8 7 iR
FARTBEI U 81 fham TAT1...(ad )... T IR SISl A9 STFaTafa it
Jed R W T Bl AT @RI Sff IR-9R 39 a9 & R H SR X 38 81 AR
facer #=0 9 o< foradR & 39 fowal & R 7 weded QU B ..(raums)... R e
31 S 7 g3 IR 9 39 A7y & a § WedHe 41 81 897 WRAR & k% 9 [
=rel, T STHHRT 8189 3 ! 2| g #3017 a1 ..(agm)... S Jard yqig far
SIS ISTY Y, I7ehT Wl STqTq &1 27| ...(Fae)... § F9eia § b oo favg 09 8
g, Sl T8 IR Fd= SITST SOR 81, ...(ae)... dF fbx a1e 3me fob 1942 & S
P ST b U TUE HAl 4 T Ged H del o7 fb s@d & feahd g,
(T 3R TH-HIHR BT UH §S1 SATHI BAR QU A 3[R Bl T
(FAIF).. T8 d Up U 3% U..(@au ). ' it T8 Sl ®
...(FAYT)...31R 21 &, HIUF & U AT IS - Hal fb I9dh IR IR U Wi
ITf 81 ST, ....(FAM).... I R BT 9T ...(FIH)... DISHR AT Bl < 7
..(FFYM)... T8 S8 & G H...(AIYH)...S21 & TG JH41 & He g I 2
(FIY)..STF FFR 9 Hel b & W R dreaxr 99 & < <2
(FAY).. 581 & fAQ #31 &1 THhF Bl ...(FIUM)...38 BOIR fhalHex
..(TAYT)... AR B 38 BIR fhAHIC? YH...(aHM)... I, &1 A 7 g
{5 RS BI 38 TR fhARICR YR AT A & 1A Heol 4 B ...(FG).... IS 576
& T H...(TAUM)... 381 P BIRIBIA H...(GH)... T8I DI ATl P BRI FT|
(FFYF)... Iod T BIRESIE B AT SAEN 1 BRIS, 35 A W
A l...(ae™)... A IS Th IABT GeTdl 98] DR I &l ...(FIIH)...S9h IR 4
BIs STMBRI 1 & I &l ...(agH)... § 931 g 6 596 fog w3 RiFeR gl
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..(FIYM)... < B! FARTY S 299 favTad & off ...(FGL)... 3R 379 qHY 377 T
2 fh ...(TGI™)... BT BT HeaR § Wl BT Bl ...(FILT). .

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, the hon. Leader of the Opposition says,
MY 9§ gell R2 &..(FAYM)... B H a1 DY, dils? 3 & 8<E &
1A ....(STGHTH)... J 99 W 9T 2 & b 781, 781, I I9 91 SR HRAN
E1...(GEM)... FITaRT ST, F1 § 18 oS ? ... (aE™).. 7818y, 59 YUId JRgoil
SI §9 BIG9 & R o, 931 U, 99 AR fx RISTS,,...(@@em)... i 3t fifreex
g, J Ul B...(at )... S8I9 391 fIvT & HUR,...(@ae™)... 9 & TI9H W)
1A B b fo1Q AMSH ST 211....(FQE).... T YU J@Goil off 7 foee RISTS] Sff 4
et o7 f6 PR F B I1d BRI ....(FGUH)... AT q819d, M9 O IIRAA &,
a1t 31Ty gt 72 €, oife it Sft.(amaem).. 39 vy W geR 91 TE o g,
HHY H JATHY DR @ - AT He dlel 0T i1 Sl Al ...(TILTH). .

MR. CHAIRMAN: Mr. Sharad Pawar wants to say something on Covid.
...(Interruptions)...  Nol ...(Interruptions)... Now, Dr. Sikander Kumar.
...(Interruptions)...

Dilapidated state of roads in Chamba and Lahaul Spiti districts of Himachal Pradesh

S1. Ridax $aR (feamerdt ucen) « A=y AT S, H S J1egd | ARBR B
E...(GM)... JATSTMET & 916 [FAred U9l 3 9gd-dl F$b Uab! g 9ISl 8l gl o,
TR 9T gl | d.eR.e. gRT RRIE (dRid-wif), S|l e (ainfl) as@
...(TILTH)...

Y AfedA T G Sft, SReR g9t Fvm & foy GuR T8 2, safag &
e A IRIBIC B XL Bl ...(IEH)...

(At this stage some Hon. Members left the Chamber.)

S1. Ridhex $AR : HBIGY, BRI9 40 99 Ul Tl oI S -Was IT5 g 2T, <
3TST I 51 1 STBT AR fhaT -7, ..(Fae)... 3R 9 81 39 AT fhar
3R 1 &1 I ASH B! YD [HAT T ...(FAH)... AT AE-UTH S Pl I91Y Y
1 9 30 9V & b ©, ...(TALH)...olh 59 TS DI |l 7 Tl abT (BT -7 3R
9 81 3IeT 5T T ..(a ). 81 &Y 31 Tl g 19+ R7el | SiieH dTell ISl
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BT YdhT T ST fhdT SITHT S7fY AT &, 31d: AR IRBR A faeH g fF a8 39 3R
& < AR IfId FRIAE! R ...(FGL ).,

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the matter raised
by the hon. Member.

Need to stop the practice of writing names of great personalities in short form in
English at public places

gt Ffaar dlerR (A& U<eD) @ AFFIY UM 7RIS, q31 7Ol dTd @ &
JTHR a1 & oY 3MMYD] Igd-9gd g=udIs| HEIGd, H 3MUd ATeH H Ga, AXBR
3R AT BT & Ueh HecdqUl [0 Bl AR ATehIa BT A8l § b HRA Bl 39
afes €RT IR B HETYRN! + S foran €, et Sl &34 g9 e fofg amesl &
w7 |, YR &6 WY | Th U Uged &l $9d M & gRT, T9h BT Bl Al db
ATE IGT ST Fh AR 96 RIgid IR 9% R M arell a1 digl &l Arie R
M IR BT ST &, IR SMTSTdhdl Uab 715 URURT T It oxd- dl (el 381 &, o &4
Fead WY 9§ Sl B DI FMALIHAT 81 Ig IRART M Bl Alc BIF H folka 3R
UgH 31 81 S 34T gt faeafdeery .y dh.dl. 81w I e faeafdenray
RSN, BT W AP Blciol TH.GLGA. Dlotol, fdws 1T SR A1,
3TR.UA.ET. AN, IMAAIER ST TS IR . TH. Y. YT, SRV YdTd TR
DI YA YT, TR SIelT ST & O 1] 219 R Dl S1.E1, TR diel SI1ar o e R g1
AR 1 1.1, AT 3R SIeaTel SUTET 91 Bl S1LS1.Y. AT FrefT S 8l

IR H U By WM B, [T A2TYRNI & 1 | FHEHR gU 2, dfdh S
IS BIH H el B IR¥ORT WY 81 TS 81 8 A1 d9 8l 9l 8, o1d <l SI9aR 3R
ATelD A B [hl STTE BT Yol A9 IR Uell I AT & a1R 4§ Y& & ol 98 e
&A1 &, S YT 8] 8Idl § IR 519 89 Tic B1H dleld & I d 84 319+ el da qgl
<d 8
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ST QI 31, 91 B A/ 3R ST fUur greiy, It gt amofl)” e
BHRT AT el 7 Bel Tael 9 STl 5| 59 Tl H AHGIV BT Idl I &l WA
&1 1 &, M B AT SR afg=dr € @ 81 TS 81 I8 QA b v ©
WTET YISl T 89 9T < I8 ©1 92 W H U B A1 DI WIS BiF H o 3R ugT o
ET B

3T ART 3MTqh AIEIH W e, WRBR MR S B S A I8 979 R &
% TETgesl & W &1 g1 forar g uer 9, dif S9F o Se B @ 89 |

AT ST b | dgd-dgd gadI<|

371 faora uTet e AR (STR ISR : Heley, H A1 ISR §RT S8R Y vy &
A1 T Bl ARG Bl gl

7l g i F1ea (STR ISR @ HEiey, H WY A el §1RT SO Y 9y &
A1 T Bl ARG B gl

it SIUP UBEI (SIRES) : HEIqd, H Wl A A §RT 3SR Y favyg & |1
I Pl g B g

ittt W1 fgadt (STR usen) : HEley, H WY A 9ERIT §RT SOl Y favyg &
A1 W Bl AIg Bl gl

siteht g R (STR U=) : 9eley, | 9l ATHIY 9aT §RT S8/ Y fawy &
A1 TG DI TG el gl

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | too associate myself with the issue
raised by the hon. Member.
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DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

Need to restore the pre-matric scholarship for students of class 1 to 8 belonging to
SC, ST, OBC and minority communities

SHRI K.R. SURESH REDDY (TELANGANA): Sir, this is an important issue -- | would
like to bring it to the notice of the Government through you -- regarding the Pre-
Matric scholarships which have been discontinued for the minority and OBC students.
Education, as we know, is the best leveler in the society. The Delhi Declaration was
way back. Primary and elementary education is the best investment India can make.
As a step in that direction, for the last many decades, various steps have been taken
to ensure that the weakest of the weak in the society and those children come and
get educated. As a part of that issue, various measures have been taken over a
period of time. With a heavy heart, | have to inform that in the midst of this academic
year of 2022-23, last month, the Government issued a notice stating that the Pre-
Matric scholarships for the OBCs and minorities would be discontinued. Now, we are
all aware that the minorities and the OBCs are economically very weak. They need all
types of support including the financial support which has been continuing. Giving
them Rs.1,000 to Rs.5,000 per student under various categories per year is not really
a big burden for the Government but it is a big relief for the students coming from
these poor sections. It is an incentive for them to join school. It is an incentive to the
families to send their children to the school and it is also an incentive to the private
schools to run the schools in one of the remotest areas where Government is unable
to reach. In a situation like this, without any consultation, the Government comes out
and says: "The Pre-Matric scholarship will be discontinued." This has left millions
and millions of students affected by this. The Government talks about "Sabka Saath
Sabka Vikas Sabka Vishwas " but sabke sath, when these particular sections are
eliminated from the scholarship, you would not be leaving a very good platform in the
society for these people. So, | urge upon the Government to kindly reconsider it.
Minorities are also a part of our society. The OBCs are also a part of our society and
they are the weakest of the weak. So, it is the bounden duty of the Government.
...(Time-Bell rings.)... | have some more time as 24 seconds are left. May |
continue, Sir?
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MR. CHAIRMAN: Yes, please.

SHRI K.R. SURESH REDDY: Sir, in this issue, | request the Government to kindly
consider this. They say that they have come out with other schemes like Mid Day
Meal scheme and other things and that is the reason they are cutting down this
money. But kindly bear in mind that this amount goes a long way in strengthening the
educational system and, most importantly, bringing these minority and OBC students
into the schools. If they are not in the schools, it would create a social imbalance.
...(Time-Bell rings.)... Therefore, | request the Government to kindly consider this.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | too associate
myself with the issue raised by the hon. Member.

Need to pay homage to Sahibzadas on their martyrdom anniversary, on the 26"
December, 2022

Y fspeoiia Rig A=t (d9719) : i Rae IRET WR, § Ugel S & W #31 Sff &7
gIaTE HRAT ] § b I8 26 f&HaR 1 Sl 41 7% Wie< [ S & vic
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ATEgSITEl, 9167 SIRTAR 98 STt 3iR 91971 Balg g <Y, 597 6 3R 0 A1 &f S5 §

|\Lr|al... Please silence. Please.

MR. CHAIRMAN: Please. Please conclude. We are about to start the Question Hour.
Please conclude.

oA farrasiia Rig 9l : S96 B Fgasel &f e el | forear foam T, S9b
forT meme w2t St ¥ S 26 feeR &1 'dR 91 fea’ & w9 § 791 &1 =990 6l 8,
96 fog # ST g=are ol g1 il & U@ dfd, Jfreeroy I 7 ..(9"a &t
HAY)...

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by the
hon. Member.

12.00 Noon
ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Now, Question Hour. ...(Time Bell rings. ).. Question No. 166. Shri
Rajeev Shukla; not present. Now, Dr. Amar Patnaik.

* 166. [The questioner was absent.]
Heritage sites in Chhattisgarh
*166. SHRI RAJEEV SHUKLA: Will the Minister of CULTURE be pleased to state:

(a) whether Government has conducted a survey to identify heritage sites in the
State of Chhattisgarh;

(b) if so, the details of such heritage sites, district-wise;

(c) whether Government has undertaken any restoration work of heritage sites in
Chhattisgarh;

(d) if so, the details of such restoration work carried out in Chhattisgarh, site-
wise; and

(e) the total amount of funds allotted for restoring heritage sites in Chhattisgarh ?
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THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI MEENAKASHI
LEKHI): (a) to (e) A statement is laid on the table of the House.

Statement

(a) and (b) Yes Sir, Archaeological Survey of India (ASI) has conducted village to
village survey to identify heritage sites in State of Chhattisgarh. Twenty seven sites in
district Mahasamund and one site in district Korba are reported. Besides antiquarian
remains are also reported from 20 sites along the river Kharun.

(c) to (e) ASI regularly carries out conservation and preservation of centrally
protected monuments in Chhattisgarh. The site-wise details are at Annexure-l. The
allocation and expenditure made on conservation and preservation of centrally
protected monuments in Chhattisgarh are as under:

Year Allocation Expenditure
(In Lakhs) (In Lakhs)
2019-20 1165.00 1164.89
2020-21 1041.55 1039.00
2021-22  1028.00 992.37
Annexure - |

Site wise details of Structural Conservation and Preservation works of Heritage sites
carried out during last three years in Chhattisgarh

SI. | Name of the Item of works Item of works Item of works

No.| monument with executed executed executed
locality and District 2019-20 2020-21 2021-22

1 Sita Devi & Sati pillar | Annual maintenance | Annual Annual

at Deorbija,
District Durg

and upkeep

maintenance
and  upkeep,

painting works.

maintenance
and upkeep
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Laxman temple at
Sirpur,
District Mahasamund

Annual maintenance

and upkeep.

Providing pathway,

Annual
maintenance

and  upkeep,

Repairing of
structure,
providing and

benches, dustbin, | construction of | installation  of
waterproofing sculpture RO water
treatment, painting | shed, providing | plant, repairing
works and tactile | flooring, of lighting and
pathway for | repairing of | conductor etc.
physically challenged | borewell,
persons, concertina | generator,
wire for safety of the | repairing of
monument, CCTV camera,
construction of guard
wall, repairing of
pedestals, existing
bore well and
boundary wall, etc.,
Mahadev temple, Annual maintenance | Annual Annual
Narayanpur, and upkeep maintenance maintenance
District Raipur and  upkeep, | and upkeep
repairing of
bore-well,
painting of iron
grill.
Mahadev temple at Annual maintenance | Annual Annual
Gandai, and upkeep maintenance maintenance
District Rajnandgaon and  upkeep, | and upkeep
painting of iron
grill.
Old Shiva temple at Annual maintenance | Annual Annual
Deobaloda, and upkeep maintenance maintenance

District Durg

and  upkeep,
repairing of
bore-well,

repairing of

CCTV camera,
painting of

and upkeep
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iron grill.

6 Bhand Deul at Arang, | Annual maintenance | Annual Annual

District Raipur and upkeep repairing | maintenance maintenance
of shikara of the|and upkeep, | and upkeep
temple painting works.

7 Ramchandra temple | Annual maintenance | Annual Annual
at Rajim, and upkeep maintenance maintenance
District Raipur and  upkeep, | and upkeep

painting of iron
arill.

8 Sitabaree at Rajim, Annual maintenance | Annual Annual
District Raipur and upkeep maintenance maintenance

and  upkeep, | and upkeep
painting of iron

grill, vegetation

clearance

9 Rajiv Lochan temple | Annual maintenance | Annual Annual
at Rajim, and upkeep maintenance maintenance
District Raipur and  upkeep, | and upkeep

painting of iron
arill.

10 | Pataleswar Mahadev | Annual maintenance | Annual Bhimkichak
temple including all and upkeep maintenance Temple
ancient remains of and  upkeep, | Construction of
temples close by at repairing of | buttress wall to
Malhar, submersible support the
District Bilaspur pump existing

boundary wall.

11 | Sitabhengra & Annual maintenance | Annual Annual
Jogimara and upkeep maintenance maintenance
Caves,Udaipur, and upkeep and upkeep
District Sarguja

12 | Ratanpur Fort at Annual maintenance | Annual General
Ratanpur, and upkeep, | maintenance maintenance
District Bilaspur providing  pathway | and upkeep | and upkeep

and pointing. providing

pathway,
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repairing of
structure and
water cooler

13 | Large Vishnu temple | Annual maintenance | Annual Annual
at Janjgir, and upkeep maintenance maintenance
District Janjgir- and upkeep and upkeep
Champa
14 | Small Vishnu temple | Annual maintenance | Annual Annual
at Janjgir, and upkeep maintenance maintenance
District Janjgir- and upkeep and upkeep
Champa
15 | Chhaiturgarh fort at Annual maintenance | Annual Annual
Lapha, and upkeep maintenance maintenance
District Korba and upkeep and upkeep
16 | Mahadev temple at Annual maintenance | Annual Annual
Tuman, and upkeep, lifting | maintenance maintenance
District Korba and shifting of stone | and  upkeep, | and upkeep
architectural providing
members, and | pathway
providing pathway
17 | Mahadev temple at Annual maintenance | Annual Annual
Pali, District Korba and upkeep maintenance maintenance
and upkeep and upkeep
18 | Shiva temple at Annual maintenance | Annual Annual
Adhbhar, and upkeep maintenance maintenance
District Janjgir- and upkeep and upkeep
Champa
19 | Pali Inscription at Annual maintenance | Annual Annual
Samarsal, and upkeep maintenance maintenance
District Bilaspur and upkeep and upkeep
20 | Savari temple at Annual maintenance | Annual Annual
Kharod, and upkeep maintenance maintenance
District Janjgir- and upkeep and upkeep
Champa
21 | Kanthi Deul at Annual maintenance | Annual Annual
Ratanpur, and upkeep maintenance maintenance

District Bilaspur

and  upkeep,

and upkeep
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repairing of
water cooler

22 | Brick mound at Annual maintenance | Annual Annual
Gardhanora, and upkeep, painting | maintenance maintenance
District Kanker of grill work and upkeep and upkeep

23 | Danteswari temple at | Annual maintenance | Annual Providing
Dantewada, and upkeep, | maintenance flooring,  grill,
District Dantewada providing pathway, | and  upkeep, | benches,

repairing of boundary | repairing of | dustbin etc.
wall and flooring | flooring,

work, painting work, | painting work.

vegetation clearance

24 | Ancient sculpture of Annual maintenance | Annual Repairing of
Danteshwari at and upkeep maintenance flooring,
Barsoor, and  upkeep, | painting the
District Dantewada repairing of | existing

electrical works | wooden work

25 | Mamabhanja temple | Annual maintenance | Annual Annual
at Barsoor, and upkeep maintenance maintenance
District Dantewada and  upkeep, | and upkeep

electrical
repairing,
repairing of
bore-well

26 | Chandraditya temple | Annual maintenance | Annual Providing
at Barsoor, and upkeep maintenance flooring,
District Dantewada and upkeep Repairing of

pathway, MS
Grill etc.

27 | Ganesh statue at General maintenance | Annual Annual
Barsoor, and upkeep maintenance maintenance
District Dantewada and upkeep and upkeep

28 | Narayan temple at General maintenance | Annual Providing
Narayanpal, and upkeep, painting | maintenance pathway.

District Bastar

of grill.

and  upkeep,
repairing of

flood light
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29 | Kama memorial hall General maintenance | Annual Annual
at Dhilmili, and upkeep, painting | maintenance maintenance
District Dantewada of grill. and upkeep and upkeep
30 | Mahadev temple at General maintenance | Annual Providing
Bastar, and upkeep. maintenance pathway,
District Bastar and upkeep structural
repairing of the
temple and
existing
compound
wall.
31 | Karli Mahadev temple | General maintenance | Annual Annual
at Samloor, and upkeep repairing | maintenance maintenance
District Dantewada of gate. and upkeep and upkeep
32 | Bhairamdev temple at | General maintenance | Annual Annual
Bhairamgarh, and upkeep painting | maintenance maintenance
District Dantewada of MS Girill and upkeep and upkeep
33 | Megalithic site at Annual maintenance | Annual Annual
Gamewada, and upkeep maintenance maintenance
District Dantewada and upkeep and upkeep
34 | Temple at Belpan, == - ="
District Bilaspur
35 | Andal Deol at -- -- --
Kharod, District
Janjgir-Champa
36 | Keshav Narayan Annual maintenance | Annual Annual
temple at and upkeep maintenance maintenance
Sheorinarayan, and upkeep and upkeep
District Janjgir-
Champa
37 | Kotagarh Fort at Annual maintenance | Annual Annual
Bargaon, and upkeep, | maintenance maintenance
District Janjgir- providing pathway, | and upkeep and upkeep
Champa structural repairing of
the parapet wall.
38 | The area around Annual maintenance | Annual Resetting and
Sirpur village of and upkeep, | maintenance repairing of
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mound to the east of | providing flooring, | and  upkeep, | flooring at
village Sirpur dist construction of | providing Shiva Temple
Mahasamund guard wall, | flooring, No. 2,
vegetation clearance | structural providing
etc, repairing of | pathway and
guard wall, | drinking water
Palace facilities at
complex and | Palace
Shiva temple | Complex,
No. 2, painting | repairing of
of iron grill, | boundary wall,
jungle gril & gate,
clearance, Signage,
maintenance of | Repairing of
drinking water | flooring at
facilities. Surang Tila,
Providing
guard wall and
landscaping at
Vihara
Complex.
39 | Shiva temple Gatora, | Annual maintenance | Annual Annual
District Bilaspur and upkeep maintenance maintenance
and upkeep and upkeep
40 | Malhar fort Malhar, Annual maintenance | Annual Annual
District Bilaspur and upkeep maintenance maintenance
and upkeep and upkeep
41 | Kotmi Fort at Kotmi, -- -- --
Janjgir Champa
42 | Kashigarh Fort, -- -- --

Bewanbadi, Janjgir,
Champa

DR. AMAR PATNAIK: Sir, my question to the hon. Minister, through you, is this. Is
the Minister of Culture aware that a CAG Audit in 2013 attempted to physically verify

Nationally-Protected Monuments and of the 1,655 it looked up, it could not find 95 of

them. In this context, is the Ministry considering policy interventions included but not
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restricted to restoring geographically mapping of the monuments as well as include
additional sites that satisfy the new rules? If yes, then what are they ?

SHRIMATI MEENAKASHI LEKHI: Hon. Chairman, Sir, this is not a question but it is a
statement and it is in the nature of a suggestion. So, we will take it like that.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, my supplementary question is,
though the question is bound to Chhattisgarh, | would like to know whether the
Minister would kindly take up such steps of restorations and renovations in the North-
Eastern States of India because there are innumerable heritage sites in Manipur and
other North-Eastern States.

SHRIMATI MEENAKASHI LEKHI: Sir, the original question pertains to Chhattisgarh.
Now, the hon. Member has made a statement regarding Manipur. | will provide him
with the data because there are sites in Manipur which are under ASI and we are
protecting them.

MR. CHAIRMAN: Q. No. 167.
Preservation of archival records
*167. DR. C.M. RAMESH: Will the Minister of CULTURE be pleased to state:

(a) the details of steps taken by Government to preserve archival records and
switching over to digitisation; and

(b) whether adequate and qualified manpower is available for the said purpose
for the benefit of research scholars, historians and intellectuals, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) A Statement is laid on the Table of the House.

Statement
(a) National Archives of India (NAI), an attached office under the Ministry of Culture has

been engaged in the preservation of archival documents using the time tested processes
involved in the conservation of documentary heritage. Preservation of records in
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National Archives of India is an ongoing programme with adequate man power and
facilities. National Archives of India is continuously undertaking the repair and
rehabilitation of the archival records under its custody. Digitization of records in National
Archives of India is also a continuous process and has been organised in phased
manner. In the first phase, a project for digitization of records has been initiated by
National Archives of India in January 2021 through an outsourcing agency for a period of
three years for uploading the same on portal at https://www.abhilekh-patal.in for their
accessibility to Scholars, Historians, Academicians and other users of archives in the
country and across the world.

(b) The National Archives of India has a dedicated team of officers including hired IT
professionals.

DR. C.M. RAMESH: Sir, | would like to know whether the Government proposes to
constitute a committee of experts to streamline the archives/records in the country on
specific lines which are voluminous in nature and switching over from physical format
to digital format to save valuable storage space.

11 37S] Y HHaTd | JIRAT IR, GRBR + Saxl, 2021 ¥ Yo Al ued’ A™h
UIce AR BT 8, RTHT HSHd Holiud ATgshl e, JrIs & g1 AT ST 8T
gl 94 {9y w9 9 IR & 81 I B - frerded, deaee, RiR v Sefafece™
IR fERTergoe Il a1 de = St U {51 8, 98 & 59 '31fiekg yed' Iidd
& T | fopar ST vET B

DR. C.M. RAMESH: Sir, since the world has been witnessing rise of technology and
digital data, | would like to know whether adequate staff is available to expedite the
process of the benefit to researchers, scholars and historians.

7t I T HEETed : FIRHA TR, SIT1 {4 91 {6 S Whlerd &, ieIRIH &, 3
BN fag™ o1 €, ST 39 19 &l <xgd &l S-d 1w #9 '31f¥erg e’ &r fauy
TG ST AT R A W & IR g9, 91 gAR I o gfede wIs g,
Y ot 89 NP Aie TR 9l 39 B9 B R I2 &1 89 39 B9 bl UTsde o 9 9t
R YE & 3MR Ta-He W I PR 8! 8|

it |urafa ; o SId @R
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it STia =ier) - gurafer Sft, 3 Jud AT | HEHT 2T SN & gHet AR} @R R
S ¥ S SWITASIl & G § Y3 Q1 A18dl g1 ST fob /31 Sif i fafad g1 f
ieRY A9 & Y9 & 918, ORI & 9T § S99 g7 folRad 19 vd oW 9, g
36 IRAR 7 8% FAIRTA AT} ®l |9 faar o et St f$frerseree &t
fohaT Il I8 8, 98 SRAAT A1l QR Ui 8, oifh 5 &1 91d © % &t STef g4
fUwer 31T Iut ¥ Sd SISl & [SNICIgSI & ISl 89 st &1 FHTafT S,
FIeR) AT b SNl I Bl ORISR 8, I B JURT 1 § A" 920 < |
3ITEATA TSN § [ I Ha Dl JATea DN b I7o e I FH1e7™ e TS, 9 39

1} 3TJ Y HEATS : JIRHT AR, 9T AT Al Sl & "ged § Sl bR 9 &l 8,
I Bl | IHIRIA 89N RbTesl 1@l SXAdsll &l 1@ IE@1d Fdied Ui |
JTAT 21 B9 39 fSRTeTgoIe &1 Wbl ft 9grT & 3R Wis Wi 98Ts 2l

AR, AT Fewg | o] =Rl ({8 Sl & aR | 9% {6Bar &, ol gar 430
AYBTTd 3 g9 dlER) TRo1 (8 St 9 §Hid $8 axd1dst U4 i Rars # foly
g 3R WY A1 g1 v 1 IfS a1y =red & o 981 S99 AwI2d $ 3R SRIAsl I
S 8, 1 89 Sl W1 (AT Wy 9§ asf 7@

SHRIMATI SULATA DEQ: Sir, | thank you for giving me the opportunity. 9¥, H anfsem
9T oxal g SR 3R_T g2 AR g HURTEd B dd] 71 IS I
HUBTAT H 20,000 €4 AT UTH ofith A-YREpH &, RSTH 500 3 Hgfeped W
YA &1 Hgel TaTHS o g1 [SITCTSHIRM BRAT B Uihal e &I T, AR 379
g Ufeh T g5 81 T8 2, O 918 § W TIgaie o vraile fhar o fefregsiem e
& 91 ST Sl Siareis 91 &, VAT 9gd Al SIATSIS &, Sif 319 & Al 78] 6 &l
g1 A 3 Sfl 9 I ST el g b a1 ST QfSRIergser drar ol
3ITIDT PTG AT 87

TR, H 399 U 3R U WY U R I8! gl BHR I8i 25,000 TRIIC Hig4 I

%, and they need to be documented. T gHD] 0 P UTIHTA g7

1} STS[ Y HEATS : TIRHT AR, A1 FGRAT 7 Sl 92 61 8, a8 Heiel: T2l
3Nt AT §FSAT A TR B I e [ Bk AR Udh 7o AT
g, R il # 9T AR § P N AR Sbisest 3ih §R$AT & oot 3iTfthd
AT H 81 $9h dIF Rebls ded 9l &, 99 A U Hex Ya-ear | 9l 81 A+
ASHT A Sl ot U &1 B, B9 Yaiva] o AR AfHIRal o SR v
S| HARIT BT FHIET DR BT YRT I Bl |
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SHRI S. SELVAGANABATHY: Sir, my question to the hon. Minister is: Are digital log
books being maintained by this Department or not which may contain pixel and
photographic or video record of the State, the physical preservation of the
monuments, so that no record would be untraceable in future?

£} ITS] I HEATA : YIRHAT AR, 1 H AR P A& Sff &b Aged H AR S
WHR el T2l 8, SAH &9 FSRICTgoIe & &1 9g8d I ¥hel IR foraT 81 891 39
BT P Thel BT Yl TTAT & 3R W Bl ff g1 21 5187 2012-13 § 5,00,000 USIST BT
21 feRTeTgsIem 81 urdar o, g 2015-16 § &9+ fSRTeTssIe™ &1 7131 &7 19,80,000
d® d1 3T ATl §H CITd 4.5 BRIS Yoiol Bl SRS -1 &, o 4 JTager,
2022 TP BH 2 BRIS, 7 ARG YoTsl &l (SIS R I o

G qEAT S U Yol 8, 98 Hl o9 H |fdfoa 81 89 st 9
feRTeToIe &1 o™ ®R X7 &, g=dra|

MR. CHAIRMAN: Q. No. 168.
Promotion of tourism to attract foreign tourists
*168. DR. SONAL MANSINGH: Will the Minister of TOURISM be pleased to state:

(a) countries which have been given tourist Visas;

(b) the details of exemption in the field of tourism by Government to attract foreign
tourists, the detailed description thereof;

(c) whether Government has signed any agreement with any other country for the
purpose of promoting tourism in India; and

(d) if not, whether Government is preparing any plan to do so?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) A Tourist Visa is granted to a foreigner whose sole objective of visiting India is
recreation, sightseeing, casual visit to meet friends or relatives, attending a short
term yoga programme, short duration medical treatment including treatment under
Indian systems of medicine, short term courses on local languages, music, dance,
arts and crafts, cooking, medicine etc. which should not be a formal or structured
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course/programme (courses not exceeding 6 months duration and not issued with a
qualifying certificate/diploma etc.), and voluntary work of short duration (for a
maximum period of one month, which do not involve any monetary payment or
consideration of any kind in return), etc. and no other purpose/activity.

Subject to different duration of Visa and number of entries, Indian
Missions/Posts may grant Tourist Visa to the nationals of all countries. Presently,
Pakistan and China nationals are not granted Tourist Visa. Also, at present Indian
Missions/Posts may grant multiple entries Tourist Visa for a period of 10 years to
nationals of the United States of America and Japan.

e-Tourist Visa is presently extended to the nationals of 165 countries for entry
through 29 designated international airports and 5 major seaports in India. List of 165
countries is annexed at Annexure-l. Presently e-tourist Visa is granted under three
options:

(a) For 5 years with multiple entry;

(b) For one year with multiple entry and;

(c) Forone month with double entry.

(b) Post covid, to restart inbound tourism in the country and attract foreign
tourist, the Government of India announced 5,00,000 free visa to the tourists of
foreign nationals, to ensure a geographical spread of the incentive to important
source markets globally, so that the benefit can be availed by inbound tourists of
different nationalities. This scheme was valid till 31.03.2022.

Government of India also gave relief from various regulatory compliances
under Income Tax Act, companies Act and GST Act for varying period in the wake of
COVID-19 crisis to ensure business continuity and survival.

Validity of approval or certification of hotels and other accommodation units
whose project approval/re-approval and classification/re-classification have
expired/were likely to expire was extended up to 31% March, 2022. On the similar
lines, validity of the approval/ recognition of the existing tourism service providers
(Tour Operators/ Travel Agents/ Tourist Transport Operators) was extended till
30.06.2022, subject to the condition that they had applied for renewal. Agencies
seeking fresh approval recognition were also given provisional approval Htill
30.06.2022.

(c) and (d) The signing of Agreements / Memorandum of Understanding (MoUs)
with various countries is an ongoing process and the Ministry of Tourism has signed
Agreements / MoUs in the field of tourism cooperation with other countries and
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multilateral fora. The important components of such Agreements / MoUs include the

following:

Exchange of information and data related to tourism.

Cooperation between tourism stakeholders including hotels and Tour
operators.

Exchange of visits of Tour Operators/Media/Opinion Makers for promotion of
two-way tourism.

Exchange programmes for cooperation in Human Resource Development.
Investment in the Tourism and Hospitality sector.

Exchange of experience in the areas of promotion, marketing, destination
development and management.

Participation in travel fairs/exhibitions in each other’s country.

Name of the countries and multilateral fora, with whom MoUs / Agreements

have been signed for bilateral and multilateral cooperation for strengthening tourism

cooperation and promoting tourism products of India is annexed at Annexure-Il.

Annexure-|

List of Countries whose nationals are eligible for e-Visa facility

Sl. No. | Name of the Country Sl. No. | Name of the Country

1. Andorra 15. Belize

2. Angola 16. Bolivia

3. Anguilla 17. Bosnia & Herzegovina
4. Antigua & Barbuda 18. Botswana

. Albania 19. Brazil

6. Austria 20. Brunei

7. Argentina 21. Bulgaria

8. Armenia 22. Burundi

9. Aruba 23. Cambodia

10. Australia 24. Cameroon Union Republic
1. Azerbaijan 25. Cape Verde

12. Bahamas 26. Cayman Island

13. Barbados 27. Chile

14. Belgium 28. Colombia
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29. Comoros 65. Italy

30. Cook Islands 66. Jamaica

31. Costa Rica 67. Japan

32. Cote d'Ivoire 68. Jordan

33. Croatia 69. Kenya

34. Cuba 70. Kiribati

35. Cyprus 71. Laos

36. Czech Republic 72. Latvia

37. Denmark 73. Lesotho

38. Djibouti 74. Liberia

39. Dominica 75. Liechtenstein
40. Dominican Republic 76. Lithuania

41. East Timor /7. Luxembourg
42. Ecuador 78. Macedonia
43. El Salvador 79. Madagascar
44. Estonia 80. Malawi

45. Eritrea 81. Mali

46. Fiji 82. Malta

47. Finland 83. Marshall Islands
48. France 84. Mauritius
49. Gabon 85. Mexico

50. Gambia 86. Micronesia
51. Georgia 87. Moldova

52. Germany 88. Monaco

53. Ghana 89. Mongolia
54. Greece 90. Montenegro
55. Grenada 91. Montserrat
56. Guatemala 92. Mozambique
57. Guinea @3. Myanmar
58. Guyana Q4. Namibia

59. Haiti 5. Nauru

60. Honduras Q6. Netherlands
61. Hungary 97. New Zealand
62. lceland 38. Nicaragua
63. Ireland 99. Niger Republic
o4. Israel 100. Niue Island
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101. Norway 134. Sweden

102. Oman 135. Taiwan

103. Palau 136. Tanzania

104. Palestine 137. Thailand

105. Panama 138. Tonga

106. Papua New Guinea 139. Trinidad & Tobago

107. Paraguay 140. Turks & Caicos Island

108. Peru 141. Tuvalu

109. Philippines 142. UAE

10. Poland 143. Ukraine

1. Portugal 144. Uruguay

2. Republic of Korea 145. USA

113. Romania 146. Vanuatu

4. Russia 147. Vatican City-Holy See

115. Rwanda 148. Venezuela

16. Saint Christopher and Nevis 149. Vietnam

117. Saint Lucia 150. Zambia

118. Saint Vincent and the 151. Zimbabwe

Grenadines

9. San Marino 152. Uganda

120. Samoa 153. Belarus

121. Senegal 154. Benin

122. Serbia 1565. Equatorial Guinea

123. Seychelles 156. Togo

124. Sierra Leone 157. Indonesia

125. Singapore 158. Malaysia

126. Slovenia 159. Sri Lanka (Not eligible for 5 years
e-TV)

127. Slovakia 160. Tajikistan

128. Solomon Islands 161. United Kingdom (UK)

129. South Africa 162. Uzbekistan

130. Spain 163. Kazakhstan

131. Suriname 164. Kyrgyzstan

132. Swaziland 165. Canada

133. Switzerland
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Annexure-ll

Agreements / Memorandum of Understanding / Letter of Intent signed with foreign

countries including multilateral fora by the Ministry of Tourism

Sl. Name of the country with whom MoU / Date of Status
No MoU/ Agreement/Protocols Agreement / signature
singed Lol
1. lraq Protocol 25.10.1986 Valid
2. Portugal Agreement 29.07.1991 Valid
3. Syria Agreement 08.10.1991 Valid
4. Israel Agreement 18.05.1993 Valid
5. Singapore Agreement 24.01.1994 Valid
6. Russia Agreement 30.06.1994 Valid
7. Iran MoU 18.04.1995 Valid
8. Mexico Agreement 28.03.1996 Valid
9. Cyprus Agreement 07.11.1996 Valid
10. | Greece Agreement 13.01.1998 Valid
1. | Indonesia MoU 08.02.2000 Valid
12. | ltaly Agreement 26.06.2000 Valid
13. | Sri Lanka MoU 23.01.2004 Valid
14. | Brazil Agreement 25.01.2004 Valid
15. | Serbia MoU 02.11.2004 Valid
16. | IBSA (India, Brazil, South Africa) | Agreement 15.10.2008 Valid
Tripartite Agreement
17. | Poland Agreement 25.04.2009 Valid
18. | ASEAN (Association of South | MoU 12.01.2012 Valid
East Asian Nation)

19. | Mauritius MoU 12.03.2013 Valid
20. | Japan Memorandum | 22.01.2014 Valid
21. | Nepal MoU 25.11.2014 Valid
22. | France Lol 09.04.2015 Valid
23. | China Agreement 15.05.2015 Valid
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24. | Tanzania MoU 19.06.2015 Valid
25. | Uzbekistan Agreement 01.10.2018 Valid
26. | Turkmenistan MoU 11.07.2015 Valid
27. | Egypt MoU 24.08.2015 Valid
28. | U.A.E. (United Arab Emirates) | MoU 03.09.2015 Valid
29. | Cambodia MoU 16.09.2015 Valid
30. | Maldives MoU 10.04.2016 Valid
31. | Qatar MoU 05.06.2016 Valid
32. | South Africa MoU 08.07.2016 Valid
33. | Kyrgyzstan MoU 20.12.2016 Valid
34. | Oman MoU 11.02.2018 Valid
35. | Bulgaria MoU 05.09.2018 Valid
36. | Malta MoU 17.09.2018 Valid
37. | Romania MoU 19.09.2018 Valid
38. | Colombia MoU 04.10.2018 Valid
39. | Korea MOU 05.11.2018 Valid
40. | Argentina MoU 18.02.2019 Valid
41. | Saudi Arabia MoU 20.02.2019 Valid
42. | Croatia MoU 26.03.2019 Valid
43. | Paraguay MoU 27.09.2019 Valid
44. | Philippines MoU 18.10.2019 Valid
45. | Finland MoU 21.11.2019 Valid
46. | Australia MoU 11.02.2022 Valid

DR. SONAL MANSINGH: Sir, which are the countries that have been given tourist
i 7
visas :

it ST WE : HEIGY, YITHI Bl ISl ST U Fdd UihdT 2| il &1 a1d I8 & fb
TS §H BATST T8l ST §AT T, oifch ol bl ARIE H B! Hl g9 IS 1 B
3 INE 59 FHI BH I 164 M B IOl 165 S0 BT dIelT < 2 &

MR. CHAIRMAN: Second supplementary.
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DR. SONAL MANSINGH: Sir, | would like to know about the details of exemption in
the field of tourism by the Government for the foreign tourists.

st 35T UE : HEISY, A USl UMd <IRg GAcdh] Bl Wl divll fad iR 7 e &,
HIC [ P AR TR Y| I 918 H Ig A< AV H GISHI BT THT-SIHT TR
BT, Al BITS-19 T 920 81 81, Fleh ARI AT DI & d8d-T89 DR [T 21|
319 N-¢R BH AT GACHI DI MM BT =T < 2 T, 1656 ST A FHART M-S
TR B TRAT 21 AT ST B b g9RA § RN Bl I8+ &b oY Bl 9 S8 T8
firell, a8 & Blced Uds ¥, IR 979 Udrs 81 T ¥ 3R HIHR H JMTFIUFES S|
SITET TRTH §¢ AT 271 ISP a1 H §H BIHI 3T 9¢ I3 &1 89 TITHI Bl 8% YD
&I Gaamg < 32 €, 912 YR& B vy 81, 89 32 10-12 |Vl H STl Wl TR < I8
g, Alld d STFBINAT I R Fob| A Bel U d Hbe H AT WY, Al SHBT g
FraRoT foharm ST |G| BHARY WRBR 7 I8 Yob HaRAT Bl gs & fob AR fawri, fores
g fSurcHe &, wde fQurT a1 2 1, $7d IR AT fAddR BT B 3R 3R Hel
HHT AT 2, AN I SABT AR B B ART R Gfeld Bl |l eI R I8 ©
3R &g UGNl -1 T i &1 gyt 4l & 1 5

DR. SANTANU SEN: Sir, | would like to put this question to the hon. Minister. So far
as U.K. visa is concerned, there is one organization called VFS which is creating so
much of problems. Even if the family members are giving applications together, they
are getting separate dates. They are literally in a mood of minting money.

MR. CHAIRMAN: Your question!

DR. SANTANU SEN: My question to the learned Minister is: Why can't this VFS sort
of organization be tackled properly? Though | must appreciate that whenever our
learned Minister is approached personally, he happens to be very much helpful.
But these types of organizations must be taken note of very carefully.

37t 31o1a g : e S Bl

DR. K. LAXMAN: Sir, at the outset, | would like to thank our beloved Prime Minister
Modiji and the Minister for including the famous Jogulamba Temple Shakti Peeth in
Mahabubnagar District under PRASAD Scheme and getting the UNESCO recognition
to Ramappa Temple, a thousand pillar temple, in Telangana. Through you, Sir, |
would like to know as to what are the measures taken by the Government to expedite
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the matter for completion of above two projects so as to attract tourists and
pilgrimages from all over the world.

Y IS Ug : RISy, BF IgT 9 ol WY IR SUTT BRI ©, ST TSR B
& 3l 3R I81 $He! FHI TR BT JR™ el 81 U1 & <l SHP DR YSd &1 I8 B
RIS ARBRI DI Bl BRIAT BIAT 81 BART AR Bl eI G Ud GO Xl 2

SHRI G.K. VASAN: Sir, | am thankful to the hon. Minister that in our country, e-
tourist visa is presently extended to the nationals of 165 countries through 29
international ports and 5 sea ports. Sir, my pointed question is this: Post-Covid, to
restart inbound tourism in the country and to attract foreign tourism, | would like the
hon. Minister, Sir, that all visas on Arrival into India, facilitated by the Union Tourism
Ministry from countries which have been marked by the Ministry, have to be
reinstated.

1 3T g : AR, H A AGEI D eI BRI ATl § [h 5. -aTSIT o Al &4
A1 et WY <7 21 IS B IR A BI I M B, 1 §H ST FRIHI0 Hd T
H Ugel 1 bl § b H Uie g AN I 1 Aol AT 3R STd A &A1 AT bl Bl
deT & 7, S9d 918 A RITH] HT Fall I8 ool § 9Rd HI AR g1 21 HSA A &
IR H UBl B B gl g o 89 JGRell Wl Ah-dldq B ol TS b eI T9RI
Jo% Bkl 7, B AT & 917 §AR) 96 Il 8 3R o3l Bl §H MR8 $d o
Y GRET Bl FIRAT 1T Bl 2, olfh B9 T8I H FHY-FHY W MSSASd IR
CECRERE]

MR. CHAIRMAN : Question No. 169.
Hybrid mode of hearing by Information Commissions
*169. DR. ASHOK BAJPAI: Will the PRIME MINISTER be pleased to state:

(a) whether the Central Information Commission (CIC) and the State Information
Commissions (SICs) have extended the facility of the hybrid mode of hearing
i.e. physical or virtual as their option to the information seekers;

(b) if not, whether Government is aware that not extending the virtual mode of
hearing causes financial and physical hardship to the information seekers,
frustrating the purpose of the transparency law;
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(c) the total number of matters instituted, disposed of and remained pending
before the CIC and SICs during the years 2018, 2019, 2020 and 2021; and
(d) the reasons for slow disposal by the CIC and SICs?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) and (b) The Central Information Commission (CIC) facilitates the information
seekers by providing the hybrid mode of hearing i.e. physical as well as virtual. As far
as the State Information Commissions (SICs) are concerned, it is for the respective
SICs to make necessary arrangements for the same.

(c) and (d) The year-wise details of registered, disposed and pending cases in
respect of the CIC are as follows-

Year Registered Disposed Pending
(Second
appeals/Complaints)
2017-18 25815 29005 23541
2018-19 22736 17188 29655
2019-20 22243 16720 35178
2020-21 19183 17017 38116
2021-22 19604 28793 29213
2022'23(AS on 15.12.2022 as per | 13472 20756 22238
information on the CIC portal)

The CIC is making efforts to expedite disposal of the pending cases by making
use of technology tools for efficient hearing of cases. This has reduced the pendency
significantly.

The information of registered, disposed and pending cases in respect of SICs
is maintained by the respective State Governments.

1. I9Mh FISTHAL : AT FYTfT S, § TYh HIETH A A1 H241 ST A I ST
e o grsfas aie A a1 U &R &I AR Gars & Jiaer, agarel a1
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fofSTaell SURRIT BIax UTW -1 & Sl awel 7, 1wt Hl 9gd | <l # I8 ga=e
SN T8l 81 &1 WIRA ARPR 59 T H By Gedrgoie] SIRI Bl fh G4l st §
9 UBR B BISIS el aTell Jiasmg?

31, Rravs Rig : 9wf wEiey, omues Aregs & § 919 9eg &1 98 a1 ol
e § 6 TI-9H9 R AR Srs1d a1 AR, Hgel ShIHe BHIR 34
fawT 1 orHx f=-fI=T UeeT ORGRI & A1 MUE W BT © IR Salarol & Sl
T I b5 H SRHTT H - ST X2 ©, SUANT H R S 38 8, S99 fard ol
HRATTT 81 TR-GR 39 HH B M g7 ST IET &

STl db Aol S-hIUI BHI BT T 8, 89 I8 Heg Jdbd & b 2014 &
T8 T FH301 St 7 579 IR 3 fSRIcarssie™ & 8 &I 71 <1, SHHT Udh d8d8H
IaTERYT & 31X g8 9 1 4 |l Y10 81T 8 fob a1as[e Bifds &, 3R PIfds 3 4
gl B BHNY 3f-Tclie Fa=elT b1 RRed a1 |erd 81 T o7 fh SHd R fohdl
JHR H Blg AR 6l TSIl By Uldpd JHTd TS+ & I, gloh U QT 4l
SETERVT B, Sidfh [, 2020 § IS & qrdo(a (SISl 3Th BAST 1,889 AT MR
D! Jo1 H [Uel S H, 2019 H, STad Bifde TEl AT, I8 IHA HH T, 1,398 AT
dHel BT AIY I8 2 [ 3R 849 7 A1l b1 A1 oI B, SN [k 7 91 8, R
DS b I 2-3 FieT 377 ST & 3R I T8l b U Tel 311 7 &, < JUIY ARDR Bl
JoT H BART [SWISTA VT 92 URAC ¥ 4T 378 8T, more than 92 percent Y&
S IR FART HRARIH T 31 9¢ DR 9T 94 UfTed 81 bl &1 SHBI U
HRUT IE 9 & fh Uem= d430 91t S & dRIGT § Hedl ShIHIE HHISH & e
&I Frgfhdl W §9g-99Y 1R Bl W8l Uoell IReR H By Ul sf<RTd H1 919 4
AT BT, ST9 HT 3 FSWAT & AT HHIL BTH BT AT JBT 3 W 10 § I 8 IS
&, 2 1 TH 14! YA BTl B, S BRI d U 76 &1 $d AR 95 H AR
AT GER 9 AR | SISV &b AR IR IARCISMS Bl 3 3ID AT VY IR
o1 fer a7 © SR T oY fed) oY 99 STREIRNS ot BrRaTdT ST Aahdl &1 1 AT
TN &b ARATBRUN B 3R YN AR A S JATeATS B8IF b BIRVT 31 &1 &1 B
fop efR-R 59 Ufeha § o 71fd 9 & &

ST, ITNF JIOAT : AT FHIIRT ST, H A #2301 S| S =g 6 SR
Tael I W G b id ol AN H fha vl aied & 921 /158 @l
ST 3 fdpel~T A AR 872

1. R R 9ufa S, 9-f= ueen & Q- <gaven 81 ded
SR HHIRA BT Sl TaT 7, JRTIBMS Yae, IHD! ATST-agd 370 &1 4 d8l W
SYIART H AT ST & T IHD! AR] fHT ST B
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STE[ deh IR U9l W FrIfrd Withds ST Bl AT D1 SIThR] BT HdTe]
g, STHIHY BHITH 39 YBR BT Rble Tol XQ@dT 8, ifhd IfT M AT M8
BN, AT EH T8 G UK BReh STh! IUT BT S|

SHRI V. VIJAYASAI REDDY: Mr. Chairman, Sir, thank you and | am very glad that |
got an opportunity when hon. Prime Minister is present in the House. The number of
information officers, the first appellate authorities, Central Information Commissioner
and the State Information Commissioners in the Government has remained stagnant
in the last few years, which has only aggravated the delay of pendency of the cases. |
would like to know from the hon. Minister as to the steps the Government is taking to
address this issue. | would like to know from the hon. Minister what steps the
Government is taking to address this issue.

DR. JITENDRA SINGH: Mr. Chairman, Sir, with due respect to the hon. Member, the
statistics point out otherwise. Instead of a delay, there has been expediency in the
procedures, and the disposal rate, as | just now mentioned, has gone out to almost
93 per cent. This is also because all the Members of the Commission are usually
sought to be kept in place and the vacancies are filled up in due time. Secondly, Sir,
because of the online procedures, as | mentioned right now, and also the
simplification of RTI filing, while also at the same time, we have fixed time-lines for
first appeal, second appeal, third appeal, and as | said, even during Covid, we have
actually picked up. As far as the public authorities are concerned, | would just like to
add over here; some of the public authorities which come under the purview of the
RTI, we have around 25,000 across the country. We have currently more than 24,000
already included under the RTIl Act, and the percentage of their filing annual returns is
almost more than 92 per cent, which was not happening earlier. So, on the contrary,
in the last 7-8 years, the figures point out to increase in expediency, increase in
disposal and also increase in the compliance by the public authorities. | can read the
figures. In the last seven years of the UPA rule, the compliance rate was 76.99 per
cent. In the last seven years of the present Government, it is 93.75 per cent. In the
last seven years of the UPA rule, the disposal was 81.79 per cent or in figures,
1,32,406, whereas in the present Government, it is almost 92 per cent or 1,60,643.
So, | think, by living in the era of evidence, we have sufficient reason to feel satisfied
about the progress.

SHRI SUJEET KUMAR:  Sir, about 3.15 lakh complaints or appeals are pending
before the Central Information Commission and all the 25 State Information
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Commissions across the country. | wanted to know what steps the Government was
contemplating to take, but the hon. Minister has already answered that in the
previous query. So, | am thankful to him for that.

MR. CHAIRMAN: Q. No. 170.
Funds allocated to North Eastern Council

*170. SHRI PABITRA MARGHERITA: Wil the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the budget allocation to the Ministry from 2019 to 2021, year-wise;

(b) the disbursal and utilization of funds under the Schemes of North Eastern Council
(NEC), State Wise; and

(c) the list of the Non-Governmental Organisations and the total financial assistance
provided to them by NEC in the region during the last three years?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI G. KISHAN
REDDY): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) The year-wise Budget Estimates (BE), Revised Estimates (RE) and Actual
Expenditure (AE) of the Ministry of Development of North Eastern Region (MDoNER)
from 2019-20 to 2021-22 is given in Annexure-|.

(b) The state-wise disbursement and utilization of funds under Schemes of NEC
excluding the amount disbursed to agencies other than State Government agencies
during the last 3 years (2019-20 to 2021-22) is given in Annexure-Il.

(c) The list of Non-Governmental Organizations (NGOs) and the total financial
assistance provided to them by NEC in the region during the last 3 years (2019-20 to
2021-22) is, inter-alia, given in Annexure-lIl.

Annexure-I

Budget Allocation to MDoNER from 2019-20 to 2021-22, year wise.
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Rs. in crore
Year Budget Revised Actual AE as % of
Estimates (BE) | Estimates (RE) Expenditure RE
(AE)
2019-20 3000.00 2670.00 2669.72 100
2020-21 3048.73 1860.00 1859.99 100
2021-22 2658.00 2658.00 2657 .47 100
Annexure-I|

Disbursal and utilization of funds under Schemes of NEC from 2019-20 to 2021-22,

State-wise
Rs. in crore.
State Amount Disbursed Amount Utilized

Arunachal Pradesh 144.61 197.63
Assam 92.42 101.66
Manipur 118.49 217.11
Meghalaya 136.20 115.83
Mizoram 158.90 324.32
Nagaland 139.54 142.87
Sikkim 102.37 74.88
Tripura 182.19 68.03

Note 1 : Utilised amount in the calculated figure from utilisation certificates received during a particular

year which includes utilisation action of released funds from preceding financial years.

Annexure-lll

List of NGOs and the Financial Assistance provided to them during last 3 years (2019-

20 to 2021-22)

Rs. in Lakh.
Sl. Name of the NGO State Financial Remarks/
No Assistance Projects
Provided
1 Guwahati Tea Auction Assam 25.00 Setting up of Tea
Centre Lounge at Guwahati Tea
Auction Centre
2 Indian Chamber of Assam 2.50 Workshop on Financial
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Commerce, Guwahati

Inclusion in Rural Areas
of NE (Phase IIlI) in
Mizoram

3 Eastern Beats Music Assam 250.00 Eastern Beats Music
Society Society
for ~ "Rhythms  and
Aromas of North East
India"
4 | M/s LT Eco Bag Mizoram 103.00 | Production of Eco -
Friendly Bags by M/s LT
Eco Bags
5 Balipara Tract and Assam 10.00 7th Eastern Himalayan
Frontier Foundation Naturenomics Forum
2019 at Guwahati on
5th-6th November 2019
6 Ayang Music Society Assam 10.00 Kherkotiya Festival at
Majuli
7 Ranglong Youth Manipur 8.00 The Ranglong Khohui
Association Cultural Festival
8 Ankon, Assam Assam 129.25 Theatre Training-cum-
Festival 2019
9 Manipur Writers Forum Manipur 4.80 Three Days Festival of
Literature, Music and
Dance
10 | North East Christian Nagaland 6.40 Naga Cultural
University Symposium-ll
11 | My Home India Delhi 8.00 NEST. Fest 2019
12 | Dorbar Shnong, Nongrim | Meghalaya 1.50 71%" Independence Day
Hills, Shillong Celebration
13 | Sri Sankaradeva Assam 10.00 Conference on

Nethralaya, Guwahati

Ocuplastics Association
of India(OPAl) held at
Vivanta on 6th-8th

September 2019
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14 | Tangkhul Naga Society, Delhi 60.00 Financial Assistance for
Delhi the 13th NEC Tamchon
Trophy 2019
15 | National Farmer Manipur 7.50 Sustainable
Association development Water
pollution environment
changes, Eco-system
and integrated approach
of Loktak Lake Manipur
16 | All India Women's Delhi 4.82 North East Expo - 2019
Education

Fund Association

(AIWEFA)
17 | Jeevan Initiative Assam 10.00 8" Jeevan Kite River
Festival
18 | Makunda Christian Assam 460.52 Upgradation of Services

Leprosy and General
Hospital, Bazaricherra,
Karimganj, Assam

of Makunda Christian
Leprosy and General
Hospital, Bazaricherra,
Karimganj, Assam

19 | Sri Sankaradeva Assam 130.37
Nethralaya, Guwahati

Modernization of
Technology of Sri
Sankaradeva Nethralaya
for Precision Eye Care
and Opthalmic
Education by  SSN,
Guwahati

20 | Bamboo Development Mizoram 136.00
Agency, Mizoram, Aizawl

North East Handloom &
Handicrafts  Exhibition
held from 05.10.2019 to
08-10-2019 at Aizawl,
Mizoram

21 | Ukhrul Hills Development Manipur 136.00
Foundation (UHDF),
Ukhrul, Manipur

Two days seminar on
Animal Husbandry with
Special reference to
rearing/ farming cows,
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buffaloes, chickens and
pigs in Ukhrul District,
Manipur
22 | Seva Bharati Purbanchal, Assam 10.00 17th Dhanavantari Seva
Guwahati Yatra, 2022
23 | India Skill Pedia Sikkim 25.00 Sponsorship  of NE
Foundation States Young
Entrepreneurs for
Intensive Industry
Oriented Training
24 | M/s Handloom & Manipur 7.50 State Level Traditional
Handicrafts Development Crafts Mela which will be
Federation(HHDF), held from 23rd to 27th
Imphal West, Manipur April, 2022
25 | Confederation of Indian Assam 3.00 “Hast Kaari-
Industry Empowering Rural North
East: Cll Virtual
Platforms
26 | Indian Chamber of Tripura 7.50 “Workshop on Financial
Commerce Inclusion Tripura,”
27 | Mizoram Aero Sports Mizoram 468.81 Integreted Tourist
Association Circuit, Serchhip,
Mizoram
28 | Kanglei Mime Repertory Manipur 7.50 National Mime Festival
29 | Divya Jeevan Foundation | Meghalaya 10.00 NADI
30 | Sri Sankaradeva Assam 8.00 19th Dhanavantari Seva
Nethralaya, Guwahati Yatra, 2022
Total 2067.97

SHRI PABITRA MARGHERITA:

Sir, my first supplementary is this. We, the North-

Eastern people, are really thankful to the hon. Prime Minister, Shri Narendra Modi for

the Centre's Budget allocation to the North-East which is almost double as compared
to the other Governments. DoNER and North-East Council, i.e. NEC's Budget and
projects are also increasing. | would like to know what system has been adopted by
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NEC for monitoring the proper and speedy implementation of these projects as
DoNER covers a huge geographical area of eight States.

it oY, fher XSt - 3 RTe IIRHA IR, TN 3R SR & foraw ot Hiolaed €, 9
100 URYT IAHE 3 SISTT & WIS UIodeH &l 89 34 I $O Holded e
TITHCH DI I & TAT $B Aloided Toiisirst HI H 3d g1 U8l dl &9 o diorae
B HFTE B o, SAD! A9R RIS 721 gt off | oanft g9 R i ot e 9 I8
TN B g & b o1 diorde # < it B 81 3871 7, NI+ & 81 ET 8, D! Sl
Th I RS o SU, S ¥l A Hiolde 3RTHcIE fhaT Ul I8 a1F IR
IRBR &b §RT AR 81 Y81 21 884 1] 8% W e bived § SR A, tasdt &1
JHg WIell &, I8 ISl -8l AT 98] Sdisc Ashesl, SRRGSY ofddl P by
A1 YTl O &, Wi IR S8 & 3R Alolae Bl RUIC S &l 89 39 aR8 W IqD!
TR AR B I8 2

SHRI PABITRA MARGHERITA: Sir, | would like to ask the hon. Minister of DONER as
to what are the major initiatives, projects and schemes in progress in North-East India
under his Department.

it Sft. fhe XE) : SR IIRAT R, 89 SR AR & 9oic & #1e09 9 Bic-
BIC Alolded R &, IR SR ARG BT ded g1 81 89 d-Hc 3% Sisar &l
4 ARSI & 1A 9 95 T7 BIC Woided &, S 94 & AMfeRaT &-d & aun
T TaHCH 3R TaHe 3if fear & fAif e & e disiifene oxa 81 fort ot
Tolde § A e 3R W Ta9Hed & 919 HisT 7 811 § a1 Udh e |
TEY e & d9 H Sl BICI-BIT! s Bl §, 8 S UIoided &l ol &l SR
fafrl, TSl @1 RS\l &M & — Co-ordination with Ministries of the

Government of India and the State Governments.

Y f9ga UK <9 : A2y, | 317U ATEgH | HAT S F YT A8l § b g4l &
ST cled e 7, 394 F31g1 &1 fAfse 12 wie <71 &1 w199 2, a1 98 12 TRIC
F31qRT 1 T 2T AT STl 2 SR a1 931 Sl bl §9 IR § SIFhIRI 87

ot Sft. foher X9 WUl HEIST, e &t $R¥AT B gIRT TASH DY R oft
goie T 9111 7, 89 93T 30 IRHT ddhds YRATS & foly Talldhe o7d & iR arat
9 70 TRYT H H 60 URIT FCH Pl Gd &1 I8 8! 91 & [ UST IR Ugele, IHH o
12 URUCT FAYRT BT VdAlhe PR &) UIgelR & ZAE A FQRT Bl 12 IRUT ST
AT g1 S99 ¥ Ma-He $l Uifaed g1 A1eyl 89 Rias A dioide Id 8, 3

Ufredoll heile BT IR, TI iotde & folv ¥ e a4 e & gRT TaIsTol UoT-]
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TS| SHBT S 3R Yasilaged Wl gR R I T Ma-He bl HRA1 51 8
Ao dl AT DI TR A 9T UloTae S 6T YATH B &l H 39! Iar1 a1l g o
B9 SO Pls SR T8l B & dTe HYRT &1 AT U Uae 8, A1d-S3€ Bl
X} ARE ¥ ST A & oIy WRA TRBR G HIATHE & 1T BT D 81 H MIah!
T &1 91 AT 18l g [ g A -3¢ # A1 St & A9 § TRaR Mg 2, a9 4
ST §97E 36,000 BRIS BT AT, I S 3MTS AT H dGTHR 59 AT Tled 68,000 BRIS
PR TSI T B VR, SHH ST [SHN A & FIRAT IR, IR AT H 9§ B gall o,
T T8 SN dIR | B, XIS Udex H B, IS pfdeide! 81, o1 hrfdefae] al, TIR
BTG BT 3R lex d BeifaelIc] 81, STl ulfaiicdhd drlaciac!, S+ Hl &
T3 51 A -$3C H IR T Ta-iHed Y&l off, offdh T AX=5 Al Sl & e #3i1 g7+
& 915 9 ITH H TH I Ta-HE 38 B 3R STATHS Pl R Boal BIUfCIH
3T B AEIGY, SHH Ugd! Boal BTSN ol Y&dT T, <fh SARY T M g1
IR, TR e e & IR IR ST 912y, 39 id) o It Ot ff e &
UH goal BN Saoy 81 X&T 31 89 fhell = & a1 ol fSfepfamem 181 &)
T Bl

SHRI BIRENDRA PRASAD BAISHYA: Mr. Chairman, Sir, players of the North-Eastern
region playing a very important role in the Olympics and in the national sports arena.

MR. CHAIRMAN: You ask your question.

SHRI BIRENDRA PRASAD BAISHYA: | am coming to my question. We are thankful
to the hon. Prime Minister and the Union Government for setting up of the Sports
University in Manipur.

My question is this. Olympic Medalists Mary Kom, Lovlina Borgohain, Mirabai
Chanu are from the North-Eastern Region. My straight question to the hon. Minister
is: What is the NEC doing for development of sports, to improve activities of sports,
to set up more stadia and sports infrastructure in the North-Eastern Region?

i} St fPeM NE) : TRIRAT IR, T Ul & §RT 81, SR &6 §RT 81, ¥ Td48e &
1T S 19 T BT B, IW 89 Tscd & oI AT STeT-37e S8 R < I8 &l |
furcHe, 3@t A7 Riffaferdt gkt 81 91 9o %S gt =iy, 99 &q Wiy 4
SR T © 3R IT 3P R H Al gl Mela] & 915 Ugell IR Uh "2el WiTH
IR smeRvig yare w3, T A1E Si & wIged | A1-$¥¢ & AfrgR | wifud
DI TS 51 I8 Usel Te! 21| Y AR ARPR, AIG! Sl Bl ATGH 2, SHIY &9 A1 -5%
H WITH Bl ThISTHT 1 & o7 B R 32 & 3R 39HB1 Rofee H1 q1-A4 A1t
Arel-s¥e | fowrs T Y81 81 3 ot feAT #, YRd GNhR & gRT A1d-33¢ & 3Iiex
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Tgal, MR 3l SR A7 [awiHe 3l Siear & Wicd AR & Aregs 9
WICH & e & [y SiRex B {61 ST gAR Totel | A1f-3% Wicd &
HTHel H TR 991 UR & 31 981 &9 WITH & [AhTd & o7y SR B ddl|

SHRI RWNGWRA NARZARY: Sir, | would like to know from the hon. Minister the
present status of the construction of Aeipowali Bridge, under the Ministry of DoNER,
on the Aei River in Chirang District of Assam; the position of the funds sanctioned;
funds released so far; and, the timeline of completion.

o7t Sft. forer ¥t : Ul Si, S99 Uioiae & aR W 31l S9N U ShIHe T8l 5l H
3TTIe ITTART H I~ AR DI fSTel & A1 IHDB!T IR q1 717

MR. CHAIRMAN: Question No. 171. Shri M. Mohamed Abdulla — not present. Mr.
Minister.

*171. [The questioner was absent. |
Issues of women employees in hospitality sector

171.  SHRI M. MOHAMED ABDULLA: Will the Minister of TOURISM be pleased to
state:

(a) whether Government has taken steps to create awareness about the issues
faced by women employees in the hospitality sector in India, and make the
sector more inclusive;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT): (a)
to (c) A Statement is laid on the table of the House.

Statement
(a) to (c) The Government engages with Hospitality Industry Stakeholders through

various regulatory and voluntary measures to provide conducive environment for
women employees in hospitality sector and make the sector more inclusive.
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The Ministry of Tourism along with stakeholders in tourism and hospitality
sector and Tourism Departments of all States and UTs, adopted the ‘Code of
Conduct for Safe & Honourable Tourism” on 1st July 2010.

Various provisions in the laws being administered by different Ministries of
Government of India provide for safety, equal opportunity and congenial work
environment for women employees. These include:

(i)  The Code on Social Security, 2020

(i)  The Code on Wages 2019

(i)  Maternity Benefit Act, 1961 (as amended in 2017)

(iv)  Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013

At STeIfiE AESaren : A weled, H 3dd 7Iegd A A HA S F gl
el § 6 =1 fUos vd snfeardl &5 &1 Afgarel &I AR 4 s & oy !

e &5 § A a1l bl SAATHE Bl Dl TSI 872

7t 31T Wg : Sl 81 Ml 3R fUes &=l & H1f-1ef AIg-2ARh 918 Hel bl Wl
&1, B & & B "I-2RG B HIera e o S < 81 89 S9! 98 S

SMSTATH, THANINTS, MMSIMSSIEITH 3R ATSHNIMS &b H1ead I <o & 3R 59 forg
O} ARl HYd

SHRI ABIR RANJAN BISWAS: Sir, though my question does not relate to this subject,
yet it is of grave concern. ...(Interruptions)...

MR. CHAIRMAN: No, please confine to the question. ...(Interruptions)...

SHRI ABIR RANJAN BISWAS: Sir, it often appears in the media...(/nterrupt/ons)...
MR. CHAIRMAN: Please put your question. ...(Interruptions)...

SHRI ABIR RANJAN BISWAS: Sir, foreign tourists are ill-treated by goons and
miscreants. And, this paints a very gloomy picture of our nation abroad. | would like

to know what effective steps the Government has taken or is contemplating to take in
order to combat this menace.



[ 22 December, 2022 ]

7 57, fhem VSt : W), e Wewy 7 BRA TREH & UICHRM 3R ITh b
99 & g H U qoT &1 BToTfP law and order is a state subject, o ot 89 uRd
IRBR BI B9 A & gRT 39 IR ¥ G9I-99T TN UsdIgoiRisl doid ¥&d &l
D -1, ST RIS 31T &, S| TR o1 13T, §9 ECHI H B &
TaTHE § TRSH Gfeld Bl ) el B Sl X&1 81 89 Ib (ol Teb SIel-Th1 TwiR 4l
T I B1 SIS HRA H GAN S BT Jol1 H B & A1 4 A% TRH BT B
q¢ IBT 81 |HTUL ST, MY SR [ PIfdS & 918 SHIRSD TRH [STaT 891X o1 4
qQT 2, I ST & fhet ot <1 § gRSH 81 981 81 W), Y 99 A © fh
Mfcamer 370 € & 918 SH-HTIR 3MR $ITR H ISl & 918 Ugell IR dgd

SgTeT SR 961 2

7t I It - FUTART S, AR STRIES H $8 99 U8l U 8lcd & 3ax Udh
ARTATHH BT AT s R D A1Y GIER Al g3l IF A9 HiS BT 9 & AR
Sl =g TTe’T R B9 I | 9T 81 ART 19D HIEgH | HIE1G G SN A qarel 8
for ST AftTHHl IT9S § Folid 59 d¥g & siced dT BIucferd fasd & &M
B T, SAD] GREAT & fol§ AXBR T HaH 301 I8l 57

SHRI G. KISHAN REDDY: Sir, | have already informed the House that this is a subject
of the State Government, HYIR FHTIT ST, H MTTh! IATT AT g [ AT TRSH P
&3 H 9gd Al AfRET] BT B TE © 3o ARI FATSeH H TIRERCH & A 8U9S
TRE AR B ) 2§ IR T Eleed & RAWN IR W &M o2 W8 &1 396
T - 1T, AT 5 AL St & AJcd 89 Si1-20 & efCHho 9 W Afel grgad
BT T T T2 T1 B 3 helol B oivdoist Wl Rixar v 21 Rt Wi Sii-20 St o
SIoIST €, 89 Afedl S5 &I, I8 99 $Isd¥ 81 IT SRl $I8dx 81, dAiel St &
e § RS FSUTSHE & §RT P! WS ST &1 ST RE1 81 A1 81 8leed ¥ 3R
3TCTT-37IT SHTE1 UR AfZeI3ll Bl TRIT MgS Bl WL ST TdhR Si1-20 & ofg
TR B T2 & 57 g S SRIeT Bl 8, SUH STR W e Ta-He & ol TS e
D! Uleetd Bl 81 9T IRGR T TaTHed & A1 o IR Iiadid &l g1 V4T
®ls Ul SRIST T8I BIF1 A1BY, IHP BRUT AR DI 3HS HH BIN R HRA H TR
31 A1 ¥ 81| HBIGY, oleR feurcHe & T A 3fex Yaed H o 81 ©, a8l
1, el U el 3R F81 MicaR ¢Rod fSurcHe & sIuciere] ddex § &1H
B dTel AN OR 3R I AfSell HHART b HUR WY oI Bl &

1 TG AT : WIS, TS H Sl FaTed Y8+ P [Ty WS AT E....

MR. CHAIRMAN: Ask your question.
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7 ITeE TAFT : HBIGd, I8 <2 3R AT & BRIST AN DI AT W ST g3 U B
TEIGd, Uog # 57t oAy A # fRyd avd #ft davrg Aifed 98 ufds v 7, <igt
T e 98 Sft =113 37T, 1699 D1 WIAT U B RATA1 &I | 8] BleT Aigcet 41
984 ST BIAT &, 81 @l AT AT Th ST & 3R YRATHT 4 3Tefiaig o & fory
% WAI(Ed &b JBT 7T ool &

HRT AT SN A FaTdl I8 7 {6 91 9 it sayR Aifed &1 2Rest Rich &1 g
IR 3R I W Hed SWIR fAHN ST TR & S99 954 o fawg uRrg sRew
R 999 & foTU Bl peH ISTIB 272

S} Sf. fohera XS} : B9 39 fIUy IR 5T} &9 <4 9Tl ©1 HBIed, 99 -9 IR T
Tg-THE BT TUTSTel T MU 3R ¥ TTa-HE BT YIS §, a1 TR} BRIl 1T+
S YT [hdT &, 98 3iTeNs! 81 gal o

MR. CHAIRMAN: Q. No. 172. The questioner is not present. Any supplementaries ?
*172. [The questioner was absent. |

Proposed amendments to the Environment Protection Act

*172. SHRI BINOY VISWAM: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Government intends to bring an amendment to the Environment
Protection Act, 1986 for decriminalisation of environmental offences after
receiving comments for the same;

(b) whether Government has taken cognizance of various civil society
organizations and environment groups objecting to the said amendments
along with the details of such objections; and

(C) rationale for the proposed amendment in light of the growing criminalisation of
environmental offences across the world?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (C) A Statement is
laid on the Table of the House.
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Statement

(a) and (b) The Government intends to bring an amendment to the Environment
Protection Act, 1986 for decriminalisation of environmental offences. Comments from
the general public and State/ Union Territory Governments were sought through
Public Notice published on website of Ministry and in 61 newspapers Pan-India. A
total of 73 comments/ suggestions were received which were duly examined and
incorporated, as deemed fit, in the final bill.

(c) The provisions under EPA, 1986 are proposed to be decriminalized with heavier
penalties in order to encourage self-regulation in law abiding citizens and
entrepreneurs on the one hand and imposition of heavier penalties coupled with
provisions of Indian Penal Code (IPC) 1860 to act as deterrent for violators on the
other hand. The proposed amendment is also intended to save law abiding citizens/
entrepreneurs from undue harassment in case of minor non-compliances which
would have otherwise resulted in filing of court cases.

£t TR R a1ea : 99l weiey, | A @3 S A ST grear g (e
HRBR A a7 fA9TT, a1 (7, IR o GRET 3MMfS o ST AT o JegH o
Al P ARV, JATHYT 3R BT & oIy FAq ey B B DIy BIITISH
FEiRa @ 8?2 IS B, O IHBT QUi fJeaRor R 8?2

2 Rt AR Al : F8I9T, WRHR 7 g YY1 ARe0 & AfAFIH B1 98
IRIBT I 3reuyd fhaT 81 S efedio I 79 729 & IR § A1 9 o $8T 2
qITaRT Heeft ST 8HRT 70 €, faRigdx a9 1986 H ITOURTe, A8 -3UxTel ! Soft |
g & foTT, SH®! H TR {HaT AU, T8 BAR U H3l 7R Alal Sif B i I8l
2 fb 39 01 urgum &, R o &) 3R Sefial Bl 3191 Se| BRA § Ihold]
el I1YU-A1T 39 UhR Bl BIST Al g1 § I9d0] SfSd B & folv U MaRTeyT §
Sl HOT BT Sl UG &, SHB] A B & [of¢ 9 ANl 7 59 R Jgd fEqA
fohaT 8 3R I eyI= & IMYR R GATIROT Haefl, a8 ST &b R H &I, 3
IR e & IR H &, IR UGV & IR H B AT STt UG9YT b e H &, 51 94l
UR & eI g3l 2

SHRI JAWHAR SIRCAR: When you cannot protect the environment and have been..

MR. CHAIRMAN: Hon. Member, ask your question.
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SHRI JAWHAR SIRCAR: Sir, my question is that instead of protecting the
Environment Protection Act and other concomitant Acts on the environment, why are
you diluting the provisions and decriminalising”? Why are you converting a criminal act
into a negotiable instrument ?

27 IRt PR @i : WEISY, AFHIY AR 1 Sl 92 61 8, H aarr arsdr g (b
A JIRTY B! g9 & oIy 7T&l, Ifed 807 S8 & U™ &l HT1h! 1w G- Bl
STE1 BY B | STl |l ST AT, I6H Ugall B I8 a1 & b 89 T Jells Bl
e 7T o 3R IFH 89 AN 1 SIaT W GITd FH 27 3R ISP 18 ATHIRD
J9uTge TR Yl $HG! IEGT AT AT SP 918 af-h FHER =1 § 73 fewfory ok
GeITE 3ATY & 3R B9 ARN « I GeTai BT YR AR8 4 A4 61| s9RY Sl IeArT
gRIRART B, 98 S 26 gRTT &, 39 26 gRIR1 IR IR 3regqrai § fquifvrg g, S
fIRIYR €RT 15 H S BIRATS DI ST W&l &, SHD AR AURTE] Bl U gy B! aiey
& T BRTART DY AT <1 ST Al 7, NTH! Ui ATl 6 e/ ST Iahdl &1 89
qg RN 7 g iy fhan 2, I8 gARI GRBR 61 g9 & b U g dh Dl SJHIAT
ST STT el 8 3N SIHT 3l gfed foham S avdT 81 aaar § o1l I Jraend 2l
I IfS fAmerar B 7, a1 Scoitd &R+ IR &9 Ufdfed uid 8oIR 30 a6 &l
AT oI 8 3R AfS 19T B TR | U a¥ &1 3fdy & 918 W Seciad SR
BT 8, Al TIRTE Bl BRTATT BT ol & STTeH), ! rafs |rd 98 I& deTs off
HH & - g IIHT IRIRART H 51 8H AN SHD! ol BReh AR T3 ARE o W 19
& YR IR, Aoth YA & TR TR THR JSIRAT & oIy, BRETT BT Jrae= e,
T AT B AT ST, 1986 b Uae H| $51 3 g8 11 fAsT14 & o7 gheh! gaor
BT AR IRBR BT YT I X8 B

it fooTa urer g amR . 99Ul 9816g, | MU J1egH | A HAT S 9 UE
ST =T8T § b | ggTaRor AfAIH, 1986 & el §Y UTHISR &3 o [o7a
FACR B3 3R SIS 2, I BRI SIS dlex R URCS 8l T, &l TR
a1 919 AT T8 I8T 21 319 MY SHS UG § R A Bl 8 BT BT IR I8
T, STURTY BT Joft | 18R B BT H1H W B I 21 3T SHI8AT A H e 3R
T Y $HP A H Dls fIhed = BT BTH BT ?

21 Rt AR < : U HBIGd, S8l I SHI &I a1d &, 1 H ST =arsdl §
o ST g1 21 <71 Y81 81 89 1 31 31feres AT oW 32 &1 1986 TSIl U1
HMY B, SHH I WY ¥ Sl SS[cHD U8 8, I9 IR 84 ATTR<h AT HI o
T2 & - SN & rerar AR JAAT o1 <2 1 H (@t SITHeR & fofg e
aredl § fob 9RT 15 & T8 M &8 H SNl A a1 11 8, IHH U o |
JQTHR Ui IRg haT T & 3R SHD HY-H1Y Uil Uid 8SIR A IGIhR IHD]
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TfcIfaT 50 ESTR R B &1 SIc BT Sl DI 8, 1RT 15 P d8d, D] &7 A [T
21 I8 S P UTIYTT Bl 894 91T & 3R fI9Y 3MasgerdT e+ IR 89 S9d RIaTh
3ITYRTIED HehaHT | T Bl

MR. CHAIRMAN: Q. No. 173. Shri Derek O'Brien; not present. Dr. Anbumani
Ramadoss.

*173. [The questioner was absent. |

Guidelines for Uplinking and Downlinking of Television Channels

*173. SHRI DEREK O' BRIEN: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has specific parameters to decide about the content that
will be considered ‘content of national interest’ in the light of the Ministry’s
recent ‘Guidelines for Uplinking and Downlinking of Television Channels’;

(b) if so, details thereof and if not, the reasons therefor;

(c) Whether Government has a committee which will be reviewing such content;

(d) if so, the manner in which the members of this committee are selected and if
not, the manner in which the content will be reviewed;

(e) the purpose Government would like to achieve with the airing of such content;
and

(f) if so, details thereof and if not, reasons therefor?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH
THAKUR): (a) to (f) A statement is laid on the Table of the House.

Statement

(a) to (d) The Clause 35 of the Policy Guidelines for Uplinking and Downlinking of
Satellite Television Channels in India, 2022 provides that a company/LLP having
permission under these guidelines for uplinking a channel and its downlinking in India
may undertake public service broadcasting for a minimum period of 30 minutes in a
day on themes of national importance and of social relevance, including the following,
namely —

83



84

[RAJYA SABHA]

(i) education and spread of literacy;

(i) agriculture and rural development;

(iii)) health and family welfare;

(iv) science and technology;

(v) welfare of women;

(vi) welfare of the weaker sections of the society;

(vii) protection of environment and of cultural heritage; and
(viii) national integration

The above list is not exhaustive and other themes which are of national importance
and of social relevance may also qualify for being accounted under Obligation for
Public Service Broadcasting.

(e) and (f) The objective of this process is to spread greater awareness on the
themes of national importance and of social relevance under obligation of public
service broadcasting.

DR. ANBUMANI RAMADOSS: Sir, of late, there has been a surge in surrogate
advertisements of alcohol and tobacco products on television, especially for sports
programme. These companies spend thousands of crores of rupees surrogately
advertising their products like music CDs, drinking water, glassware, etc., using
words like 'keep walking', 'make it large' and so on. | would like to ask the hon.
Minister, what are the steps being taken by the Government to prevent these illegal
surrogate advertisements, which are ruining our future generations who are getting
addicted to alcohol and tobacco.

SHRI ANURAG SINGH THAKUR: Sir, the hon. Member has raised a very relevant
question. | have seen him taking up this issue in the past also, asking for a ban on
cigarettes and other such products. On the specific issue about surrogate
advertisement, from time to time, the Government has been issuing notices to those
companies, not only on television but also on the OTT platform. We have issued
notices to them.

st ferorg SHEYTS IMETSHT : 9uTIfd 98ied, § Jud A1egd | A Hl off
A I8 S 181 § b <21 H 312l 3 fawm arel fhd™ d97ed & 3R 99 R UD
T & foT0 89 TWRBR 5 RIT HEH ISV 8 7
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MR. CHAIRMAN: Q. No. 174; Shri Anil Desai, not there; Shri Kartikeya Sharma.

*174. [The questioner was absent. |

Scientific evidence to India’s history

*174. SHRI ANIL DESAI: Will the PRIME MINISTER be pleased to state:

whether it is a fact that history of India’s ancient civilisation is not just a myth
but there are some evidence available to prove it;

if so, whether places like Ram Setu, submerged city of Dwarka etc., can also
be scientifically proved by images taken by our remote sensing orbiting in
space; and

if so, whether the space programme may also include and complete such
research on historical facts/evidence ?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) to (c) A Statement is laid on the Table of the House.

(2)

Statement

India has rich cultural heritage and hosts a large number of archaeological sites
spread across the country. There have been some studies carried out in India to
explore the potential of space based remote sensing for archaeology. Some of
these studies include mapping the paleochannels in northwest India using multi-
sensor satellite data and understanding its migration and evolution. These
studies have shown evidences of a prominent river system, which had become
defunct and buried under sand cover of Thar Desert. This has been identified as
an ancient river mentioned in many ancient Indian texts and epics. Also, the
locations of sites belonging to Harappan civilization, when overlaid, were found
to be on the banks of these paleochannels.

High resolution Satellite images show surface impressions of ancient
civilisations of Harrapan age sites viz., Dolavira (Gujarat), Kalibanga
(Rajasthan), Lothal (Gujarat) and mounds associated with Nalanda. The
satellite images along with other associated technologies like Ground
Penetrating Radar (GPR) have also been used to search buried sites. ISRO has
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also brought out an atlas showcasing synoptic view of 37 important cultural
heritage sites, as observed from remote sensing satellites.

(b) Remote sensing observation can help in understanding proxies for
archaeological sites. They do not directly provide details of such ancient
civilization, but some surface features like mounds, paleochannels,
morphological anomalies, tonal anomalies etc. can be identified, which may be
the proxies of buried archaeological sites. These observations need to be
supported by ground investigations.

Indian satellites have acquired high resolution images over Ram Setu region
connecting India and Sri Lanka. However, satellite images cannot provide direct
information about the origin and age of this structure.

Submerged city of Dwarka cannot be seen by remote sensing satellites,
as it cannot acquire images below the surface.

(c) The present and future earth observation data, both in optical and microwave
domain, could be used for the study of surface signatures, if any, of buried
archaeological sites of ancient civilization. Satellite data alone is not sufficient for
such research, and it can be used only as supportive information.

SHRI KARTIKEYA SHARMA: Mr. Chairman, Sir, | would like to ask the hon. Minister
whether the present Government is making any efforts for conducting scientific
assessment of our glorious past, history and historical facts of India from the Vedic
period to the present day and introducing it into the curriculum. We know that the
previous Governments have ignored this.

MR. CHAIRMAN: Just the question. Now, hon. Minister.

DR. JITENDRA SINGH: Sir, | must compliment the hon. Member for raising a
guestion that is seldom asked in this House, about using modern technology to
explore information from the ancient past. | am glad to share with him that the
Department of Space is actually engaged in this. We have discovered some of the
information and remains from the Harappan Civilization also. As far as the question
that was asked by him here concerning the Ram Setu, we have certain limitations in
discovering that because the history dates back to more than 18,000 years and if you
go by history, that bridge was about 56 kilometres long. Yes, to some extent,
through space technology we have been able to discover pieces and islands, some
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kind of limestone shoals, which of course, can't be accurately said to be remnants or
parts of a bridge. But they do have a certain amount of continuity in location through
which some surmises can be drawn. So, what | am trying to say in short is that it is
difficult to actually pinpoint the exact structure that existed there, but there is some
kind of an indication, direct or indirect, that those structures have existed. We have
also tried to conduct similar kinds of exercise with respect to the ancient Dwarka city
and other places. | am glad that the hon. Members have also taken interest in this.

SHRI SUKHENDU SEKHAR RAY: Sir, Chandraketugarh near Kolkata had been a
centre of civilization right from the fourth Century B.C. and an international hub of
maritime trade. My question to the hon. Minister is: Would the Government explore
the mounds of Chandraketugarh also for high resolution satellite imaging along with
ground penetrating radar to search the buried sites as has been done in other States.

DR. JITENDRA SINGH: Mr. Chairman, Sir, to search the sites high resolution is being
used along with multiple technologies. We are combining space technology with
radar and other technology. For example, in the case of mapping different areas
including various structures, villages or land zones, broadly speaking, we use
technology at three levels. We use space technology, then, at the aerial level we use
drones, at the terrestrial level we use radars, which gives much more precise
information and much more accuracy also. That is also the reason that India's space
technology and India's technological achievements are now being acknowledged by
other countries also. As for the hon. Member's question, we are glad to share the
information that we have carried out an extensive exercise called Swamitva, on the
orders of the Prime Minister, Shri Narendra Modi, to map the Panchayats. We are
already through with two lakh inhabited Panchayats of the country. This was also
done using the same technology that the hon. Member is hinting at, combined with
other related technologies like radar.

SHRI SUKHENDU SEKHAR RAY: Sir, | had specifically asked whether the
Government was considering Chandraketugarh for exploring.

DR. JITENDRA SINGH: Yes. This is an ongoing process. It has also reduced the
human interface which was happening. So, it has also saved time, saved cost and
brought more transparency in each of the working departments.
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DR. M. THAMBIDURAI: Sir, Tamil Nadu is very proud that the Government of India
identified the Ram setu. | want to know from the Government, through you, Sir, as to
whether the Government will take steps to protect it and establish relationship
between Sri Lanka and Tamil Nadu.

DR. JITENDRA SINGH: Sir, the question asked by the hon. Member is very
appropriately linked to what Prime Minister Modiji has, time and again, been
reiterating. The Department of Space, which is answering the question today, may
have a limited role. But, yes, once the headways are made or some information is
gathered, then the Ministry of Tourism and the Archives Department also come in. It
is, ultimately, the Government's responsibility to preserve our structures and try to
gather much more information and share it with related stakeholders.

MR. CHAIRMAN: Q. No. 175.
Unemployment rate

*175. DR. ASHOK KUMAR MITTAL: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the recent unemployment rate in the country and yearly average unemployment
rate during the last three years;

(b) the steps taken by Government to curb unemployment;

(c) whether Government has a plan to give unemployment benefit/wage to youths
of the nation, if not, the reasons therefor; and

(d) recent State-wise data of unemployment and steps taken by Government to
curb unemployment in the State of Punjab ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d): The data on Employment and Unemployment is collected through Periodic
Labour Force Survey (PLFS) conducted by the Ministry of Statistics & Programme
Implementation (I\/IoSPI) since 2017-18. The survey period is July to June of the next
year. As per the latest available Annual PLFS reports, the estimated Unemployment
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Rate (UR) on usual status for persons of age 15 years and above was 5.8%, 4.8%
and 4.2% during 2018-19, 2019-20 and 2020-21, respectively, which shows that the
unemployment rate in the country has declining trend.

The State/UT-wise estimated Unemployment Rate (UR) on usual status for
persons of age 15 years and above during 2018-19 to 2020-21 are at Annexure.

There is no proposal of unemployment benefit/wage to youths under
consideration of this Ministry. However, the employees covered under Employees’
State Insurance (ESI) Scheme are entitled to unemployment allowance. ESI
Corporation started Rajiv Gandhi Shramik Kalyan Yojana (RGSKY) w.e.f. April 1, 2005
with an intent to provide Unemployment Allowance, medical care as well as vocational
rehabilitation to its insured persons who became unemployed involuntarily on account
of closure of factory/establishment, retrenchment or permanent invalidity of not less
than 40% arising out of non-employment injury. Two years unemployment allowance
is provided as 50% of wages during 0-12 months and 25% of wages during 13-24
months as per the eligibility criteria.

Employment generation coupled with improving employability is the priority of
the Government. Accordingly, the Government of India has taken various steps for
generating employment in the country. The Government of India has announced
Aatmanirbhar Bharat package to provide stimulus to business and to mitigate the
adverse impact of Covid-19. Under this package, the Government is providing fiscal
stimulus of more than Rupees Twenty Seven lakh crore. This package comprises of
various long term schemes/programmes/policies for making the country self-reliant
and to create employment opportunities.

The Aatmanirbhar Bharat Rojgar Yojana (ABRY) was launched with effect from
1st October, 2020 to incentivize employers for creation of new employment and
restoration of loss of employment during Covid-19 pandemic. The terminal date for
registration of beneficiaries was 31.03.2022. Since inception of the scheme, till
28.11.2022, benefits of Rs. 7855.07 Crore have been provided to 60.13 lakhs
beneficiaries under the scheme. In Punjab, benefits of Rs. 273.01 Crore have been
provided to 1.7 lakhs beneficiaries under the scheme till 28.11.2022.

Government is implementing Prime Minister Street Vendor’s AtmaNirbhar Nidhi
(PM SVANidhi Scheme) since June 01, 2020 to facilitate collateral free working capital
loan to street vendors to restart their businesses, which were adversely impacted
during the Covid-19 pandemic. As on 02.12.2022, 37.68 lakh loans amounting to Rs.
4,378 Crore have been disbursed under the scheme. In Punjab, 47.2 thousands loans
have been disbursed under the scheme as on 02.12.2022.

89



90

[RAJYA SABHA]

Pradhan Mantri Mudra Yojana (PMMY)) was launched by the Government for
facilitating self-employment. Under PMMY, collateral free loans upto Rs. 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities. Upto 25.11.2022, an amount of Rs 15.56 lakh
crore was disbursed in 37.76 crore loan accounts sanctioned under the scheme. In
Punjab, an amount of Rs. 5,454.31 crore was disbursed in 6.23 lakh loan accounts
sanctioned during 2022-23 (till 25.11.2022) under the scheme.

The Production Linked Incentive (PLI) schemes is being implemented by the
Government with an outlay of Rs. 1.97 lakh crore, for a period of 5 years starting from
2021-22 which have potential for creating 60 lakh new jobs. All these initiatives are
expected to collectively generate employment in the medium to long term through
multiplier-effects.

PM GatiShakti is a transformative approach for economic growth and
sustainable development. The approach is driven by seven engines, namely, Roads,
Railways, Airports, Ports, Mass Transport, Waterways and Logistics Infrastructure.
This approach is powered by Clean Energy and Sabka Prayas leading to huge job and
entrepreneurial opportunities for all.

The Government of India is encouraging various projects involving substantial
investment and public expenditure on schemes like Prime Minister’'s Employment
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Deen Dayal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM) etc. for employment generation.

Besides these initiatives, various flagship programmes of the Government such
as Make in India, Start-up India, Stand-up India, Digital India, Housing for All etc. are
also oriented towards generating employment opportunities.

Annexure

State/UT-wise details of Unemployment Rate (UR) on usual status for persons of age
15 years and above for the period 2018-19 to 2020-21

S. No. | States/UTs 2018-19 2019-20 2020-21
1 | Andhra Pradesh 5.3 4.7 4.1
2 | Arunachal Pradesh 7.7 6.7 5.7
3 | Assam 6.7 7.9 4.1
4 | Bihar 9.8 5.1 4.6
5 | Chhattisgarh 2.4 3.3 2.5
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6 | Delhi 10.4 8.6 6.3
7| Goa 8.7 8.1 10.5
8 | Gujarat 3.2 2.0 2.2
9 | Haryana 9.3 6.4 6.3
10 | Himachal Pradesh 5.1 3.7 3.3
11 | Jharkhand 5.2 4.2 3.1
12 | Karnataka 3.6 4.2 2.7
13 | Kerala 9.0 10 10.1
14 | Madhya Pradesh 3.5 3.0 1.9
15 | Maharashtra 5.0 3.2 3.7
16 | Manipur 9.4 9.5 5.6
17 | Meghalaya 2.7 2.7 1.7
18 | Mizoram 7.0 5.7 3.5
19 | Nagaland 17.4 25.7 19.2
20 | Odisha 7.0 6.2 5.3
21 | Punjab 7.4 7.3 6.2
22 | Rajasthan 5.7 4.5 4.7
23 | Sikkim 3.1 2.2 1.1
24 | Tamil Nadu 6.6 5.3 5.2
25 | Telangana 8.3 7.0 4.9
26 | Tripura 10.0 3.2 3.2
27 | Uttarakhand 8.9 7.1 6.9
28 | Uttar Pradesh 5.7 4.4 4.2
29 | West Bengal 3.8 4.6 3.5
30 | Andaman & N. Island 13.5 12.6 9.1
31 | Chandigarh 7.3 6.3 7.1
32 | Dadra & Nagar Haveli 1.5 3.0 45

33 | Daman & Diu 0 2.9 )
34 | Jammu & Kashmir 5.1 6.7 5.9
35 | Ladakh - 0.1 2.9
36 | Lakshadweep 31.6 13.7 13.4
37 | Puducherry 8.3 7.6 6.7
All India 5.8 4.8 4.2

Source: PLFS, MoSPI
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S1. 31N HAR Fi=TeT : A=Y FHIRT ST, 3770 31 AA AT qo &I 3THkd g,
S ToTY 3fUDT gare| ARG VDR & Jdlldd <2 H Rl UHSIATg 37 V8T §
3R TART S AT H BRI W B3 Tl 9 I&T 2

it |AuTafa : 31Ty e gy

S1. 37ENF PAR A : R, § A1 A1 A1y A S0 918 g (b el 8 aui §
S H BRI GRI 4, BRI &3 H 3fR urgde Adex H bl I3 AhiRal Ul g5
87

S YU ATed : HFHG GUIART q8I9d, <% H ISR & 94 & oy o Jregs
ST B e U8 <9 & AT &5 H ISR & forv fiRATfe®d ofer BN 94 2
NRATE® R Td g faHTel # 811 81 39 Sl STl 8, 9 #7 IR # Ud $hu &, Sl
ST I8 g1 & fh 2018-19, 2019-20 3R 2020-21 H S SRISHIRI fI9rd &, 9% 5.8,
4.8 3R 4.2 Uferd g, S U8 <20iaT & foh <91 / SRR €% § HH1 31 & 8l

GER] 4 WA ABR b ek KRI gIRT (AT Sl &, 1D Jrerery weie
H Tl 319 B9 31 ¥4 PR © U SRCCYTM € |4 3R Udh URYT e |l 314
SRCCRM %S ¥4 &I RUIES 31! R &1 75 21 SRESRM 9% qd Bl Sl el
RIS a1g 8, g8 I Iamd & fb Tlihoar & ramar s 9 &5 8, Rrad giuefore!
AT &, GO[heA ATl 2, SIUIC 3MdT 8, HghadRi Il &, U 9 &3 § Sl
RISHIRI T GoI- §3Tl 2, 98 I RIS & i SuaTed 2l

TRIRT, ST YRS AR 2, SBT Sif ISR ©, 98 YUha & 7109 9,
T Tifase s # IS IA B, SAD AT J 312, 98 W I8 guiare fp oo o
TR WfISe %e & IRRge # gfg B @ 2

S1. 3P FAR BRI : FHIURT ARG, ARBR §RT (Y Y 3iTe S$AT BiFet ofak
I USRIV VAT & T Afgarati &1 arfeRauer, ST i 1999 # 40 Tfererd o,
I8 31 HH BIHR 25 UfIId I8 AT Bl $HPBT Adld & fb IR T DI ARl &t
fRufT ugel & SaTeT ST Bl S W8T 1 R Ot RART § R R Afgerett & forw
3T THATGHE MRS W1 Ol DI AT oM IR IR &Y ¥8) 7, d1fe &9 319+
AfFeall &1 AR 91 Feh ?

il MU= ATGd : GHIULT A1, WY &3] H ISR B €S I AIBR &b R AT
SIS BT SFUTAT [T ST 2 3R Fad AT S "GgT A1 &, I faid
SATGTAR WA AfEersi ®l 81 el &1 59 JffaiR<h "gar 301 i Jrorr” 3iR
31 JISTATST b ATEIH A FHI RISHIR b &3 DI T BT DI [HAT ST 81 ST8T db
ATSATAT &b RISHIR BT fAV B, ARBR I RISHIR, b HRIGS bl G311 &b foly IR
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Th I Ufdeg 8 IR S T R drs ) 31T €, S9d dd- &l JHAT, S9! B
{2, I B BT DI M Urell § A1, 37 | vl Bl ARBR 1 R TXIb A
T IGT™ BT B fHAT 8 IR IHh ThRIHD IR Y 371 38 B

SHRI RYAGA KRISHNAIAH: Sir, it is learnt that more than 16 lakh vacancies are there
in various Government Departments and the public sector undertakings. This
includes more than 4,900 IAS posts and more than 900 IPS posts, which is a very
large number. Why is the Government delaying filling up of these vacancies at a
time?

£ YU F1ed : FUURT SN, § FH-1G WS BI g1 dr8dl § [P 39 T W)
ARBR P gRT YR THRT & |1 57 {6y o 8 21 9816y, i it Slaidiel
S AR Bl QX ARID A SRET 21 offehT, ST e 3119dh W & i I8 a1 o, Al
H 39 IR ATYP] g AT TS § [ AISTarl bl I8 ISR FfHT8 TR & <
ET & 3R g9 <1 & o fUwel a1 /18 # <97 & FISTaHl & ala! o1 R IRBRT &8
# 9} faUu 7 81 HEied, SRBR & gRT S e I fhar 7 8, WReR S9a! Hfgad
HHY H YRT B &1 2 |

MR. CHAIRMAN: Now, Q.No.176, Dr. Dharmasthala Veerendra Heggade; not
present. Any Supplementaries?

*176. [The questioner was absent. |
Regulation for digital news portals

*176. DR. DHARMASTHALA VEERENDRA HEGGADE: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether digital news media in the country will be regulated and can face action
for ' violations' under an amended law that Government plans to bring, if so,
the details thereof;

(b) whether Government proposes to bring digital news portals at par with
newspapers, if so, the details thereof;

(c) whether digital news publishers have to apply for registration within 90 days of
the law coming into effect;

(d) whether the journalists associated with digital media will also be accredited;
and
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(e) whether Government also proposes to simplify the process of registration of
newspapers, if so, the details thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH
THAKUR) : (a)to (e) A statement is laid on the Table of the House.

Statement

(a) to (c) The Government has notified Information Technology (Intermediary
Guidelines and Digital Media Ethics Code) Rule, 2021 under the Information
Technology Act, 2000 on 25 February, 2021which inter-alia provides for adherence
to a Code of Ethics by publishers of news and current affairs on digital media and
publishers of online curated content (OTT Platforms). Code of Ethics for publishers of
news and current affairs on digital media includes the (i) Norms of Journalistic
Conduct of the Press Council of India, (i) Programme Code under Cable Television
Networks Regulation Act, 1995 and (i) not publish or transmit content which is
prohibited under any law for the time being in force.

The Rules also provide for a three-level Grievance Redressal Mechanism to
address complaints/grievances relating to violation by digital news publishers of the
Code of Ethics and taking action thereupon.

There is no requirement for registration by the digital news publishers. Under IT
Rules, 2021 they have to furnish information in specified format to the Ministry for
communication and coordination purposes.

(d) The Central Media Accreditation Guidelines, 2022 inter alia provides for
accreditation of journalists of digital news publishers.

(e) The office of Registrar of Newspapers for India (RNI) has taken several initiatives
for streamlining the process of registration and title allotment for newspapers,
including steps for rolling out an Automation Project of RNI enabling automated title
verification and registration, a special drive to bring down the pendency of
applications, identification of inactive titles and defunct publications, establishment of
a dedicated enquiry and facilitation cell, placing explainer videos on title verification
and registration on its website and YouTube platforms, and enabling physical and
online meetings of publishers for addressing queries and grievances of applicants,
etc.
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2 TR ArGsdren : GUTafkr Heled, 31 AU U9 I8+ DI TR - & oy
3MAhT IgI-9gd TIdI<|

qHTIfe wEIed, § A #3il Sft & g8 qoH @redl § {6 f$ired wiewd &
HIETH W BIB] AR heb <G 3T 5| -1 AT FAT SN A IGb R H 311 o Al
G 87 F1 2 39 W $B Ve forar 272

7t IR Rig ST ;. AWM ST, NSl el & AR el W W I8 o a1 © fh
DI Ul WeR, Sl <20 Bl dls & fTU 81, <20 B &, YRE Bl qIierd Bl 81 a1 94
3R W el dTell 81, B9 99 WR lsc! ae & M9 69, Felrsl T & 3icid
HIRIATE B Bl T I8 HIIAE TG R B Bl 7Sy, U TN, Il 9 B
REeTTd Jiew T o, ST 9R H 3R I & IR 9 3R YH el BT AT FHATS Bl
Are BT B R o, A 91 UR 4l BRIATE! Bl 81 S & U 104 ITed Bl &g
fopar a1 2 3iR 45 SATSfISgeral Aifsarst &1 it ufcEfed faar T g1 97, 89 S91a!
forad € 3R fhR 31T I BRIaTEl HRd 21 Bhagd & U IR UdhISed 3R a1 IR
48 3 TS T HBIGY, UM & W I gased, fSaey & Ui e iR
IS LT § TF dishRe 99¢9 &l 396 91 & & U & forg Y I8 g
TS § T ST 37elT-31eT7 Ve off, Ul &1 U OR iR B8 dad1ged & Raellh ATge!
I & 69 (V) & AT BHRYAEl B & T IRBR - Ugel 1 hgH I © 3R
3R SRR TS Al HIRA BI I&T, G & oI Aiasy H U dHeH Io™ H Fal ¥ 0
Dls HHI el AT - § 59 I BT AT GG DI [earsy fEef = arsdn gl

2 e Risgr - gyl weiey, SR Al 4, @ &) hagd W o
U (FGET)...

MR. CHAIRMAN: Please ask the question.

it <1oher RisgT « # Ay |30 St @l g8 g Aredn g 6 (e aegdl 4 v
Wl Vs 3R $© U8 AR 3N &, Sl g Jdl YIg! Bl 9eHI BT B B ol
ABIGY, 398 WA A Afed il 3T g1 FUrafa #8ied, § ofmud ATy |
AT HAT ST A ST 1841 g b TRBR g1 b b (ol FIT B V2! &, Flfh
T3 Gl IR 37T §31 X8 9 3R TS &1 2

1 3R g ST . GHIuly #E1ey, 3R 199 & a8y Bis 4l Ul UsarRelgsiHe
B B, A1 99 R FI-FHYI TR AR SR a7 & oy S8 Aifed i fa=n
ST 81 ¥R, 3MMSCl el H g9 &l 37 €1 U &1 o1 =g aTell 8 3R gavT 2w
3EIEY H e dTel UIe IR 31T 81 3R VAT Dls YU 8, Il 4 R ) 37eTT1-37erT
TSl 9 & forg 3rqer T 70 &1 I8 gadd 81 394 i A1 9§ $UR, 9 ATl 4
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HUR, TRE Al A HUR, Aelg Al ¥ HUR AR T FUR USec drell TSl I 1< 2
B Py YT ATel G Fhdl & b IHDI DI 3R b TS U BT el < V&l B
=Y Uep AMERE e wred i & T 3 319= et o) faxar i Geval & iR S 2T 2, 2w
qTelT S3@ &, S0 W U 3Mud wargd fyerdt 8 fo 98 |1 <=1 9red 81 39 aRe 9
S & folv Ud WisH 8ikil 81 78Iy, 39% A1l 81 A1 dRidre! &)+ & fory a9
3R I A1 I 91T 1Y © 3iR I IR AHI-HI IR HRIATE! 41 &1 18 21 IfS 4wy
H 3T ST | TAT BIs WUTH 31T, Tl SHD RIerrh W Briare! &F S|

it |uTafer : ST AT fgaiel, ST Sru uee gy

st < fgadt - gvmafcr wetey, § S Aredd | A HAT S A S sl
% [ TR U el | Yegd 31Ud1 Bhags & A .. (FaH).

MR. CHAIRMAN: Please ask the question.

il A fgadt : fhae gepas B gU € 3R 99 R 314l b fohd=l Briare! gs
87

#1 SR 48 STHR : FHIufcl Sfl, TR Uel | fobe Wi gehad A gU &, H
UG N H ¥l TET Id1 U, Hife Al 59 H Ul B dRIare! g8 2, Al 84
IHD! SBR] UG DR AT AGE Dl GG DI 8 GHT TITH DA

1.00 P.M.
MR. CHAIRMAN: Q. No. 177 - Shrimati Rajani Ashokrao Patil; not present.
*177. [The questioner was absent. |

*177. SHRIMATI RAJANI ASHOKRAO PATIL: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether Government intends to introduce a system for registering live- in
relationships;

(b) if so, the details thereof and if not, the reasons therefor;

(C) whether Government intends to provide a set of protections for people in live-
in relationships;

(d) if so, the details thereof and if not, the reasons therefor;
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(e) whether Government intends to recognize non-heterosexual live-in
relationships; and
(f) if not, the reasons therefor?

TH MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S.P.
SINGH BAGHEL): (a) to (f) A Statement is laid on the Table of the House.

Statement

(a) to (f) Inso far as the protection of people in live-in relationships are concerned,
‘the Protection of Women from Domestic Violence Act, 2005° (PWDVA) provides for
protection of the rights of women who are victims of violence of any kind occurring
within the family and for matters connected therewith or incidental thereto. As per
sub-section (f) of section (2) of the aforesaid Act ‘domestic relationship’ means
relationship between two persons who live or have, at any point of time, lived together
in a shared household, when they are related by consanguinity, marriage, or through
a relationship in the nature of marriage, adoption or are family members living
together as a joint family”. The Hon’ble Supreme Court and other Honble Courts in a
number of judgements have held the view that ‘live-in-relationship’, which are in the
nature of marriage are covered under the provisions of PWDVA. In Navte/ Singh
Johar and Ors Vs Union of India and Ors (Writ Petition(Criminal) No. 76 of 2016) the
Supreme Court held that consensual sexual acts of adults in private is constitutional.

MR. CHAIRMAN: Question Hour is over. Hon. Members, the House stands
adjourned till 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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GOVERNMENT BILLS
The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022

MR. DEPUTY CHAIRMAN: Shri Arjun Munda to move a motion for consideration of
the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.

S B A3t (3ft 31fH HeT) : IuHII HEIey, H U Bl g

"o ARG RT5T 1 ST STASITAT B Gl Dl FLNET B b oy Afqer
(TG SIS 3T, 1950 BT 3R FRNET B dTel [T8qb U=, b qH
ER1 UTRd %Y 4, =R far syl

it STAUTIR : A1 H] ST, 7 3777 §9 9l & IR H $© qqM1 A8 ?

7 ITSfH ST : TR, 14! FETH e 36 HRal STy, H 3fc H STarg S|
The question was proposed.
MR. DEPUTY CHAIRMAN: Shri G.V.L. Narasimha Rao, to speak in Telugu.

SHRI' G.V.L. NARASIMHA RAO (Andhra Pradesh): Thank you, Sir, for the
opportunity. The present Constitution Amendment Bill, on which | am speaking,
pertaining to Tamil Nadu, provides for inclusion of two communities, Narikoravan and
Kurivikkaran. These two communities are being included in the List of Scheduled
Tribes from Tamil Nadu by making an entry in the Constitution (Scheduled Tribes)
Order of 1950. Sir, let me comment on the Bill and the communities that are being
included in this list and how significant it is towards social empowerment and social
inclusion. These two tribes are in a very, very small number. It is a very small
community of 27,000 people. By including even such a small community through an
amendment to the Constitutional Order, this Government is clearly sending a signal to
the people of this country that Sabka Saath, Sabka Vikas, Sabka Vishwas is an
egalitarian principle and that it is not looking at vote bank politics. For a State of the
size of Tamil Nadu, which has maybe seven crore people, which is a very large State,
27,000 is a very small number. This particular Amendment Bill clearly is an expression
of hon. Prime Minister Narendra Modi ji's commitment to the welfare of marginalized
sections which have so far been neglected.
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| congratulate the hon. Prime Minister and the hon. Minister of Tribal Affairs
because we are seeing a large number of such constitutional amendments in this
House. Only a week ago | think we saw inclusion of certain communities in the list of
Scheduled Tribes in the State of Uttar Pradesh. Those communities were considered
more appropriate to be in the list of STs. They have been deleted from the SC Order
and included in the Scheduled Tribes. Today, we are looking at three such
constitutional amendment Bills in respect of the States of Tamil Nadu, Karnataka and
Himachal Pradesh. | would like to once again emphasise the commitment of the hon.
Prime Minister and the Government to the welfare of marginalized and vulnerable
sections. In respect of my home State of Andhra Pradesh, | would like to make a few
points which people will better understand and appreciate in the native language.

“"Sir, in Andhra Pradesh also, the Union Government has sanctioned several
‘Eklavya’ schools for the welfare of the Tribals. We all know about the efforts of our
former Prime Minister, Shri Atal Behari Vajpayee, who was PM from 1998 to 2004, he
formed a separate ministry for the welfare of tribals. He took decisions for the
development of tribals and ensured justice for them. Today, we have an eminent and
experienced tribal woman as the President of our country, which is the top most
constitutional post in our country. This is a matter of pride and honour for all of us.

There is a demand from Andhra Pradesh to include 'Boya’ And ‘Valmiki’
communities in the list of Scheduled Tribes, for the last several decades. Similarly,
there is a demand from these communities in Telangana for their inclusion in the list of
Scheduled Tribes. In Karnataka, ‘Boya’ and ‘Valmiki" Communities have ST status.
Though communities in some districts of Telugu States enjoy ST status, it is not
applicable throughout these States.

This matter was referred to on previous occasions. | request hon. Minister to
examine this demand. Many political parties make promises but only the BJP do
justice to the people. In Karnataka, the BJP Government fulfilled its promise by
including some Communities in the list of STs. In Uttar Pradesh also, we did a similar
exercise. Wherever we have double engine Government, (where State Government is
also of BJP), social justice is being done to all Communities. And through this august
House, | appeal to Communities to acknowledge this fact.

Due to lack of understanding and doubts in the minds of the people, some
political parties try to mislead the public. If we want to extend ST reservation to any
community, that can be done only by amending constitutional order. But when we
come to backward classes, we have a separate list for State and the Centre. If any

* English translation of the original speech delivered in Telugu.
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community should be included in ST list to extend social Justice, it would be done by
the Union Government. If reservations are to be provided in Central Government Jobs
and Central Government run educational institutions, it would be done by the Union
Government. If the reservation needs to be given in State Government Jobs and State
Government run educational institutions, that is the responsibility and authority of the
State Government. But on many occasions, some political parties try to mislead
people by saying that it is the responsibility of the union Government to provide
reservations for backward classes in the State. ‘Kapu” Community in Andhra Pradesh
was misled in similar manner. Yesterday, in a reply to a question in the Parliament, it
was made clear that it is the responsibility of the State Government to extend BC
reservation to ‘Kapu’ Community and the Union Government has nothing to do in this
issue. It is in the purview of the State Government to provide reservation in State
Government Jobs. | am saying this to clarify doubts of the people.

If we come to the rights of adivasis, the Constitution of India is providing
political reservation to SCs and STs. In many regions, some men are marrying tribal
women to indirectly enjoy the benefits extended to scheduled tribes. We need to
examine this reality."

People belonging to non-tribal castes and non-tribes marry tribal women,
make them MLAs and MPs, and indirectly enjoy the benefits of political
empowerment.

""We see that instead of tribal women, persons who are marrying them are
enjoying the benefits meant for tribals. We should think about ways to stop such
practices.

In tribal areas, there is no provision to buy land or properties belonging to
tribals by non tribals. Here also, marriage route is being taken by non-tribals to enjoy
properties of tribals. Though the property is in the name of tribal women, these non-
tribal husbands are taking control of those properties. There is a need to check such
malpractices so that only real beneficiaries enjoy the intended benefits.

Similarly, there is provision for reservation for scheduled Tribes. For example,
in Andhra Pradesh, tribals live in plains as well as hilly regions. Tribals who live in large
number in plain regions often demand for reservation of assembly or Parliamentary
Constituency, and seek proper representation and political empowerment. They
frequently make complaints of under representation in these areas. As tribal
empowerment is one of the main functions of Ministry of Tribal Affairs."

* English translation of the original speech delivered in Telugu.
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Plains versus hilly region. | would like to draw even the attention of the hon.
Minister for Tribal Affairs to the reservation of seats for tribals in plain areas versus hilly
areas. What are the current guidelines being used by the Delimitation Commission at
the time of reservation of seats?

o bring this important point to the notice of honorable Minister Shri Arjun
Munda. Similarly, in some places where tribal population is quite low, for example in
northern districts of Andhra Pradesh, ‘Velama’ Community is in large number, but
those assembly seats are being reserved for STs. This Community is a backward
Community, which include ‘Pulinati Velamas’ and other Communities. In this context,
they seek political representation and they question reserving these Assembly seats
for tribals though they are in very small number. They see some political motive
behind such reservations and they express their objections and apprehensions."

In this regard, | would like to request the hon. Minister to, in future, consider
the guidelines being adopted by the Delimitation Commission in reservation of seats
for tribes and Scheduled Castes. And whether that is being done in accordance with
any valid statistical data or is there a political motive behind this? In some areas,
there is a political angle. This is what some people, some communities allege.
*"Therefore, | request that this issue should be looked into. Reservation should not
be confined to Jobs and education but it should be extended to political sphere as
well. | request honorable Minister o ensure in political reservations to these
Communities. "

In Narendra Modi’s Government, new empowerment is being provided for STs,
which is giving new encouragement. As a result, tribal youth and tribal women are
coming forward to participate in economic activities.

"There is a social angle as well to this issue. Chairman sir, when it comes to
religion. Tribals are being lured to convert their religion. " Certainly, our Constitution
allows religious conversion on voluntary basis. ...(7Time-Bell rings.)... | would just
take a minute hon. Deputy Chairman, Sir. ~"Tribal conversions are being done by
using coercive measures and financial inducements. To discourage such
conversions, there is a need to see what should be the status of reservations in such
cases. Presently, as per provisions there is no change in reservation status even if
tribals convert to other religions. | request the Honourable minister to review those
provisions. "

* English translation of the original speech delivered in Telugu.
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Sir, one final point. There is an attempt to create what is called a 'tribal
religion'. A lot of people are being forced to think that they belong to a separate
religion when, in fact, most of them practice Hinduism as a religion.

Sir, so, | think, there is an attempt by some vested-interest groups to really
change their categorization. ...(Time Bell rings. )... So, | would like the hon. Minister
also to examine this issue and ensure that there is a complete social harmony among
the Scheduled Tribes in the country.

MR. DEPUTY CHAIRMAN: Please. Please conclude.

SHRI G.V.L. NARASIMHA RAQO: Thank you very much, Sir, for the opportunity. |
support the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Ryaga Krishnaiah to speak in Telugu.

SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Deputy, Chairman, Sir, |
want to speak in Telugu. “"On behalf of our party, we support this Bill. We support
this Bill outrightly. The Tamil Nadu Government recommended for inclusion of some
tribes in their State after proper examination, and we welcome this step. Similarly,
other States also recommended for such inclusions from their States. Therefore,
whenever such demands are there, that must be examined thoroughly by National
Commission for Scheduled Tribes and see for the validity of such recommendations.
By doing so, we can find a solution to these pending demands. Firstly, | would like to
congratulate Shri Narendra Modi and BJP for electing a tribal woman to the highest
constitutional post of our country. This is a historic moment and a matter of great
honour. This will promote integrity and nationality of our country. At the same time,
this step will boost the morale of tribals. They are happy to find an opportunity to
occupy the highest position in the Country. | congratulate BJP for taking this initiative.

On this occasion of amending Constitution Order, | would like to highlight
problems faced by tribals in our country, even after 75 years of independence.
Though State and Central Government are taking steps, tribals are still lacking in
education. Because they inherited backwardness for generations due to illiteracy,
innocence, superstitions and their unique culture. As a result, they suffer acute
poverty. It is the responsibility of modern civilized society to uplift them from poverty

* English translation of the original speech delivered in Telugu.
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and backwardness. We need to provide good education and health facilities to
eradicate poverty amongst tribals.

Education is very important. The Central Government has come up with
‘Eklavya’ schools for the education of tribals. But 50 per cent of teacher posts are
vacant. Similarly, schools run by State Government for tribals in remote areas and
forest areas do not have adequate number of teachers due to poor road connectivity.
If additional incentives are granted to these teachers in line with doctors and other
employees, they will be encouraged to teach in tribal areas. There are schools for
name sake, but there are no teachers. As a result, though the Government is
providing facilities, education is not being promoted amongst tribals. Drop-outs are at
the levels of schools and colleges, which is not bringing many tribals to the university
education. We need to think about promotion of PG education and professional
courses for tribals. The Union Government should review the situation and constitute
a commission to study this aspect. In villages and hamlets, both boys and girls are
studying up to class 10 only, and they drop out of further education. There are two
reasons for this drop outs. Though they are getting fee reimbursements through
scholarships, it is not enough. Girls should have separate colleges and hostels. The
manner in which there are girls’ hostels in both Andhra Pradesh and Telangana, we
should have similar hostels for girls at national levels throughout the country. This will
ensure education for girls with safety and security. In this direction, hon. Minister and
Union Government should take steps.

(MR.CHAIRMAN in the Chair.)

Tribals are children of this country; we should bring them at par with the developed
communities of our Society. This is the moral responsibility of any democratic
Government. When this Government can elevate a tribal woman to the post of
President of this country, they should also think about welfare and upliftment of 12
crore tribals. Because even after 75 year of independence, they are deprived of all
round development, because tribals are rich in inquisitive knowledge, creativity and
research oriented thought process. We should use their intelligence for the
development of our society and our country. There is a need to use tribals' knowledge
to make our country a leading economy in the world. In this direction, we should
provide, more Gurukuls, colleges and hostels so that tribal children can get proper
higher education and drop-outs can be checked. Also pre-matric and post matric
scholarships are very low. There is a need to enhance those scholarships. | would like
to bring this matter to the notice of the Union Government.
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Similarly, tribals are being given limited fellowships in research programs. If
they are provided with more fellowships on the basis of saturation, more tribals can
be part of our research education. If we look at health status of tribals, they still
depend on traditional methods of treatment. Government hospital and medicines are
not in reach of tribals. As they reside in remote areas with poor road connectivity,
doctors also do not show any interest to work there. That’s why these tribals still
depend on ancient methods of treatment. Therefore, we should make efforts to
provide updated scientific treatment and medicines to tribals. The Government
should take steps to provide better road connectivity so that doctors can reach
remote areas without much difficulty. Also, doctor should be granted more incentives
to serve in rural and remote areas for providing modern medical facilities to our tribals.
Education and health are primary responsibilities of the Government. Therefore, |
request the Government to take steps in this direction.

Similarly, even after 75 years of independence, our tribal brothers are suffering
from poverty as they still depend on traditional methods of agriculture. There is a need
to provide modern agricultural equipments to them. Machines should be provided
with subsidies. If we give 100% subsidy, only then they can use tractors and other
equipments. Agriculture scientist should visit these areas to teach modern agriculture
methods. It is the responsibility of the Government to bring tribals to mainstream, only
then, we can eradicate their poverty.

Second point is about market. There is market exploitation for tribals. Tribals
do not go to market and local businessmen exploit trbials by buying their products at
lower rates and sell at higher prices. In this market, only middle men are pocketing
hefty profits. Therefore, the Governments should take steps to check market
exploitation of tribals.

Another important point, the Government is providing reservation to tribals in
education and jobs. Tribals' participation is very low in private sector. Therefore,
reservation should be provided in private sector for SC, ST and OBCs. That will
provide more job opportunities to them. Similarly, in judiciary, we do not have STs in
High Courts and Supreme Court. Therefore, we should provide reservation for STs
and SCs in higher judiciary. | make this request through you to the Government.
Tribals are being pressurised by the Forest and Police Departments."

MR. CHAIRMAN: Now, Statement by the Minister, Dr. Mansukh Mandaviya.
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STATEMENT BY MINISTER - contd.

Covid pandemic and steps taken by the Government of India

WY 3R IRAR BTV F3T (1. A ATSIHN) : TIRAT AR, BITS-19 ASHRI
31TST I AT & TR 31X AT AT B yH1fad &3 81 7l fUod o9 auf # arr«d
&I FROR gaordl Udpia 7 divas w@eg & foy ve @axT Ua1 & & 2, [
T B <3 Bl gurfad foar Bl

e &% &1 A R g1 A BIfds-19 & B4l H gl T DI S & 8, offh
Ul T ATl W 9Rd § SIfds H31 § Add HHI g0 8l fW 81 81 a0 § T H
& ST 153 BIFTS & Y HF R < H o1 81 I8 ©, Sd1P Y1 giam 7 ffe
5.87 WG IS &b Y $H ol 8 Xg &l UM, AISY DINAT, J.UH.T., Wid, 4,
STl S Q2N H BIAS-19 & Bl H 3R BITS I g DI A=A H T ghg <@l Sl
el 81 fUed & f&=1 9 Hifgar | ¥t <= 4 <t drare | Bifde & o4 AR Blfds g
CIRCERRIRREIR]

AT 9T H31 Sit & wgcd H TRy T YRAR HegTol HATerd + proactive,
pre-emptive, whole of Government and whole of Society approach & 1 RIS R
DIfAE-19 HEHRT BT HISHE (BT B 37X 3Tdh dgd 31 TRUIH 41 8 el 5

TH-h] TSTIAT P 3TATdl, YR WRBR ¥ 7T gl 9, g 3uer
PIRIERI Eﬁ&, Emergency COVID Response Packages IR TeTHAN ST HIRJ
20 SHhRC N 9 saarfe O vrsat ol foxfig Jeradr e &d Isdl ol difds
& RIATH TTSTs b I9h TITAl H HITAR ASTIA USTH Bl Bl

P RPN AR IS TRBRT 7 A1 AR 220.02 HRI$S HIfdS IR &
Sldb SR DI T 2, FTAH UT=rell arelt 90 UfTere 3farat bl SIH1 Sich o7 b
& 311IR 22.35 B[S SMATET DI WD SIsT W & ST ab! B

BIfTS-19 & T H I I8 AR TI] & i 3R favg ¥ 9 2 difds
P Bl DI T U s 1Y WRY HATAY Reep [RATY IR TR 3G &1 81 DIfIS-19
& gead IRIT I TSI R & A ST Il UaT 81 81 2, 99 IR WaR
el BeH 3ol X8l 81 ISl bl Al IR WR IR AHaErde MR ger & forg
3R PIfds BT AT B & o7 Ferrs <& <1 & B
P T8 <1 TS B, T 3R <91 § dls 731 IRAT 31dT & O 99T A SHD! Uga
PR ATIT~h TIRY & foIU BeH ISTT ST Heobdl ©1 T Tl AER 3NR TV AT BT
& 4 I §Y ST DI AP 8B AR B ARD IS, 5801 HIICISs] BRI,
ARARET B8l BT AT AT 3R AHISTD g1 g9 @ B SIS AT
By
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BT & T SRRl o & folv Y B SoT I1feT| AT 8T8 3181 IR
faeer & 3 aret ga1s A1 @ 2% BIfds RTPCR random sampling Ht @1 <7 <81
2l

A v #3187 AR AlG] S & qA Tgcd H WIRA Ugd I B 3 A
"Test-Track-Treat-Vaccination-Covid appropriate behaviour &T ITer" e & a1
DITS HTISTHE BT IET § IR I & 3111 HI ITe] &

9 fead FeMRI & faae, =0 & forv 89 dafeud 8 &R gad forw 9
JIIYH HeH ISTT ST IE B

§ e & 94l 9eW A IR & 31 TN § G841 I1edl g1 Gl AR
HERI AN & 19 H STRRehdl A1 b afeqes AR 314l X1 AR ¥ WS 8] §3 o
IR PIfds IRNT BT WHIIE SIS M & IR G Bl Tddh I8H BIfdS
TIeIhidl T Ul BT A8y

TART ST IS IR THI-FHYI TR YT WHY 98l I8T B IR &4 Udh
A1 DR €g Ahed P A1 IHD RIATH AU AHfEDh ool SIRI IE DI IR
SR &, gIaTg|

il ITEE TZT (UST9) : HBIG, H ATYDT GIaTE Bl g [ AT oI FelRfeher
Q& b1 Al AT AR TET fATT el 267 & A AT IS AT TR HAT Sl
He H g < B 8, H STcb AT T WA BRI §U &l dTcd I ATl | U8 ell I8
5 a1 A 5 fifedst ok 7o Rucd arm an & €, I s R & E fp
JFARE B & 918 41 - 3MYBHT JaAe BT Fed Sl Wl 8, IqP 15 Wl I8
IR TTAR 9ol B NET © 3R S IR 311 V8l 2, d faxar &) € fob ars-1 o7 2oy
R {1 TRE 9 silaveed 81 1T 21 39 ol SR 3T Yugs+19 &, S9dh N 4
ERIY

BT 3R Wsc I8 g T ol 9 Udh dheldd %\r, ‘Prevention is better than
cure.” 3R &H TSI | 31 dTell FATgeH Bl 85 B <, S X AP o1 & ol BH A
$HH Sl AIH SATGT Sthacs bl ©, g8l I Tarelel a1 8l ST, dl 9gd 9ol Pide
Bl Al ©, I HRT AT T@Rey HA1 Sl bl GeiTd 2

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, the last line of the Minister’s
statement conveys something: “Our enemy is changing with time and we need to
continue our collective fight against it with perseverance and determination.” Yes, Sir,
the pandemic has infected the people even after two doses of vaccine and one more
booster dose. | would like to know whether the Government is prepared to face the
incoming pandemic, the nature of it and the methods to face it. Since it is mostly
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related with lungs, are we prepared with enough oxygen, Remdesivir or anything of
that sort? Is the Government prepared to tackle it ?

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Mr. Chairman, Sir, the Ministry
of Health is doing a very commendable job and it is very much appreciated that they
are taking steps. | have a few suggestions to make. There should not be any shortage
of oxygen. | am sure, all the Ministries and the States and the Centre are looking into
it. The migrant population last time suffered a lot. Steps should be taken so that the
scenario is not repeated. There should be an increase in health professionals and also
some financial help given to the States. Lastly, we all are responsible citizens. It is our

duty also to make sure that all the Covid protocols are followed. 9dY, 9 dX HJ
q |ck*|(£J [ fob 2Telt TT13M| Thank you, Sir.

MR. CHAIRMAN: | can tell you hon. Members that during my two visits abroad as
Vice-President of India and Chairman of this House, the good work of the Union
Health Minister fell in my ears. It was very wholesome to note that. Imagine the largest
democracy on earth with more than two billion vaccinations, all available to citizens by
way of certification digitally, is something which even the most developed nation has
not been able to achieve !

SHRI G.K. VASAN (Tamil Nadu): Sir, | am very thankful to the Government and the
Minister. Even the wealthy countries with a population of 20-25 crore were struggling
to combat the Covid-19. India with 130 crore population, it was a dream come true.
We were able to combat Covid in all our States. | would like to tell the Minister that in
the last Covid time, even in cities, the educated people were not able to follow the
guidelines, the awareness of which was given by the Governments. This time, not
only in the cities, but also in the districts and villages, awareness should be given
more emphasis so that the people follow the guidelines.

S1. 9@ AiSTaAT : 9 Helgd, H ol IeHT g1 &, 9 UR Tl Rfhdh e ud
BURTEd I Sl 7 dal b =4 3 O ave | Hifear =goT 99 W&l g 3R o9 ave o
T8 SR hed BT 8, B! d g I I Sl |l FATSCH 3Tl 5, ITdh! SRS Bl
ST AfRY| AR, B9 39 (990 R 98 SIFedd] 3 & HR IS ol 3TNl & 47 99 o
g SRINGC TellSe ol 3Tl &, offdh a1l BIR 3IT &1 S GIFRIT H st
g o1 €, A1 g4 fUoe 31 91d | I¥ BIfds ArisiHe &1 A 3Tgwd 3811 Bifds & fofy
FIT-IT [T o<l A2, A1 § 2ot MAfFRER 811 & A1 IR g1 & A1 SR
91 PR BT §, Seguasl F d1d X &1 g, T I8 gl =reldl & fb pifde Hrgfig
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DI-W) [0 H AN I IBT 2, SHD! 3N S §Y SN W1 MBI o Bl AT hell
%, I8 SfeR<! & ol AT S &l B 37T WIS} ol W 7 ol I 9, Fal 9
I8l I AN &, BA &1 URHC NreH HHfonT A1 3ifeivel =Tq] & faam 2 8iiR
31T a7l f=11 H IHDI G- 3] TSTHR TLTIHAT P AR BRI DHRAT TS,
AT BRI T BT 8H Q1 AISll bl ST 51 Q9 H BIg ST IR 7 g9 Uy
3R GaferT 7 a1em WY 7 81, S QM1 divll Bl I@d §U &9 39 Qe # M o I3 &,
qrfes <97 § BIs 71 IRTe 7 311 Y| T, et Rrar S =1 BT fob i oY @ -
3ITERATST & AT 181 &, T DIy [qddhd 811 ? FAR FHMII A9 iG] H o™ |
g3 U foraTl I8+ 3l I8 Bal {dh IR A "HRd Siisl 131" T §s © 3R by
ST S ATAT H 2 A1 gUI S9H WS 819 & 918 d Uifstied iy g fZarad
Uel & IR e 7 oft 59 O | 9T o & 91 uifsifed 9Ty gl S g9
g Hal [ IHD [Ty B o=l 1B, U] IqH [T 6 T B BT Ay
T g AR 97l 2 o6 § 150 & q5 731 3l forkg 3iR ST I R 328 8, S9P
FHAR B forg {5 IS dictald &1 uTas a1 H ifdfead § T80 S amgdn
g, olfh 2ol FAFRCR 811 & ATd AR I8 <1 & b <21 4 Bifds 7 Hel, S oy
H SITRAd T A BTH Bl 5 B BRI DI BIFRTR B, oAb W AT o, § T d6?
H 91 T, A1 @ ARl & bhar § AN Fehel I 3R S7=i+ J31 U a1 9gr J31
St & R | WY fCwo) o1, g8 STl a1 81 g § Bifds dTe] gaTl, Bee, Ahs dd 3R
oIS 99, ) IS T, I8 99 a1 oY, g9 ) hifds Hrefid wR uiferfery &1 of oft
3R 1 &1 8H HRAT d18d 21 3TSl 931 H & BINicd H 3R ol 93 BIIced &, STH
U S{TeRITST wfic ol 81§ X3getell (A 9 8¥ 15 o § Reyg o1 § [ a8
Wic 91 8, Hiifd IHD! T & foy it 9gd SI1eT @ 84T 8 3R gifyed &
ReFemaRHe HF Bl 8, 1 IS UST X&dl 81 89 HHY TR SHHT YN &Y UTL,
SAfeTY B 3G efell SHBT Hicil-3d W fordT & iR Hicil-37d o & a1 #X H= A
3T foh $99 Wi Bl Il H SUTS] W9 &, BlRUCd dl RAEARHS BHF &, dl T B ?
¥ I8 Hel foh oy 5! Nidih A W fh &l g™ & forv < <, 91 98 S+ a9+
AT STRATST BT TN BRb G S8 IR I 3R I 3! ARE | gAY, lih
9 BIICH I ATALIHAT &1, A9 98 99 9 &, STy RIS wiic 1 a1 81 I9
& A ATl H gaT AT § AR a1 Reg o fora 2, AfSfie ursa=r &1 i
Reg o= foram 21 sme1 g  AfeR &1 w1 89 o 2, o1 &9 1 '9g8d
PTHBH' DI WG | BTH B dTel AN &1 B9 AR R & d1ex "YH-4' fofed Bl
B Dl 9 Bl gIdl DR dTel AN 81 &1 S1d gia1 3 ARSRET BT hIsag garl, a4
e #3AT Sff 7 g1 e Qg o1 {6 9 P 4R 31 RedraRie & qR1 6R1 8,
SR T B |l AGE BT g1 AT 150 Dholol H HISRIT Bl Jells ®f oY 3R 7
$Had HSRIT BT FATg DI, Iieth TA UIgH 41 T8 911 37T g1 fg=d &l
qTE-IT8] ST B T &, Rl vt fRAfy 7 Y Sfeam = urs 7181 991v 8ik axil
AR 1 GERT, 9 a<h gA- Wl dbs dhelsl I st 3HIC B of 3R 9 by IR
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TR T8 TS| 150 HgrsT 3 3 foedt oY ) ) R 7121 ong 6 Sfean A e g8
PIs W ASRIT WRIA 811 FA7 U & BM BRP AT Bl [S@TYI AT 89 IR & b
ReFqrIRAT BT YR BY1 371 ATl f&H1 , TRITS AT H Aoiel TR Bl Sgalfad
o fear 2, a8 9 of Sl S BIs SR T8] o1 8, s § $17 Sl Sl &
3R M9 RYFIR 81 7Y - I8 W 9RGY Arsfewey | faafid o) faar 2, I8 89r
AIECTH &I YA 2| B8 BT AAA I8 © [ S IS A S bl YR IR
®I 8, olfh I8 IIIRE IR-IR RICS BIdT 351 &, AU WY gaoldl I8l &l 594
B9 99 AN &I FTHaR] 81 89 I8 81 Hed © b 84 8l 99 $B B (a1 8, B4
BB & [P G AR o A1 H AeTdx fhar § 3R o arel fe=il 4 WY I8 Srsirt a1
¢, Al O IR S 7 T Bl Hic IR Jbs dd BT T fha1 8, I 21 89 591
AT B G, TAD o7 WRA DI TRBR DI AR F 7 Q1T IR B ol 2

MR. CHAIRMAN: Hon. Members, COVID Virus and COVID menace is non-
discriminatory; it favours none. When COVID Virus is non-partisan, our combat
baton has to be non-partisan. This morning | sought your indulgence that the
Members of Parliament have a decisive role to play in motivating the people, so that
we are prepared more than ever before.

Returning to the discussion, now, Shri B. Lingaiah Yadav.

GOVERNMENT BILLS - Contd.

The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022 - Contd.

SHRI B. LINGAIAH YADAV (TELANGANA): Mr. Chairman, Sir, | rise to support the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.

(MR. DEPUTY CHAIRMAN in the Chair.)

The Government of Tamil Nadu requested to include Narikoravan and Kurivikkaran
communities in the List of Scheduled Tribes in the State of Tamil Nadu. On the basis
of the recommendation of the State of Tamil Nadu and after consultations with the
Registrar General of India and the National Commission this Bill has been brought
before this House. H S fdeT &1 HWUIC &< &1 €1~ "Deputy Chairman, Sir, | thank

* English translation of the original speech delivered in Telugu.

109



110

[RAJYA SABHA]

you for allowing me to speak on the Constitution (Scheduled Tribes) Order (Second
Amendment) Bill, 2022. The Government of Tamil Nadu requested to include the
Narikoravan and Kurivikkaran communities in the list of Scheduled Tribes in
respect of the State of Tamil Nadu on the basis of the recommendation of the State of
Tamil Nadu and after consultations with the Registrar General of India and the
National Commission. Sir, | support this Bill. As per the census of 2011, the
population of the Schedule Tribes has increased in the State of Telangana. Many
years back, the Chief Minister of Telangana, Shri KCR passed an ST Reservation Bill
increasing the reservation for scheduled tribes by 4 per cent, from 6 per cent to 10 per
cent. The Bill was sent to the Government of India for obtaining the assent of the
President. On behalf of the BRS Party, | request the Hon. Minister to take cognizance
of it.

Sir, the Government is responsible not only for the inclusion and exclusion of
tribal communities in the list of scheduled Tribes but the responsibility of providing
facilities to these people is also vested with the Central Government. Sir, through you
| would like to bring to the notice of the Central Government that, the responsibility of
inclusion of some castes under the Tribal Category should be entrusted with the State
Governments as the State is the local administration and is in a better position to take
better decisions for the development of tribal communities and deliver justice to them.
Earlier, there were only 90 Gurukul Schools in Telangana. Chief Minister K
Chandrashekhar Rao has also increased this number to 180 schools and also
facilitated them in many ways. The BRS Government has taken up the responsibility
of enabling children from different tribal communities from remote villages to attend
schools without any dropouts.

Sainik Schools have also been established for Scheduled Tribes in Telangana.
Also, Atma Gaurava Bhavans with a Budget of rupees fifty lahks for each building
were constructed for Banjaras and Adivasis in Hyderabad. A hostel facility is also
provided for facilitating their children's education. My State Telangana has given
importance to the education of Scheduled Tribes in all 33 districts. In the same way,
we are providing them with the drinking water through Mission Bhagiratha. The way
we are implementing KG to PG should also be implemented throughout the country.
In Telangana, KCR's Government is providing electricity 24 hours, drinking water and
irrigation facilities to the remote villages too.

The way KCR's Government is working for the development of Scheduled
Tribes in the State, it should be done with the same intensity throughout the Country.
Earlier, Shri G.V.L Narsimha Rao was saying that the people are claiming ST status
by marriage. | would like to mention that in my State of Telangana, if a man marries a
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scheduled tribe woman, he cannot claim ST status. It can only be claimed when a
woman marries a man from the Scheduled Tribe community. BRS Party demands that
the Central Government allocate more funds in the Budget for the Scheduled
Tribes. Thank you."

SHRIMATI MAUSAM NOOR (West Bengal): Mr. Deputy Chairman, Sir, | thank my
party, All-India Trinamool Congress, for giving me this opportunity to speak here.

| rise to speak on the Constitution (Scheduled Tribes) Order (Second
Amendment) Bill, 2022. This Amendment adds entry 37 entry under Tamil Nadu to
the Schedule in the Constitution (Scheduled Tribes) Order, 1950, including
Narikovaran and Kurivikkaran Tribes to the list of STs.

An estimated 30,000 individuals or 8,500 families in Tamil Nadu belong to this
community, forming 0.1 per cent of the State’s population. They were classified as
the Most Backward Classes till now. But, that put them in competition with more
affluent communities. For example, in 2005, the percentage of STs below the poverty
line in rural Tamil Nadu was 32.1 per cent, which is below the national ST average of
47 .3 per cent; but, that of the rural OBC and others was 19 per cent.

The Lokur Committee in 1965 and the Joint Committee of Parliament in 1967
had recommended the inclusion of this community, pointing out their deprived and
vulnerable situation. In 2013, the Union Minister of Tribal Affairs, on the
recommendation of the Tamil Nadu Government, and with the approval of the
Registrar General of India had agreed to the proposal for inclusion of these
communities. Yet, it has taken nearly a decade for the Government to bring an
amendment to include them and to extend them the benefits and safeguards which
they require and are entitled to.

The 2011 Census said that 8.6 per cent of the country’s population was
composed of tribal people, amounting to 10.4 crore people. | urge upon the
Government to conduct the 2021 census at the earliest so that we can update our
data and provide benefits to our most vulnerable citizens. There is a need to release
the previous data of the Socio-Economic Caste Census, and conduct the 2021 SECC
as well.

Let me share some data about the situation of the Scheduled Tribe people in
today’s India. A 2022 study by the Research Institute for Compassionate Economics
says that life expectancy of adivasimen 5 years lower and advisai women was 4 years
lower than the so-called upper-caste Hindus.

The NCRB Report of 2021 says that atrocities against the Scheduled Tribes
have increased by 6.4 per cent and 12,159 cases of atrocities against the Scheduled
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Tribes were pending at the end of the year. There was also an increase in violence
against advasi women at 26.8 per cent, with rapes against the STs, accounting for 15
per cent of the total rape cases. Similarly, 95.4 cases of atrocities against the STs
were pending trial at the end of the year.

And, what is the Government doing? To pave way for an ecologically
devastating NITI-Aayog-proposed project of the Andaman and Nicobar Islands
Integrated Development Corporation, the Government has approved the destruction
of the forest homes of the particularly vulnerable tribal group, called Shompen, and
the Scheduled Tribe Great Nicobarese.

Now, new Eklavya Model Residential School guidelines also require 15 acres,
and for the school to be set up in sub-districts where more than 20,000 ST people
reside, comprising at least 50 per cent of the population. The Parliamentary Standing
Committee on Social Justice and Empowerment had recommended that the criterion
be reviewed, pointing out that many forest and hill districts would have trouble finding
15 contiguous acres of land for setting up of schools, and scattered population of
tribal people will have to travel far distances to access education. | urge the
Government to review these requirements.

The educational situation of Scheduled Tribe communities also raises
concerns. As per the 2011 Census, the literacy rate for Scheduled Tribes was 59 per
cent as compared to 73 per cent for the general population. The Gross Enrolment
Ratio(GER) of SC and ST students at the under-graduate level, standing at 23 per
cent and 17.2 per cent respectively, is short of the national average of 26.3 per cent.
The Central Educational Institutions (Reservations in Admission) Act, 2006,
mandates 15 per cent, 7.5 per cent and 27 per cent quotas for SC, ST and OBC
students. However, the acceptance rate of applications for SC, ST and OBC in [IMs
has been below four per cent for the past four years. The [IM, Ahmedabad, received
78 Ph.D applications from STs between 2018-19 and 2021-22, but only two have been
accepted. The IIM, Bangalore, accepted only three out of 188 applications by SCs
and none out of the 52 applications by STs. Only 2.5 per cent or 137 ST students out
of 3,430 eligible applicants were admitted across all lITs in the last year. In contrast to
that, there are 23.51 per cent SC and 5.8 per cent ST of the total population in my
home State of West Bengal. According to 2011 Census reports, the STs’ literacy rate
in India was, male -68.5 per cent and female — 49.4 per cent. Whereas the West
Bengal STs literacy rate was male — 74.15 per cent and female — 43.51 per cent. We
have put in place an SC/ST Pension Scheme to take care of the vulnerable elderly in
these communities. We have also established various lending programmes to help
grow entrepreneurship in these communities. Bengal is the only State in India where
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a dedicated Scheduled Caste Advisory Council has been set up. This is our vision for
the welfare of the Scheduled Caste, which is sadly not being mirrored at the Union
level. Our Constitution recognises group identity and its importance for social
empowerment of the marginalised. Via these provisions, the Constitution balances
between the history of injustice faced by certain groups, and personal liberty. People
must be given an assertion of their group identity. Treating every person as an
individual would not be sufficient to gain equality and equity of personhood, as it will
ignore their different lived realities and caste/tribe identity which require the protection
of law. It is the duty of the State to ensure these protections reach people in the best
way possible, in both letter and spirit. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, this is one of the rarest
opportunities we get, to support a Bill moved by this BJP Government. | stand to
support, on behalf of the DMK party, the Constitution (Scheduled Tribes) Order
(Second Amendment) Bill, 2022. This Bill provides for the inclusion of two
communities, Narikoravans and Kurivikkarans, in the Scheduled Tribes List.

At the outset, we would like to thank our hon. Chief Minister of Tamil Nadu,
Mr. M.K. Stalin, who has written a letter to the Prime Minister explaining the deprived
conditions of these two communities and their vulnerability, and requested to include
these two communities under the Scheduled Tribes List. We are also thankful to the
hon. Prime Minister, Narendra Modiji, for having brought this Bill, including these two
communities. Sir, it is a very great step. | have something else to say. Before that, |
would have moved an amendment to this Bill, which would have been conceded to by
the Government also.

3.00 P.M.

But | didn't do that because if at all it has been accepted by the Government, and, if it
is passed here, it has to go to the Lok Sabha again. Sir, since such a historical move
after so many long years has been brought in, | didn't want to give an obstruction.
So, | would like to make it as a request, before the Minister, to keep it in
consideration. It need not be through an amendment because | didn't also move it. It
could be brought while framing the rules. The main thing, Sir, is the nomenclature. It
is the 'Narikoravan' and 'Kurivikkaran'. It is a disrespectful manner of calling a
person. In the least, my acquaintance with Hindi in these past two decades, it is like
the difference between 'tum'and aap'. That's it. It could be 'Narikoravar' and
'Kurivikkarar'. That is the last letter of these two nomenclatures. Instead of 'n', it
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1

could be replaced with 'r'. That would treat those communities with respect. |
request the Minister to take it into consideration and do that while framing the rules.
Sir, this is very, very important.

Sir, | am very sorry to say that after seven decades of Independence and
becoming a Republic, now only we are identifying some communities to be brought

under the 'Tribes'. ...(Interruptions)... For that, | have already thanked.
MR. DEPUTY CHAIRMAN: Please.

SHRI TIRUCHI SIVA: That too because of our Chief Minister who had represented to
the Prime Minister. This is not politics, Sir. This is about a community. Mr.
Narasimha Rao, my esteemed colleague, was telling only ‘just 27,000". It is 27,000
precious human lives. Even for one or two persons who are suffering, languishing in
another country, we are trying so much to evacuate them. These 27,000 or their
population census has yet to be arrived at, because now only they are going to get...
...(Time-bell rings)...

May | remind you, Sir, that when the BAC met last time with regard to these
Bills, | suggested that all the Bills could be taken up for four hours, but the Leader of
the House said that every Bill will be given two hours and those who are from those
respective States, will be given more time, and the Parliamentary Affairs Minister also
accepted that. So, please consider it. This is a Bill with regard to our State.

So, Sir, we are identifying them only now. Tribal people are our ancestors. We
would have also been -- once our ancestors would have been tribals only. They live
with the nature; they are the protectors of the nature, but, Sir, because of
industrialization and mining operations, so many tribal villages have been totally
uprooted. Now, that they are deprived of their livelihood, their way of living, and they
are not able to mix with the mainstream, how sad it would have been! It is banned all
these years. And especially, in the same House -- | remember very well, Sir, and, if
you want, | can lay the document -- in the same December, 2015, | had raised the
same issue because everyone knows that in the 1871 Act of British Rule, they were
under the Criminal Tribes Act because the British wanted to keep them as slaves or to
control them. Later, after Independence, that Act was repealed, and a Committee, a
high-level Committee, under B.S. Lokur was appointed, and that Committee has
recommended that these two communities should be included. Later it has not
happened. But in 2013, the then Minister of Tribal Affairs introduced the Bill. That
couldn't be passed because of the dissolution of Lok Sabha. So, in 2015, | made a
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reference here to include these two communities. At last, it has come now. Thanks
to our Chief Minister and our present Prime Minister.

Sir, understanding our situation, this is a message to our people there. These
people are nomadic. They were living by way of hunting. Now, hunting has been
banned. So, they don't have any other way of living. | know, Sir, some youth in this
community who have been graduated with an engineering degree but they are not
getting employment because of the reservation. But now this Bill provides them that
they come under the Scheduled Tribe, they will be eligible. Sir, why we are telling all
these things is because we have miles to go even now. We have to bring out many
other communities. Through this reservation, by way of bringing them under this
order, by way of including them as Scheduled Tribes, so many will be benefited. So,
Sir, this community which has been a deplored community all these years, now, Sir,
this Bill enables it, | have to support it. | had a lot to say. But you are nodding your
head. That makes me to understand.

MR. DEPUTY CHAIRMAN: You have two more speakers.

SHRI TIRUCHI SIVA: Of course, Sir, but only Tamil Nadu is more concerned and we
accept it and | have nothing more to say. Simply, | would like to say that much more
has to be done to bring up this community. The reservation policy alone has helped
those who have been downtrodden, suppressed, sidelined and discriminated. It is
the right place to mention that the First Amendment to the Constitution was brought
in for reservation to the Scheduled Castes and Tribes by way of our struggle in Tamil
Nadu by Periyar Anna Kalaignar and Kamaraj. Now, these steps have been moving
forward and | thank the Government for having conceded to the request of our hon.
Chief Minister. These two communities are going to flourish in the coming days and
much more has to be done. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Sant Balbir Singh. Yes, Shri Devegowdaji, do
you want to say something?

SHRI H.D. DEVEGOWDA (Karnataka): Sir, since this Bill was passed in the Lok
Sabha, in the morning, | wanted to meet the hon. Chairman to explain what has
happened in Karnataka, not to abuse any Government. It is a sin that | have
committed by coming to Rajya Sabha. That is the mistake | have made. What has
happened in Karnataka is that a street fight is going on there on this very same Bill.
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MR. DEPUTY CHAIRMAN: Devegowdaji, regarding communities in Karnataka, it is in
the Fourth Amendment Bill.

SHRI H.D. DEVEGOWDA: Sir, | am from Karnataka. When will your goodself tell me
to rise up, with your own permission? If you don't allow me, what for should | sit
here?

MR. DEPUTY CHAIRMAN: | will allow you to speak when the Amendment relating to
Karnataka comes up for discussion. Okay, you can speak.

SHRI H.D. DEVEGOWDA: Sir, this reservation Bill is for only one community. There
are so many other communities left. Even in this Kuruba community, only one
community has been included. | want to remind the House that we have to be
honest. Even in Kuruba, there are so many communities which have been left out.
We want these communities to be brought under reservation. But only one
community, that is, Kadu Kuruba, has been included. Like that, there is Jenu Kuruba
community. They have made a mistake. Now, other than that, there are other
fishermen communities in the State, like Besta, Koli Dhor and Mogaveera. The
Government of Karnataka has recommended so many times, but they have not even
considered that. They are the poorest of the poor. But, the demand has not been
met, and this discrimination is going on. The so-called left hand is of the poorest
community. Sir, today, so many communities have been fighting on the streets. All
these communities have been fighting for the last thirty-forty years. You all know that
in Andhra, Chandrababu Naidu straightway took a stand regarding the Madigas. | am
sorry to say that. They went to the Supreme Court. The Supreme Court said that it
has to be decided by the Parliament and directed them to go to the Parliament.

When the matter came up in Parliament, it was said that this matter has to be
taken up by the State Government. The State Government has taken a decision but
here the matter was pending. | do not want to say all the things. | know what is
going on in the country. Some of the States requested you to allow them. You are
hearing everything.

Today, Kuruba community want to be included in the Constitutional
(Amendment) Bill and that Constitutional Amendment will be adopted. This matter is
here.

Sir, | do not want to take much time but | would like to request your goodself
that the injustice which has happened, must be set right. Otherwise, let me tell you,
with the permission of the House, | made a mistake by coming to this House. | am
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here not to challenge anybody. A mistake was committed by me. Both the parties
requested including the Prime Minister, including so many others. Nobody
contested. The mistake was committed by me. | was asked to come to any House.
| am so sorry to say that unless these things are set right, it won't help. Even in
Kuruba community and other communities, there are so many issues. This Bill has
come but they have committed a mistake. In Kannada, there is a saying: * "Street
fight'.

We are sitting here and doing all these things. It should be sent back to the
State Government. So many communities are fighting. What are the issues? They
are agitated and they are sitting on dharna in Belgaum. Please, Sir. | request the
Government that for the mistake that has been committed, this Bill should go back to
the State Government and it should be set right. This matter should be sorted out...

. and then come back to the Lok Sabha or the Rajya Sabha to wriggle out the
problems. That is the only request | want to make. | don’t want to comment on the
State Government or the Central Government. This is my humble request.

Lastly, what the Prime Minister has said from day one on the Covid issue and
the advice of the Government on Covid issue, | have gone through it. But | have
never commented on one issue so far as Covid is concerned. | listened to the
Statement of the hon. Health Minister. He has taken advance action because so
many countries are suffering. He himself has taken the decision. | totally agree with
what our hon. Health Minister has said. India is always well ahead of neighbours on
matters of control of even diseases or things like that.  Anticipating all these things,
the hon. Prime Minister takes these decisions. | never commented on what decision
he has taken throughout. | appreciate the advance action taken by the hon. Health
Minister. | fully support him on the issue of Covid. Whatever steps the Government
has taken or is going to take, | will stand by them. Thank you.

SHRI SANT BALBIR SINGH (Punjab): “"Hon. Deputy Chairman Sir, thank you very
much and my affectionate greetings to all. | am going to speak for the first time and
therefore, be considerate towards me."

1 el AR T : TR, IE 37| B Wid 8, W Wi 8l ... (FagH)....

* English translation of Kannada portion.
* English translation of the original speech delivered in Punjabi.
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SHRI SANT BALBIR SINGH: "I wish to make this request that | am going to speak
for the first time and speaking also on a Bill through which something is being given to
some poor castes. So | would say that it is my good fortune and | fully support this Bill
and our Party also supports this. Good deeds should be done through consensus but
certain things, Mr. Deputy Chairman Sir, through you, | wish to share with everyone.
That is that as the Gurbani tells us, that the entire world has been formed by the One
divine power and that, all are equal. So now, on our planet, though we have entered
the age of science but even now, we have not been able to fully do away with the
caste system or the feeling of high and low. This is also there because for a long time,
all the schemes that we have been making, are for the poor, the tribals or the poor
who have been dwelling in the forests; all the schemes we have been making for the
poor only but unfortunately, even then when we look outside, around every town, we
see such people; we feel pained when we see that jhuggies catch fire and their
families are burnt to death. It happens because it is a small jhuggi, made with
combustible material and it caught fire due to a lamp and as a result, their children
also got burnt. So, today there is a need and we all talk about poverty also but to
understand poverty, if we have actually not experienced poverty in our life then we
can only say that that person is poor or that, he is below poverty line. But in what
condition is he living below the poverty line, it is very necessary to understand this.
There have been Governments here at the centre and slogans to abolish poverty have
been raised but even then, why is this poverty visible everywhere? We need to ponder
over this and that all the funds and all the benefits should actually reach those who are
really poor. The benefits do not reach them that is why | have seen that even their
basic and bare minimum fundamental right to life, of clear air, clean water and food,
even these are not being provided. You would see near Delhi, on the sides of river
Yamuna, wherever you see, or see near Ludhiana or on the sides of ‘Budhhe Dariya’,
you see Kalasingya drain, Tungdabh drain on Ghaghar river- all the poor people are
squatting at all such places where they don’t even get clean water. So my intention to
say all this is only that all these laws are enacted for the poor people and these
benefits should reach those poor people or the people who we have been exploiting
till now and we have been insulting them by terming them as lowly placed, and who
have been facing disrespect due to untouchability. So now, there is a big need and
when we elevate them, then only will it be a proof of our richness. And this has been
the message from our holy scriptures, Vedas, our great masters/gurus and religious

* English translation of the original speech delivered in Punjabi.
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beliefs regard water as father, air as guru and earth as mother- such is our nation but
in our own country, when we see their plight then it is not the doing of anyone coming
from outside or any foreign nation. For these circumstances, our system is
responsible and responsible are those who have run the system till now. Why doesn’t
the water reach the last tap? There is a great need to ensure reach of education to
those poor people who still don’t have it."

MR. DEPUTY CHAIRMAN: Just take a minute and conclude. ...(Interruptions)...

SHRI SANT BALBIR SINGH: "I am not talking about any particular caste because
the Almighty has created all equally. This system of people being high and low came
into being because of our thinking. The way we kept the society divided and did not
pull these poor people out of poverty was because it became a matter of vote banks. |
am speaking for the first time. | had informed you in the beginning. | am speaking for
the first time."

MR. DEPUTY CHAIRMAN: No, no. You are not speaking for the first time. Please
wind up. One minute more and please conclude. ...(Interruption)... It is not a maiden
speech as per records. ...(Interruptions)... Ig HSH T T8 8l @i
..(FAUH)... 99 U < 3R| ...(FAIH)... Tb HAAC H 3T Hedefe I
AP q18 H TERT A1 ers | Rtk v e

SHRI SANT BALBIR SINGH: "I thank you very much, all of you who brought this Bill,
Mr. Minister who incorporated these castes into the Schedule but there is a special
need that all the benefits, financial and educational should reach them then only will
the enacting of this law and all our efforts bear fruits. Thanks a lot everyone and my
affectionate greetings to everyone."

ot STty : SNt FadT Figan

STl AT ATEdT (3NTS2): HBIGY, AU {3 the Constitution (Scheduled Tribes)
Order (Second Amendment) Bill, 2022 % $HUR el BT Sl HidT 34T 7, 396 fo1g
gRIAIG| I8 a1 AMerg & TRGIAT AR FOIIFHRA TSR Bl Y] fore H
S B & IR H B

* English translation of the original speech delivered in Punjabi.
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TEIed, H alifeen & anfeardl e wgrds & ot g1 84 98d 74 © P
JIHT § BAR <90 $I TIH HAigll 97 A8HIeH TSl Sl 391 SIgddl FH1oT | 1T
g1 3aet UreT diS] STl &l 1 kG ¥ 39 fdet BT §HeiT Hell gl

ARIgY, H AferTg & A1 31 TSy 3Nfee & IR § $ dieT et g
TS BT 62 TSTRAT U SYcS ST & 3R g AN ARG 7, oTep! g fore
TR BHRAT I8 ST 2RI AT 379 Hifeldh MBI a Faem ur | dfd 2|

AR, ST FRBR YT AT ATSTATS H SMMEATRIAT D1 FATMABR <<l & AT
snfeariRl & |G Ud anfee e & fofg I5-718 Ao W) % X 8 8,
1 UT 81 21 39 J19 ST ARBR 7 160 THETIT P AT ARG H AMHS B
& oI RImTRET BT 21| NS TRBR & AR I H3T $1Y<h T GSHIS Sif -
HOTQRTH, W1, GO, DI, TR, YET, WS, YT, ARIRIT, THYJAT HIR,
HIEAT 3T ABERT Bl MG e H M B &b [y AR IRBR &
STSTIT BT HATTd DT U foTaT AT 39 G H ST b1 HaATed 4 39T I
PIs SIATS ol (el B

R, Al G BT FHM WERT 3R =g el - I8 WRHR B ReR) 8l
N FHd UiTaHl S7Te 3R SRS H A1) Bl 4T H 'l FIard & Al &
g 3R ¥ ANT By TUDI F AU 8P & folY HEY Bl M 2 &l 'PAI ART I
3R] BI I8 AR & ol et €1 d 3MMepiel 71, Ffeth Uil Bl IOl DR &
3R SR B IRE SITATIT DR 81 1931 § "GHI' THEY USYcs FI5ed Bl
foree | o1, <1 1950 & 3w H 'HHI' GG Bl gac foree | gl faar 1an 596
HROT 'GHI THITI B AN U AIferdh AfABR I | dfd B

TR, VA & B! |l ¥ N & "R G8Ie™ &l g fore # wnfia
B B AT BT S W& 7l IRES G H "'RE' TG DI GES folee | e
BT T B I8 9gd G B 914 7, i ST BT "R ARG YT foRe 4
TEI Bl TR, I§ Al ASHD! g8 ol T ARES & "R, "RE' 8 3R N &
R, "R T2 E? T AR T H - ATE IS 99 FB H B
] BT &l T ST, R A ART AHINTE =1 & A1 (9 DR g Fiaem &1
ST ITANT R U1V, TATS |

MR. DEPUTY CHAIRMAN: Now, Dr. V. Sivadasan; not present. Then, Dr. M.
Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Hon. Deputy Chairman, Sir, | rise to speak, on
behalf of AIADMK, on the present Bill, the Bill, which paves the way for amendment in
the list of Scheduled Tribes to include 'Narikuravan' and 'Kurivikkaran' Communities
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of Tamil Nadu. | proudly say that this is yet another example of our hon. Prime
Minister Shri Narendra Modi's commitment to social justice through which alone
economic justice and poverty alleviation can be established in our country.

Sir, | would be failing in my duty if | don't pay tributes to the Dravidian
movement and its leaders like Thanthai Periyar, former Chief Minister Anna, former
Chief Minister, Puratchi Thalaivar MGR, former Chief Minister, Puratchi Thalaivi Amma
and former Chief Minister Shri Edappadi Palaniswami, who along with many other
reformists dedicated their lives to establishing social justice, making SCs, STs and
OBCs of this country benefit through reservation in educational and job opportunities
in the Government sector.

Sir, fishing is also hunting in the sea. Therefore, there is a demand in Tamil
Nadu that fishermen have to be included in the tribal communities. Valmiki
community, Bodugar community, Oddar community and Kuruba community must be
included in the list of Scheduled Tribes.

Sir, as we see in the history of free India, the concept of reservation in
education and jobs for the socially and educationally backward, and deprived people
is the greatest contribution of the Dravidian movement. It looks like the word
'Dravadian’ is not understood properly and there may be a few uncomfortable about
its usage. So, nomenclature of 'Dravidian' was not given by some foreigners and it is
not just we in Tamil Nadu say 'Dravidian'. Every time an Indian sings the National
Anthemn, he accepts the vision of its author, Shri Rabindranath Tagore, who wrote
Dravida Uthkala Banga'. Sir, you know very well, whether it be reservation in
education and job opportunities, or, nutritious, cooked meal under the school
children scheme -- which our hon. Supreme Court has, in fact, applauded and asked
all States to emulate, and the United Nations Organization has also acknowledged as
a milestone in removing poverty and hunger leaders of the Dravidian Movement were
the ones who contributed these and several other thoughts for establishing social
justice and through which economic justice can be achieved, and this has been
established on a large scale in our country.

[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair. ]

The Narikurava and Kurivikkara communities are not just 30,000, but there are
a lot of people there. Our former Chief Minister Puratchi Thalaivar M.G.R. was very
affectionate to the Narikurava and Kurivikkara communities. When he became the
Chief Minister of Tamil Nadu in 1977, on the very first day in office at St. George Fort,
M.G.R. allowed them to come and see him at the Secretariat, and he got blessings
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from them. He portrayed himself as Narikuravan in so many fiims, you know very
well.

Sir, | want to once again thank our hon. Prime Minister who has taken a lot of
efforts to see to it that our backward class people get all the benefits. He has brought
many reservation policies and | want to make it very clear, especially, about our
Dravidian Tamil Nadu culture. Wherever our hon. Prime Minister goes, he speaks
about our Tamil culture. Also, because the Dravidian Movement brought so many
reforms in the society in Tamil Nadu, that is our culture and we have to protect it.
Therefore, | once again thank hon. Prime Minister Modiji for bringing this Bill and
including these tribal communities.

| once again request to include fishermen community of Tamil Nadu and other
communities, which we are requesting to include, because fishing is also hunting in
the sea. Therefore, there is a demand. | would request the hon. Minister to consider
including the fisherman community in the ST list. Thank you.

2l TSN (SR QW) : AR, 3MUD] g=ars b A 31 9 A8ayqul fdd 1)
dIel 1 JaER g1l 39 e B, § 9= urct &1 R, exviy 98+ HARI
HIATEIH BT WY MR R<h BT ATl

§ "Afgr (g SIS Sfew (GURT Hened) gy, 2022" &
AT H ST gl AR, Mg $I &1 S, TR iR HofdahR, 9
ST ST I 1TST ST SToMf 3 eMfiel - form T &, S g R
TRl IR I &1 AIIaR, $99 YA SIS BT folee H 3 & 918 78 ok
BRI fierd 81 ST AOR BRG] § WhieRfy Bl 8, Siaveilsl whlorfM gkl 2,
Tl BAIRIT Bl 8, ¥ sed & oy gk d 1T € 3R st § R g 8l
HAIER, Y81 WR AT gIsaat e 93 §U &, H S 3Udb A1edH | T Arad]
2 [ ol g AR 4 i@yl &1 75,000 AIBRAT D! 8, JTRAT ST BT <@
TG BRI Tt & 3R AARIST D S1-T18 ARd & 3MF-UT9 A1BRT D! 1
Jh=ITST WTofl Us! &1 ATIAR, 319 S5 Wl WRITH BT BT B |

G 1 B, H AT HA Sl A BE1 ArEdl g (P IR IS H vHdl-gHe]
B & {77 2003 § U WD 18 T8 Y, FoT9H THl-TqeTs] & TRIG BTH1 & oy
SIRT B TR USHIA Bl Faw] Bl T3 ot 3R 39 awh 984 $HRT A-ITEd] Sif -
STH I & o7 &1 e o1 9 H1F 1 3l I aral BT ArTfad 81 38 A1d
qgd & 91¢ Sidey, SOlIN, ST, YT 94, 99 ds-93 MR 4,
IR I AT 1 g8l Bl AT ARBR 7 §8 B AT 81 H A= F3T S 4 Bgan
feh ITIR U2 T WRBR Bl I T [QeMEsr SR BRI b S UadT-UaeTsT & SiRT
B IR TSR 81 37 o, I TSR &I a1 & G: 8Tl BT S|
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HIER, AL T2 H 2014 § RIAFFTSSIIT G311 3R 3778 T2 bl &1 AR -377E
<91 3R Je T § gie ST Tl S99 9 URGR | hal fb 89 <F Ued gdd
AT g919Y 3R I8 Yo oo grgdd HaNc! ISR, iy vaer §
T BR <1, b e H gardet wnfia 781 81 urg| Jei T &1 Afaardl
FHTST AT WY I8 ST BTeTd H Xl 81 7 S1cb YT 18T 8, 7 RISHIR 21 BRIg 40
TG AT I f$His o 32 € [ 981 R Hgd ggad gafac @iell Syl $9d folg
I8l & g7 feRgae 9 335 Tws SFiH 1 T Q718 B, olfdhd IRT & wIgdl W &
Tt IET 21 S TS AN Bl BIIST T8l 81 dTell 21 Ffoh A= w41 S & a1
STead Mhad R 2, SHfery # S99 @1 =g & Jelv T wee § Sies-4-
SToa Ao Clsad AN Wi T Hraer fhaT Sy 3R I SToq -H-Slea @il
W STYMTIER, § 37T99 Qe 31k BICT Al q1d da1 d1edl g, Sl 4 drcie Wl 8 8ik
Reaee Y B

ATIAR, 9147 A9 S1. FESHY OId 31+ Sffad § FoY B I8 9 a1 BT =
I T H SHIE-ST8 UR IS 3ICHIY, I9d I H SHE-SHE R BIc [ Bl
ST fHTl BST 59 9197 ATed B8R 919 H 781 ©, d1 Sd] HH9 dTel AN o STd]
T | 3=t g1 3R 3R faward fe@ran JrgeR, 9161 Aed B i WS &b gl
H 0t ol g3 8 SR qrex |l ol g3 21 9191 |1ed &l G & AT -UT HSI-hRbC US|
&A1 & 3R 981 R P$ dTel 3ol 3hg Y I 8, Sl SRR & d1ex &l 91 &

ATIER, § 59 foly Y 39 ATEgH | TRBR ¥ HEAl arsdl g (b Sleg 4
STeg S dIoll BT SxGT ST 3R 981 9 e 89 & FavAT &I SV, g=dig|

SHRI G. K. VASAN (Tamil nadu): Sir, | am thankful to the Central Government and
our hon. Minister for understanding the reality. It has been a long wait for Narikuravar
and Kurivikkaran communities to come to the mainstream. Today we, from Tamil
Nadu, are all happy that the Government of India has recognized them, the right and
honour of the Narikuravar community to ensure their socio-economic development.
This community has remained backward for a very long time and they did not get
access to education, healthcare and other social sector benefits. It has been a long
pending demand across political forum in Tamil Nadu which has come to reality
today. We all understand that the Government of India is also keen on inclusive
development of all sections of ST and SC besides implementing new welfare schemes
for these kinds of communities. This particular Bill, Narikuravar community as
Scheduled Tribe in the Constitution, will enable the Narikuravar community to avail the
benefits of reservations and other welfare schemes which were not previously given to
them and now they will get it from the Government.

Sir, | would like to say from the Tamil Nadu side that there are other
communities like fishermen, Valmikis, Badagas, Kurumans in the list of Scheduled
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Tribes which they want. | hope the Government will consider these demands
positively and bring the necessary Bill before Parliament within the time frame. Sir,
this is my last point before concluding. | would like to make an appeal to the hon.
Minister. When more communities get added to the ST list, the number of people
who get covered by the welfare benefit also goes up. Therefore, there should be a
corresponding increase in the funding of the welfare schemes to these communities
so that there is no reduction in the benefits that accrue to the Scheduled Tribe
people. With these words, on behalf of my party, Tamil Maanila Congress
(Moopanar), | extend my whole-hearted support to the Constitution (Scheduled
Tribes) Order (Second Amendment) Bill. Thank you.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Shri Kanakamedala
Ravindra Kumar; not present. Shrimati Vandana Chavan; not present. Shrimati
Mahua Maji.

ST AT AN (RES) : AT A1 IR AR, MU 3T Glel BT ATAR
T, $9&b Y 3fU®T g=garg| 37Tl § the Constitution (Scheduled Tribes) Order
(Second Amendment) Bill TR STt & oY @I g5 ¢l H ARG & $© TG B
e cs ¢Iged &I Gl § TS fhy ST &1 W@ SR AR181 d_ell gl 599 3
GG WlAeT ve< SifURi T2 GIAgrsl b1 a9 Sl Fhill olfh gadl 3R,
SIRGS & MfarRial & 3y I1fkid, U+ eMgsiec! &l & & folv o 993 |
oAl 37 TB1 "ARAT &H BIS' B AN DI I ARBR QW] B Tl B ...(TET)....
IRES T H AfeaiRydy &) S § 9 fRge oms 81 99 1931 § 39!
ST 38.3 Wferd off, S a¥ 2011 H HEHR 26.02 TN B s oAl
3 ~ifaer= # enfeariRal @1 fay 1Y AfeRT vd et 1 dfaa g i € &5
3Rt | 3 THhR IMMATST SSTd I8 &1 S+ dofal & ay 2021 H AT gH=<
ARA S B ARBR A FRAT T4 BlS T BT Bfe T URT BB 65 IRBR BT Tl
g, Tl T g9 BIe el ST TR gdb! YR STIAEIT Bl QI &1 1 Fb AR
faem ve< AfSeR fira™ § S 81 7R &g IRGR A Yl I IR 8H Bl
et 1 urd TE1 fha1 51 URTRS wU A Ml Ga $l 25 761 A1 ©l d i
DI YTl B ©, d ge1, UBTS AR Acilfheh Ahl bl TSI BHR & | ST & a<h &
& TP BictH H ARl &1 Wd B 3" B BRI § IEAT Tl 8, Sl S+ Te
TEl 81 I9PT AT & foh ST o '3nfe &' &, S e YT ¥ B, fh g SRR
GRT S 99 1 T AT Tl <f off I8l 872 T 2011 B ST H HRId 79 ARG A
SITET AR A &8 & Bl § ' W1, STafd 49 IRG | SITGT AN 7 31" 81,
et "ORAT WRTI 39 49 TG AT H ¥ 42 ARG ANT FIRES & Y8 a7l | 97T 3R
INFSTM & HIIE FIT IR ARG AN A WY IRAT W71 SIRGS H 32 St &<l 8,
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9 7 ifafeg cresg 81 3d: I8 99sn S Adhdl © fh SRS &) fhdr g
ST 3TTETS] ARAT € BIs' a8 &l

T TG HIg HITad St 4 $© dY Ugl IT HelTe o T fob ST S0 4§
gH dTel PIeH H Sffearil U gH fowg fofd| 39d oy ¥ 9% WR H A=
TATIT T U 99 2015 § Y TR TH. 0. ...

SUIHTEE (31 g% g IR) : 3179 fawy wR aifer)

SNt U U1 : TR, IT 9 &1 fawar 71 B

ST AZSAT AN @ ITH] I8 HE1 o1 {6 "=AT DI & T8 7, '35 o 2l giferg
Y 2011 B ST U8l GRAT 93 DIs' Bl A & (o7 3fiqIer gair ATl

ST (St Y= g ARR) : g=are, g1 S|

S A ATSl : W), BART I8 9ard 2 b w1 wfer urdl gifetfede e &
feTg...(agaam)...

Suqureds (31t gy R AR) : 3 fava 1R aiferg)

ST WS AT : 39 (el BT T W B & 8, ...(F9I DY 6eh)... R} I8 9
EEGINEIE

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Shri Sandosh Kumar P

— Not present. Shri M. Mohamed Abdulla. $hdel UH. AIEHE 3fegodll SiI HI d1d
Rers 9= ST

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Mr. Vice-Chairman, Sir, | thank you for
the opportunity given to speak in this august House on The Constitution (Scheduled
Tribes) Order (Second Amendment) Bill, 2022, which proposes to include
Narikoravan and Kurivikkaran communities in the list of Scheduled Tribes in the State
of Tamil Nadu.

| really welcome this Bill as it deals with social engineering. It proposes to
include some of the people of this country who were marginalized even now due to

* Not recorded.
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hierarchical social system based on underlying notion of purity and pollution which
further denies mass participation in the development of the nation.

Sir, as my floor leader, hon. Tiruchi Siva Anna, has said that even after 72
years of our Constitution, we are still identifying the marginalized communities to be
added under Scheduled Castes and Scheduled Tribes from each State.

Our veteran leader, Dr. Kalaignar, raised a request to the Union Government in
2013 for including Narikuravar community in the ST List. Sir, DMK, in its Election
Manifesto, in 2021, had assured that the Union Government will be urged to accord
ST status for Narikuravar community. As assured, our beloved leader, hon. Chief
Minister, Thalapathi M.K. Stalin, after assuming charge as the Chief Minister, had
written a letter to the hon. Prime Minister to place Narikuravar under ST category.

Our hon. Chief Minister, Thalapathi M.K. Stalin, had personally visited
habitations of the community a few months back to create public awareness about
difficulties faced by such oppressed communities across the nation and to expose the
sad truth that all social upliftment opportunities are denied to them by the so-called
upper castes which are enjoying the maximum privileges in the country and deny all
benefits to that community. This was pointed out by Smt. Mausam Noor also and
thereby reassured the community that the issue will be taken up with the Union
Government.lt was reassured that the issue will be taken up with the Union
Government. Due to continuous efforts of our leader, Shri M.K. Stalin, the
announcement has come at a time when DMK is celebrating its ‘Mupperum Vizha’.
Sir, this announcement will provide social justice to the youth of Narikovaran
community in education and employment. ...(Time-Bell rings)...

Sir, | would like to remind this august House that in 2016 our beloved leader,
ex-Chief Minister of Tamil Nadu, Dr. Kalaingar, had requested our hon. Prime
Minister to include the fishermen community also in the Scheduled Tribes List.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you.

SHRI M. MOHAMED ABDULLA: Sir, before | conclude, | would again like to highlight
the yeomen services rendered, in this regard, by our leaders, Dr. Kalaingar and
Thalapathy M.K. Stalin, for the rights of the oppressed.

Fishermen are also one of the most deprived and vulnerable communities in
India. And, therefore, deserve all the constitutional protection.

So, while supporting this Bill, | call upon the Union Government to expedite the
inclusion of fishermen community in the Scheduled Tribes list.
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DR. K. LAXMAN (Uttar Pradesh): Thank you, Sir, for allowing me to speak on the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill.

Particularly, for the last few days we have been witnessing how Modiji's
Government has given due importance to the oppressed, depressed, and neglected
communities by introducing Bills pertaining to Karnataka, Tamil Nadu, Himachal
Pradesh, and Chhattisgarh. As pointed out, the Narikovaran and Kurivikkaran tribes
of Tamil Nadu have merely 27,000 population. In spite of that Modiji has taken a
decision to include these communities in the ST list. This shows the concern of the
Modiji's Government towards the oppressed sections of the society. We all know, 75
TSl B! JATSTIGT H STHIT 50 ATl H HUR BIUH o §HA DI AR SATGT FHI TP U &
URAR < H A1 S 7 [Uss, sfod, dferd, wnivd, difed, srgfad S &
ST DI o e 9 dfd fhar, gg a1 shier 7, afdd JIg) Sit &1 SRR 4 3ifad
Gfth § d969 91l oW & fBd & ﬁ‘*ﬂ{f RICIRIRE] %\', irrespective of cast, creed,
religion, region, and language, much importance and due importance is being given
to these sections. 9 S JHATHT FHIS b iR SNl Wl &S &, &ferd &, Sl uHia]
BB ©, 3 NN & fad & forw WY 3ot A1) ST G v 81 59 91 IRBR & H1eH
d AR 41 BHAN |15 el 3fell Sff Bl STHY-HHR 3, ST [k JHAATT &b 19 IR
ST ST &, Sl 19T {91 H UgATT dlal Sil &l 99 g1 This is the greatness of
Narendra Modiji. & H¥HR el & 3aR BHAR YHAIGT JHTHTI b fod & foy A1 |
e &l H NIl A, AR S D1 IS Jee B b AR IS hal drsdl g 1d
STe W HIGT Sfl | R Tl 8, 79 A 9gd 81 Ufcrs iR 3R Heaayol iy forg v 8
I VeI U= § 39 & AT 81 Ugell IR 9 HHISH BR Jhds ol &,
USST a9 AT B! Adenie gofl feam FdaTe S o9 & 9T B ure 3R
JIURRAIT = UTfelaTHe 3R 19T 9T H {4 avg faRiy fohar, 396 IR H STl Sirel
2l G AT NG & forw it ok # B8 oG afvs oy o, e agrax
3 g AT Tl Ugell aR Ufedtd Adex fexefh™ & HHARA] & gedi ®l
3TRETT G BT YTaeT Y A ARBR gIRT BT ST 8T 81 AR TRI9 920 Rt e R
AN g1l 81 281, 9fewd ASIR TF el 991 S9d AgH ¥ d7aR Hiued s, Sl
Rrh T/ Tt & fTT 21, 2018 I 50-60 IRI H ABY 15 BRIS ddb, ST IR
FISTarl BT 39 a7k Bficed be &I AR faaRd &1 51 & 81 ARl & oy 37T
HATAT I AT AGRART & ToIY TR 20 BRI BT oI 1T T 81 AT Al
ST 1 ARBR 4 27 @S a¥ TS & AR AT H e gU 81 599 12 arfad
ST, 8 TGt ST, 11 AR T3l 3R 5 ATgHIRET &b AT bl 2Miiet fhar Bl
I8 TAR AIGT SIl &1 M ~a1d G 81 a1 8l e, S9N SR Ia 4 55 A1
22 #A1 FUBST ¥ AT ¥ &, I SIo10) &f A9 21 I8 SART AHTSId g 81 <91
H 3TTST TTHIT 45 B 19 fawafdenery €1 a8 Than YRS golRi &1 J&T | off| gge
STET TR 9 AT 10 UThaR, IR C UIhaR SN AT & o, offdh B4R AT Si
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P AIBR P 3N & d1§ Ydb ATl b 3G W A H IR BOIR A dhal] G
BT Ul B A IS UdT 1T © b ST fohd e I dRft 99T ot S=IfT & foru
A TRPR A9 B 81 'Ts-377 ST & 711 IR &% 96 T, Tl faieg & forw
T < 8T 3R d 3777 31 §¢ W2 &1 B & 987y ¥ o9 WY oS 981 & forw
3TIRETUT T HET AT, JATSTGl b IS, DID] BIATDR HHITE I AR HSS BHIL
dd, 39 Ulferaric # oy dvg I ORIy fhar 17 3R frd ave 3 S9 3 9 4 STl
AT, $9 GRT < S 81 I8 BT ure! ol gHe Jdl faR1el 81 81 I sepredl
H, I8 HERTE B, &I Y31 81, 37 I 81, T 81, 987 SR T & forw i
JTRETT 27, fohq TRE §77 TIRBRI = 537 3MRETVT I WHAT AT TR HERTE b 3iex N
BSUET St 1, R 31 S &) WReR 915 § 3715, Sed T § SITdR AT
JATHR, ARG ST IATHR 31T b TRE | AT SH1AT H HY TRET0T fopar <
Bl 8 3R 78y Ua el 3 Al 99 ARE ¥ o] (6T ST Xe1 &, I8 A4l ST &1 37T Jael
3R T | 34 URIeTd S STREAT 21, S &4 31T @l AT 81 o9 14 Ufeid
AR NI IS = 37T WA gh1sdl § MRET0T W1 o1 &1 I8 ST XIAT B
ST 81 81, FART Sl gHw] FHTS &, GHIST & 37e% Sl i el av 2, Sl g9R1
SAifcwiss clesd, AH-THfS® Trssd & M I Hadls Skl 8, 39¢ [T $aTd
HHILE I9-IT AT AT, 9 AERTE H 8O BSUdg RGR oftl 31t Al Sft &f
IRBR H TAHIR dIs I1THY 59D X &f ST ! 81 X I§ SHHRI BiH! 91 fh
HIE he & Hegq Q@ BRI IRRC T, SRNGS TR fear ST vgr gl diel s
7 ASYeS TTged B A WR SN TIRG [T A Bl FHATd Dl I RS AT
O H WS cs Tged & ey H AR Bs HIgA! 1 I 3MTST T & 3R
T, TET, ) IR AR Bl &eT {1 S RB1 81 e RIAFHIS S BHIeH
b HEH | &1 Flel & 3ax U Sfl.3A1. $3G DR el &b Hax Sl USYes LIged
3TETET &, I JAMTG] b AR, VST TR BT CSYT G BT UG8 B4 & qrdola 41
Tel foar a1 81 SIRIRUY 314 dIIRUN §9 75 8, U8 HUIRIR & IRGR gl 2014 &
SR AfhYe! § I8 garaT AT foh S9HT 12 e Rerders <31, df 1«Tel df 10
TRYC B, AR Afhee] § 12 IR™e &1 T fhar, a1 fhd a)e 9 Tad! @i &l
TSI ¥ GIRaT fam 171 918 ¥ as per the Constitution, based on population, SC,
ST reservation can be given. HIN dg A 751 foar a1 o9 EI% PIc ﬁQ‘cﬁfﬂaﬂéQﬂ
150 3% 2015 @I T, UST WX UMYelR 9.34 3TREV o4 & oY 54 8§ Bic
STINGR &1, d9 A1 ARBR 3R 81 M| DI b SRNARIT Bl W [HH IRE A GhI
e T 9% ﬁ, Tribal Advisory Council has got equal powers, at par with State
Government. But, the CM himself being the Chairman of the Council, it has passed a
resolution providing 9.34 per cent reservation to the STs in the State. S [SEal

fear ofik S Y 981 fovar |

(STt Felea disrdi7 §v1)



[ 22 December, 2022 ]

TR 1§ H, 2017 H T 3RFEEA H Yo fdet ariRd (Bl I8 ™ Rorder f9d &
I ¥ T 3R SHH GHASHM & o7 12 IR¥C 3R UE.El. & ol 10 IRAT &l
PICEIERCRIRID RN 3@ g DI AT T, which was against the Constitution. HIX
81 MY WRBR gRT <1 DI UGG BI &b Irgo(e b4 ave A JARTE fbar Tl iy
J VAT B & forg U Sit.3f. S foan 1 g

IUFHIYT HEIG, H 3TTST 3MIh ATEIH W g A18dl § (& TH.Sl. DI AlGl
SIt & Aged H =AY el 8T 21 I aRE A BHRI Il FHTS 21 aTeH 1y T &
3feR, ST 31TST 'IRIT" & 1 IR 3R 37T Y21 H W} '9IT' & 9 WX Bl HHlcd 3R 3=
TS H WY ST B TS, BT ST AT T STIST 31 We¥ WRGR A dl I arikd
P o7, TR JSTHT IRBR 7 aredifd ‘97" & IR § warg 9 ailkd F81 foam
ST & aae wigdl & Al AT BRar § {6 SHRY T SRpell WY qud aTeHiid
'TRAT & IR H G| AT S D) ARGR U 7541 H BIST-BIST SIfad) df U.21. Bl
& faerdT I8 &, SHIMTY H I ST HiFT HRT §|

IS, Hodl FHIS Sl 8, 98 Hedd TR, T H &, SH UH. 1. BT gofl el
B3 B, QI AT H Db GH.L. BT SOl B & d1ao( I IqD! Alcfhdbe T8
feram ST YT 81 aferg | 3ueh! a1 Aredr g fd qR TE.4., vd.2l., SNl JHret
BT TSI b 3SR ST 7 IET 81 ST 1 ST AR < S o 81 g¥iferg #
AT =MEdT § fob 5 RE A g9 |Id] Sff &l IR U494l T2, 9L 8
HTSAIRCT & 2l & forw o B 3BT 8, I ) ¥ 31 arel {1l § el § ST
YR ST U] IRBR H R, 9 AR ARBR ATeHI[P bl ST” TH.E. BT goll
S AT ¥ Godr FHS DI U, 1L BT |ffhde T2 e 81 8, S9! W) T3,
&1 Ifcfhde T BT 89 STHX TIN Bl H fhY W U R Al GNHR Bl g-IdTg
31fUe el § T gam g1 1o, Uikreiies ol SidRit /1St & forg fora i 2
PBTHT BITABY BHIIT A ThR Hedl HHIYT db HiIg = g9 a1 fhanl They
have betrayed the OBCs. They have no moral right. FHITT N ﬁ, Tl Eﬁ,
T.3. DI, AZARE! Bl dlex & A I @1, TR S9I-Id & A d4l 81 <@l
STy AT ST & IREHR BISI-BIE! AR B, 70! HH UIgele™ B & 199G
AT 31TST U, ST, BT TSIl &1 Udh Aecaqul vy g1 A1 Sif +1 3T & o=l 4 fofas
1 7077 foTaT 21 31151 B9 o8 Wabdl © b I Al AT FTH] SATraT Bl &, AT
3TRISHR Sil &l H 321 Treal & A1 Y1 arofl Bl fARTH Il §, g=IaTa |

4.00 P.M.

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): “"Mr. Deputy Chairman, Sir, | thank
the Union Government for agreeing to the demands of our hon. Chief Minister of Tamil

" English translation of the original speech delivered in Tamil.
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Nadu, leader of our party Mr. M.K. Stalin, to include the Communities, ‘Narikoravan’
and Kuruvikkaran in the list of Scheduled Tribes today. | convey my thanks for this
gesture. We wholeheartedly welcome this Bill. When this Bill was passed in Lok
Sabha, our hon. Chief Minister of Tamil Nadu, Mr. M.K. Stalin, conveyed his thanks
to the Union Government. | would like to record his gratitude in this House. My hon.
colleagues from the Bharatiya Janata Party, Shri G.V.L.Narasimha Rao and Dr .K.
Lakshman participated in this debate in this House. They pointed out that this
opportunity is given to a community which has a meagre population of 27,000 only.

Sir, | would like to record the view that social justice is not given on the basis of
population. Social Justice is to be given to the people who are socially and
educationally marginalised, who are deprived of their opportunities. | would like to
record the fact that this right is guaranteed in the Constitution of India.

Our party, Dravida Munnetra Kazhagam (DMK), is always a pioneer in
championing the cause of social justice. | would like to point out that it is a known fact
to this House and to the hon. Members of this House that our party, Dravida
Munnetra Kazhagam (DMK), has always been a role model to other political parties
on the issue of ensuring social justice.

Sir, as per Article 275(1) of the Constitution of India, basic facilities such as
road transport and drinking water facilities have to be given to the people of tribal
communities. Sir, through you, | would like to request the hon. Minister that internet
connectivity also should be given to these people. ...(Time-bell rings)... This is our
state issue. Please give me more time.

The provision for internet connectivity should be included in basic amenities. |
say this because, the basic aim of reservation is to ensure education and employment
opportunities to the marginalised people. In the present age, holistic development in
education and employment opportunities are possible only through having an access
to internet connectivity. Private telecom companies are not providing internet
connectivity to remote hilly areas, inhabited by people belonging to the community of
Scheduled Tribes. Therefore, the Government has to take necessary steps to include
provision of internet connectivity also in the basic infrastructure, to be given to the
inhabitation of the people of Scheduled Tribes. As per article 275(1) of the
Constitution of India, hon. Minister, who is responsible for the welfare of Scheduled
Castes and Tribes, has to take steps to provide internet facilities also.

Moreover, as per the request of Government of Tamil Nadu, many
communities including Kurumba, Gounders and some sub-castes affiliated to the
community, also have to be included in the list of Scheduled Tribes. The Union
Government has to take necessary steps accordingly.
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With these words, | conclude my speech. | once again thank you for giving me
this opportunity.”

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra pradesh): Thank you, Mr.
Deputy Chairman, Sir, for giving me this opportunity. This Bill relates to the State of
Tamil Nadu. Merely including certain communities in the ST list and giving them the
status is not sufficient. It is the duty of the Government to create infrastructure like
drinking water, housing, hygienic conditions, healthcare, education, employment,
roads and transport, etc.

The people belonging to the Scheduled Tribe communities are subjected to
discrimination and humiliation. In order to avoid this and prevent crime against them,
Section 21(2) in the Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Act states about the identification of the areas where the members of the
Scheduled Castes and the Scheduled Tribes are likely to be subjected to atrocities,
and adoption of such measures so as to ensure safety for such members. Then, the
Scheduled Castes and the Scheduled Tribes (Prevention of Atrooities) Rules, 1995,
have been framed. Rule 3(1) of the said rules castes duty upon the State
Government to delineate the 'identified areas' where the members of SC/ST
communities are vulnerable to being subjected to atrocities and adoption of necessary
measures to ensure their safety.

As of now, in Andhra Pradesh, Srikakulam, Kadapa and East Godavari
districts have been identified and declared as atrocity-prone areas under the said
rules. But given the present situation in the State of Andhra Pradesh, the entire area
where the ST population is living is not safe.

The Panchayats (Extension to the Scheduled Areas) Act was enacted in the
year 1996 to give effect to the provisions inserted in the Constitution vide 73"
Amendment Act and were made applicable to the Panchayats in the Scheduled
Areas. The Act specifically states that a State shall not make any law under Part-IX of
the Constitution which is inconsistent with certain features including the provision that
a State legislation on the Panchayats may be made that shall be in consonance with
the customary law, social and religious practices and traditional management
practices of community resources. The Gram Sabha or the Panchayats at the
appropriate level shall be consulted before making the acquisition of land in the
Scheduled Areas for development projects and before re-settling or rehabilitating
persons affected by such projects in the Scheduled Areas. The actual planning and
implementation of the projects in the Scheduled Areas shall be co-ordinated at the
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State level. But, the State Government is doing all the activities contrary to the
above said law which is detrimental to the welfare of the Scheduled Tribes.

Previously, Andhra Pradesh granted permission to projects to private
companies in the Scheduled Areas leasing out the land in violation of the Land
Transfer Act. In 1997, the same was set aside by the High Court. Moreover, as per
the National Hydro Power Policy, hydro projects are given to private companies
without competition. Due to the present Government's actions, the tribal culture is in
danger and being destroyed with the stoppage of hydro projects.

i Further, in the name of SEZs, assigned lands of tribals have been abolished.
They wanted to sell it to private companies. " Several other allegations are also there.
He also promised free electricity up to 200 units to the tribals. (Time-bell rings.) | am
concluding, Sir. They did not give it to anyone except those who are in the tanaas.
They have stopped opening their mouths on the promise of converting tribal tandas
and hamlets into Panchayats. The State Government should immediately withdraw
the decision. The tribal culture and their lands should be protected. It cannot be
allotted to the bauxite mines or any other hydro projects in tribal tandas. Thank you,
Sir.

it TR : 311 WY HHR YT, Not present.

ST &1 w3 (37t 31[F HST) : A SUHHMRT HElSd, § ST &1 AR §
fop TG TSI B WY H Sl AEE (SR SIS A (FER
HLNG) ...(FAIH). ..

Teh A1 S : 3] Mo 81 31 8! B
o STFUTUF : ATS5H il HTS b 3iTH &1 AT 3l ST

# 3G ST : A IUGATUNT F8led, H AT Bl MURI § o oo g3
AR T & WY | AU (red SISl 3asl (SART Hege)
48R, 2022 TR 59 W& ¥ AR R & oY AT ST AT el A $9 9a
H Mg ¥ SRR STgfad SISl & Fal § iae &R dl g 9
ARPRIT AR POIFBRT FHETI &b TG H ] DIl 39 Il b QIR 311 Si1.41.7d.
TR VG DR BTH! AR GGl FdT DI 1R AT TART b1 S HdHG ol
e PRSIt T Fhed | H G 8T AT U 15 A1 e 1 59 G H TS

" Expunged as ordered by the Chair.
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& ARPRET AR PofIFhRT FHERI DI YA AR BRI, SrarelST BRI Bl
9] DI A B A1 ANSIRI ST, Tgdel BRIFICT DI A=A RIS IR Y
AR g, ==l @11 39 W FEISTD, 3MfEd, ARGIaE AR Io-idd efee §
SR = 379+ IR |

H qIH UBl AT IS b S AN Bl LTS Il §, o775 DIb! a8l F =T
DT 3TULT Y| S T H ISRV YT HAT A= WIS AIG] SIl & Aged 4 S& I
el 3R 39 & H g1 & SURTT e & A1 H 59 Qe Bl YIRT Bl §Y I
BRI DI Hae e yraem=i I AR fBar S| ARG 3R Fofdanr, A
Tl v fUBel & dul |, I AOel & 9§ 9 AR I SAIfSd 17,
3IABRI A e X8 3R YR DI YR I 2| S 1G] 95 BH &, [Srad! ol
AT ST 9 DIl JHI-F9T TR 396 gl Y, Rifh AR Bs I15al bl T
TRt T, QAT SIS AHRITRIT Bl Iehx AT T HaAl & e § 59 Gad
H T4l 8, 3961 9IS 8IdT I8Tl FUoe 9= § Y ik 590 93 § Y &5 U9 f98as orax
S AN ®l I frel, I8 JHfeaa far 11 39 99arg & Taral 9gd B 2
ST IS, MY 3R &F 9491 39 919 9 31a7d & b S18ad, I ST
FHGTI Bl hRaey %8, I ATRIND I & YR IR T8I R gU GAldg (bl
ST &7 & 3R fhar a1 81 S9H w8l T & fh ST oo f$fede doerk 7,
IHD! YT ST YFIT 2, SHD! U1 ARG Icreh [T 81 IHD HII-A1Y &1 IS
BT AT B foh STH I8 &) 99T &, I He- § 9 feafear; we=m g, fhw i
HTH! Ard-fIaR Hd fh 3T H&-1 § T Hd da-l &, 3 AT A= 781 g,
3 A H 21 U1 AT PR I8 Y BT Ih-3MS€ PR oIdl © [P S 7, 3T B Bl
U] | BR 8 Y1 dTdl Dl oIl b A1 YK T8l B Ul 2| AgTd & w7
fh S g P 3T 2, olfch I8 g1 el UIdl &, I 8 SFD] Y=g gl AT dih
I8 JATSAICIL b A1, AT YgRad| &3 H &1 yHa Bl 8| I8 UsTS! H, Usls!
Y foR U STl & §19 & 7119 H U &€ 1 B, Y dBelel Dl S H I IR 3R
TET UTPId €S H 3MI-JUSIT BT ATEF g gQ il & 1l U1 SHa=ard=
HRAT 81 AU HIPIe P YT 3G U I BT I8 Ui b A1 ST §AT &< B
STl H 9 SMETRT S WY |ied IS 8idl &, 98 IS9P A1 el ¥&dl 8 Ps
T U &1 T §9d IR H H8T -1 © & I SHTell 3 I8 &, RIPR & 8, Us,
e, Ba-Hel & WRIY T84 § R $T 39 A¥8 & AIC 3TTSl S 5| 39 AIC 3T &
T AT 9T #3501 57 7 A8 S 120 Bl folkg &7 I8 9ard1 {5 &4 39 99 3l Al
3o & w0 H, 'fAeie $3R' & /Y | A1 ARG JUA 7 59! WP af iR I8
99 'fiele a¥' & w9 | AT S Y81 81 39 fHeie &1 STed HRA dTel §1 Sidell §
TE g1el ART §1 1 STl § & aTel AT 1 S gghd Al TS & A1 [l §8
gl g Sh] URTY B, IhdeId Id] URTT gl 39 efc I g 811 & BIRU|
D! 3MMATS BT TS § Hs a9 o 3fcTel: TR |TS AT Off & AJcd | 39 96 |
9 AR & A1 I8 9 R 1 3 SF1 JAETSt, 39! ST 86 qHSH iRy,
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IO 596 [ 89 9P IR H 9gd ARI I P, (O] AEGT HF 2l 3T S
3ifel § @l B, S 3ifdel § W HX 39 G B Il 91d $el Ts &, SHD!
JMETGT 5 BOIR 8, <ifdh 131 BRIS AEGT & < H 5 IR Al Bl Ifarst 4t I8
PR G Al ©, I8 59 91 $] TP gl gAY 84 988 JF=Idl & &b Brob
AT A1 A 39 914 BT 99 a1 fs 32 Elasg fhar syl

IUAYTITT A8y, 36 ATY-AY By AT ST = T4-370 5T &6
IR H 9l BB Bl ART ARBR, MGV A5 9T AR S & Agcd H I I8! IR
FdgTeleT 81 AgoTdl & A1, ARl &b A1 X§ Tl <l Bl Fdeaeiierdr & a1
H T SV, I8 39 ARBR &I UAMNHT 81 sAfTT S9F A1 &1 39 < b
SV TSl IR UG el BT [l U BaTT, 3141 84 3A D 418 Phicd B, [gATad T2 6l
AT 3R W B3 UM B THRAT BT FHE B I8 &1 $HP 1Al SART Sl Ugfd &,
AR S Arsfordist €, R U1aem & T8d &9 I8 B X I8 &, S9H el 1 § {6
ITh (SRCae Bodr b1 &N H I §U &1 I8 GHivad Bl d1iey fd 39 IR
ST DI, ST TR 0 & A1, IRURTTA &9 I I T Al D (a2 &
1T 59 <9 H S X2 €, Svo =1 o= 9nfevl 9 9 91 & IR § ¥od ORGRI A
BRI I8 Ha & [ d 318 <71 | TeiuTersl & |1, TERTh! RUE & 121 391 91
AISHT DT IR BR| AT ST & b 59 <2 H PO GRATY AR Al 131d i Dbl
RN I & [T BT BRAT &1 I]TERT &b o779 AN Uoh i d Shlsg b 0y
H BH BRI B, dlidh Q2 H Alba i AR IR BRI SITY| ] I8 IRER
SRS U A BIAIHR 3% ST TOR 59 §1d & foTv Ut &rdl © fb <97 )
3TTETET T el I8 I VAT 81 3R Sl UeYcs ZISed &, Sl USYeS HRTH &, STD|
Gl STeb UbR A g1 BART I8 AT & b RT3 7 ART AISH U= T+ 3feqg=
BHRA b FIQ AU HAG &, IHD qIG T2Te] DAL BR ASYcS S156d SHD! Sl
2 31X 3 HHSH & AT ID! 3R Hordl &l 39 UFhdT & 918 39 R Hec I Bl
SHTRIATE! g Bic 81 31 &1 9 59 91 99eEl & 9N § M o1 37 Bl 7 B Ald
T H ¥ 59 919 ®F = a &1 off fob 89R U S A1 91T €, S UR 31T+ BT B
ol YT &1 919 399 eI Bl RUIS 5T IRBRI &6 Hegq J 31 S0, 99 39 Rule
BT IVRER SRS 3H SfSTT & YT AT ST IS 918 I9 TR S Fgdfd 81,
IAD! S OIS dIoi BRI, ST €T H I U BH I AR ISll Dl Aa H AT
3R I D! B I 7l Feb, T8 GIAI1ad BHRA BT BIH B

HBIGY, I B A 5 T8 Al Sft & Agcd § 9d 381 7, et aRey
319 S ¥g & 1o AT ARGRAT 3R Ho(IFBRA GHETI BT AHA I8T 9 I8T 5

SUFAMNT ABIGT, TV AT AGRAT 7 gIgdel USINICIS &l W1 91d el gl
319 Y 39 91 & 37T & o6 A= merre w3, TR TS A & Aged # 9 |
ReYcs HICH U Uscs arged (e 3t Teificlsn) Uae, 1989 &I 3R 3ffdrd
HeTh B4 IR ST, 59 R Il §s| Il & 918 3Ad WG Dl T aIh I gTRd
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e T, i Ao BT Td Uscs ¢Iged UR Dl MR IT IJA 7 &I,
PIs TSIRIST T 8l

SUFHMT Heled, § $9 Fe1 § I8 HI Ia1 a1 § d R WRPR Bl I8
fererya 2 b St o) SgaReITd 8, S9! I & AT A Hfold, 8% Ud JHTET a1
ST ATfh ST ST &7 §, SIsddl URATST 8, SHd! 3 axle | -9 & Ad|
U1 Uae & ATEIH W, 3R i el v W a9 81, I8 gHeEad ey & oy
BHRT HATY BH $HR 8l 2l BH IR YAl 19T HATAT b A1 HdTg Bl §Y
S IR B X I8 &1 U aRId | S H BRI ey Vae & HIEIH A BT
HRGICT b DR, Tdl H I8 dTel IRFIRTTT gIaTRIAT 3R STl | X8+ dTel Ar
B IIBHR AT Y B RPIFT1eM 3ifs BRI I3 Ve & AIEqH A, S5 Sfiad Bl
ST MR &, SAH 3R 37T ASTE 31T, SHHT &1 IGT 17 B

STFHT ABIGY, MRT GRGR 39 9T Sl s e i oax o1s &, |
AT TG b =Y US[per uiferefl # Sl b ed &y 10 €, S grgae’d & forq arerm
I Ied AT U 81 U 9e 59 91d I 31a9d & fb grseged & 700 I ot 31fre T
qYE &, ST AU SRIclaed &, 3701 |INT &, 31 URFRT &1 SIgal TRATST Bl
TSI e H U F$1 BhHIAC olidol Bl |l 51 5T 84 3R 3T Ha= H g4l Bd 7, dl by
AT ASR YT HINT § D] SRV G &, d YT Sl B &, dlieh
HIYT BT Yo SIRIR &1 3T IRE WSS SI5e0] o [T HI HINT BT Ueb g8l 991 AhC &,
i1 =78 R1em T & aga, Nt ¥t SIsae olvdois 8, SHd! Micde fhar ST, I8
LT N5 HTS AR Sl & Aged 9 B TS B

AT STFHTIRT HEId, HE & ofg 3R W 9gd IR 91 2, <ifeh # 3
DRl g [ TRPRET R GO AaBRT SIS Dbl 59 F& b AIegH I TR fohar
S| Y G 39 SASIR H & b I =1 e

MR. DEPUTY CHAIRMAN: Thank you, hon. Minister. The question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order,
1950 to modify the list of Scheduled Tribes in the State of Tamil Nadu,
as passed by Lok Sabha, be taken into consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. In Clause 2, there is one Amendment (No.1) by Shri Elamaram Kareem. He

is not present. Amendment not moved.

Clause 2 was added to the Bill.
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Clause 1, the Enacting Formula and the Title were added to the Bill.

SN B #3511 (37 31S]H 1) : ABiad, H UKid Bl §:
fe fagraen o1 aIRd fepar gl

The question was put and the motion was adopted.

OBSERVATION BY THE CHAIR - contd.

MR. DEPUTY CHAIRMAN: Hon. Members, before | move to the next Bill, there is one
clarification.

Hon. Members, the hon. Leader of Opposition on 13", 14" and 16" December,
2022 had demanded that | must express regret or say that | had no powers in allowing
him and others to speak in respect of notices given under Rule 267 and | had
promised that | will be back with facts. So, | am keeping facts before you.

Hon. Members, levelling unfounded allegations against the Chair is a serious
matter. With reference to the same, | wish to point out this. Hon. Members, rulings
made by the hon. Chairman on gt December, 2022 and several times thereafter are
binding on all of us and | too am not an exception in following that. Forgive me to
repeat, on 13t December, 2022, hon. LoP was allowed to speak despite that his
notice not admitted and, on 14", he had not given any notice and the Chair reminded
him about this. It was just a factual correction as, in his submission, the hon. LoP had
said that he had given a notice. | would also like to underline that there is no direction
or indication in the records which suggest that | stopped him from making his
submission. In fact, on 13" December, | allowed him to read his notice on the floor of
the House.

Hon. Members, regarding the allegation that | do not give Members from the
other side a chance to speak and that | do not look towards them, | would like to
clarify that this is factually incorrect. How can the Chair prevent hon. Members from
whichever side from speaking whose notice has been accepted and listed under the
rules? Besides, there is a freedom of speech available to Members to raise any issue
on the floor of the House. However, such freedom is subject to the provisions of the
Constitution. It is not free for all. The proceedings of the House need to be conducted
in a structured manner. If everyone is allowed to speak at the same time as per their
wish, there will be utter chaos and no meaningful discussion will take place. It would



[ 22 December, 2022 ]

send a very wrong picture before the nation. We must adhere ourselves to the
provisions of the rules of the House. Only then, we would be able to do justice to the
cause for which we have been sent to this House.

Hon. Members, rules are collectively framed and approved by all of us in this
august House. Chair is duty bound to conduct the House in accordance with those
rules. If Chair, in exercise of those rules, does not allow an hon. Member to speak on
issues not listed or admitted under the rules, it should not be taken as partisanship.

Hon. Members, the Chair draws its powers from you and this House.
Therefore, sitting on this Chair, no person can afford to be for or against anyone.
Thank you.

GOVERNMENT BILLS - contd.

MR. DEPUTY CHAIRMAN: Now, we would take up the Constitution (Scheduled
Tribes) Order (Fourth Amendment) Bill, 2022.

The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022

SN B F311 (31 319] HST) : Helay, H UKITd BT :-

Afqer (Srggfad SIS e, 1950 B AR GG R dlel
48 UR, b AT g1 9IRS Wy 4, f=rR Sy fvar simg)”

it STwHTafe : 7§51 S, IfS oY $B IR didm1 arEd €, 1 9 9 &, S I
I BT HIPT B

7 ST HST : R, H 3741 & qret=T1 arad|

SN IUUTUL : Sp B, 3T AT ST &b gl &b 1S gloid|

%ﬂiﬂﬁzﬂj@ﬂ:\_fﬂgﬂ

The question was proposed.
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21 30T R (SR U9 : STGHIURT Sff, I8 fdet ST 31T &, S9H Blg $odl, Sl
Ugel 81 HIRYS TR 16 W T 3R dg1-Podl, Sl basically HYR, TFRIITR AR
By 7l 7 7 3fiR 32y WY 9§ U & dXid & I1 I I el -Serd SHd IS o,
S9BT U STre BT B fhaT T 81 $HD! BHlcd A¥GR o Ugol Il § U
T, SHb I8 AR H3] SI A Al GHT H SHD] IET, T8 S9 A& A YR §all 3R
31T I8 IS {1 H =T & Iy 3T 51§ ST el R g

SUIUTIT HEIGY, BHcH H AT THIS & ST AN ©, BHAIcd DI Ui |
ITHT 95 g1 NG gl I B ATSET § 9 Bicd & AMeardl FAS & Sl
HEIYSY 2, Sd! W MY R FHfed | M Sl €1 =18 =g & Aqdsd Ta®
8l, NPT & IR Gax A0 8l, RENT & REwr 96 8, 3R 91 &
ARATID Bl T GRYR & TSI GbCHT Bl, 78I a2 Pl ATSTG! [l & ol T
I & T Sl T8 Asl, 39d fory Rt wifed @l gR) STar & 78], W I &
T 3TTST ST TS B &1 $val DI gglold YR AT WA & AR 590 I d7
TRTETH M aRAT FHIS 6T 81 I&T 8l

(AAHTIfT ARG Yo7+ gV /)

H8Ied, BHlcd ANHR & U8l proposal TR, <9 THR & TS FHIST & AT, o
fafg, IRAR 3R TR &, 39 dFI Bl TARI WRBR §RT U8l TAS! BT goff el
b1 &l I8 I AR ARBR &b TR &b §R1 &1 g1 &1 HAICd H WY ST Ut
@ WHR gl T8I 99 WHR H JgIwl S o, 79 7y areiifs & w4 9, ol &
ST FHTST 4 37Tl &, STcb M 4 X Y2 § Pl Bl HIYU BRI B fbar 27|
39 PR BRI WRGR A & 39 I 59 folU W gifols bl BV B BT B
fHaT S THR 9§ 99 981 AR AR Al 3R Agrwr St g7 @31 o, I Y
Il Wae Hl 911 BRI AR &, SHD A1 A 3R &I H3l & Yar4i o
3nfeardt TATST & ol S1TST Ut AURT HATHT 9971 81 <1 DI 3Gl & 918 6 &Idh
IO 7 A fHA1 Bled § 9 5 SR A 1D B BT IATAA JET, BT B
T V81, offed S99 deicd H o MfeaIRidal &1 T4y A8l 99111 $9folv
Pch H ARl & 1T H3Te g9 BT B MR foedt 51 fopar g, a1 g9
R ST U] &1 WRBR o (a1 51 IAD! 34T 91907 g5 © 3R IqHhT Uh
separate HATAT 91 &1 ATcHI{Ph FHIST &b foTT T8 IR Development Board HY s B
3R a1 3iR, § qam1 =g % 981 & U gd g A3l {69 UbR H1 ahed ol o |
ISP T 1) Uh A9 Ul §9 UBN bl awhed <1 - U]’ e, U]’ BT Acold
' BT 21 S UBR T, '3 B 1 IB DIl FHD! X FAS H B T2, R
dHATCD H AT A STl 21 T sfeardl #30 & 9N 4 981 & B & qd
TR HAT T AR, publically 39 TR BI STTHTT HR dTell d1d Pall GA dR% I8l
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R AN PR 8l SAb gRT anfearlRial & ameror & fog fofg foram |
anfearRidy &1 STReoT goT A1fey, I8 iy enft oo w9 &) foram Tam uga
BHARI DR HHCT H 39 R MU gaTT, fh bidwic § gaa! 941 gs o arfeariyai o
3RETTT g1 MRy AR YT bidwic 7 b FHAkT A, AIFHT & dicd 4
NFEITRIAT BT 3 IR S RSTA9E T, IHADT 7 IRAC BT BT B - 3 RIS F 91
PR I 7 TRV B BT B N4 YRR STa1 uret | fpar 21 ift 981 sriwell &1
SIBCHE RS R Wﬂ@lﬁ@?ﬁﬁﬂ%ﬂﬁﬁiﬁ7mre8ervaﬁoniﬂwaﬁ
TR YT 81 STRAT| I8 SOV € T 89T 99 9§, g9 il ¥ 9a9 gl TR Bls
JATAT 7, A MaATRIAT BT HedTor B M1 Bl S-S YR 3, a8 W-Afch
THIGRAT BT I1d 8l, Hde blcd IRGR & HEIH F 98l R 2 g d FWR
MR & F=di Bl FhIRIRT I HI B a3l I UBR A URe-HAlgd H
3,58,000 ATl BT SATH <= T BTH G311 2| Bl H HI 37 HRIS BUY &Y HRh IAD]
ST < BT DTH AT &1 FAN S JAMSITAT, SIS FHTS 8, JTeTT-3TeT AIST13 &
HIH W 395 [ABTT BT B 8l I8 2l fh I8 deiicd o Jafdd 9 8, saferg §
% Hicd & IR H 947 W1 ¢l TR AR & §RT 981 W G- g -gfaemaeit |
I<h 12 YeheTed 3G AT fAeiera Wi &1 HTH fohan 11 8|

ATIAR, 19 99 1999 H 3fcel Sil <31 & Y& #3l o, 9 S-ai- JuRe AT
A BT BT BT 3R ST AT St B UROM |, ST 9 HEl b Biled GRAR §
nfeaTiRIdl & fov oTel T | HHATed 99111 AT ©1 I8 Ugell 9 8, 59 JeT #H31 /il
SII & Jcd dTell ARBR H, ST DI ATSTG] & d1a Faierd ATS TS T & A3l &

b A1-5%¢ A T 37 Mfeard] I&d 2, sy AR -3 4 {59 JdbR |
faara 81 - 39 faem § aoil W &1H 81 jET 81 SR HATerd Wl a9 &1 & fohar 11 B
T a1 21, fore! Rl qra1 el Sl 8, WIarasay /41 Sl 2, 3 M
R 3nfeardt 7Ra feawr @ avyon ¥ weme F2 R A1) St 9 31 2

Ugel 5d g, U1 0T JMfE JraTe ferd o, A enfeardt @ 9gd g1 8 9,
I T8 AATS g5 B4 ATl AT I8 HIG] PR & 8, Sl AR SIS FHIS b
T ST Y 3T~ &A1 H 31<s] BT (a1 &, ITD! G3-¢F HRh, I A Bl
I HYH TS AATS o« BT BTH BT B ST Sl 6 IR | o A9 A1 7 97 2
fear 81

HIIER, q31 &9 © [ qare 931 Sl Uh-S¢ A8/ Usel A 919 ¢ | 98
YROTT BT I Bl HIFG €19 &b AT = <97 B 37SIel & [V dTeTs aef iR I8 0R
1,500 AT BT BV B3| I7H Ied, AR IR o7l AT | S 7 AR3TH ITh]
Mferal ¥ 7 AT &9 U SNfIari qHTS, SIS FHIS Bl 5 ol Fabd &7
U HA1 SNl 99 ORI & & A731 9, 99 S=i 98] R A8 Hl 9ar Bl B
fopar, 981 IR &% wa W 91 3l I FeT 7 o Aey U<, ORI, ORI iR
AERTE oY el PR 39 IR fIaR B b 981 R {5 TR 9 iR A 81 9,
FAIfP R A WX &b AN HIG ST A6 &1 g8 <20 DI Yeball AR ISl b o1y
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UYROT BT XA g1 S8 bl foh U 35T et HRp U JISTT1 9910 31R S JISHT &
fore 7= oft 31 o, a8 O s WRBGR <Y 3R 98 URUN e I R |
I VT H20 Sft 5 orfY 339 TRE &) 99T &1 7, SAfTY 317t snfeardy 4rsT /i)
STt & 1T ST B

AR, BIg W WhIF B, 978 T I STcl DI WhIH Bl, MR o, Al g~ b
&3l | A o uTeil 1 faepa gl 2| fhRIST ofrer Hiom Sff 93 §U €, 9 | S &
JRT R R SHTel & 9 BT UT=1 STl STl 7| 981 R 7 o) Gaif o1 3fR 7 8 3R 31
3T IR 1| 9 BRI A AT [ Tl | STel Bl IS Yo DI Y a9 2019 H
ST ST TR 1 YBRATT gl MR FHIS, TSI FH1S, S TR &1 2,
D! G BT g1 et F1fav] 339 Jio1 & d8d gR-6R 3176 BRis 3 offdd oxi #
Tl 9§ STe1 Ugd gl 2| ST TS Bl G SITGT B 81T o1, fogan! Al it
T GR B BT DM (BT 51 §D A B, T AbS] BICHR R o AR ThS! b HAIEIH
H G F9T BT B B | SHH ARATT DI 9gd I il T 95 TR &
31 200 RITRT & IRTER Ga7i STl ATl J SN Adbs! BICH? Al i, I8 HHI-HH
et BIchl oY, s 'R & AN ! WIHT o & fog I TSl bl GaErd of iR e
Pl dRE ¥ HISH ot oY) gare w3l St A IS T ST Bl BRI Bl AR
Iood el AToTT" & HIETH &, ATST SMMard) THTS & AR AT b UT Soodell BT
T AR Bl 39S AI-WIY, Sl 76 WISaTH &, 751 &, I8 § IT 9 BRIE &
3R 3MgeH &, 3R fhdl 71 2 THUAY! S &I &I, TATHY! H oI &l & 6T &,
dl Qe & g HAl, AR5 AGl Sff | fBA1 51 W), I8 9t 9gd & aecdyul gl ol
Blch & AMSIT FATS & AN &, I (U ATYD] AT H8gd DRd o, Ig 9
STd oIy o T 21 39 SNl dg1-$%dT $I8d 7, 31 S a1 fHel | a8l il ufd-
AT BSIR AT & &, 9o 1 HelT, SAioly § 9T ¥R &rdl §, 9gd-984
SR

OBSERVATION BY THE CHAIR - contd.

MR. CHAIRMAN: Hon. Members, my attention has been drawn to a statement
imparted by the hon. Chairperson of the UPA on December 21, 2022, mentioning and
| quote, “A troubling new development is the calculated attempt underway to
delegitimize the judiciary. Ministers and even a high constitutional authority have
been enlisted to making speeches attacking the judiciary on various grounds.” The
observations are severely inappropriate, indicating lack of faith in democracy, making
this exceptional response unavoidable.

Hon. Members, you would recall that in my maiden address to this august
House | had underlined that and quote, “In any democracy, parliamentary sovereignty
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is inviolable. We all here are under oath to preserve it. Power of the Parliament of the
day to act in exercise of its constituent power to amend by way of addition, variation
or repeal, any provision of this Constitution in accordance with the procedure is
unqgualified and supreme, not amenable to Executive attention or judicial intervention,
except for the purpose of deciding any case involving a substantial question of law as
to interpretation of the Constitution envisaged in Article 145(3) of the Constitution.”

Hon. Members, parliamentary sovereignty is quintessential to democracy and
is non-negotiable. Subscribing to this is not optional, if democracy has to sustain
and blossom. | had then emphasized that democracy blossoms and flourishes when
its three facets — Legislature, Judiciary and Executive — scrupulously adhere to their
respective domains. The sublimity of Doctrine of Separation of Powers is realised
when the Legislature, Judiciary and the Executive optimally function in tandem and
togetherness, meticulously ensuring scrupulous adherence to respective jurisdictional
domain.

Further, | had indicated that this House is imminently positioned to take
affirmative steps to bring out congeniality amongst three wings of governance. The
statement, imparted by the hon. Chairperson of the UPA, is far distanced from my
reflections. Delegitimising the Judiciary is beyond my contemplation. It is a pillar of
democracy. | would urge and expect leaders, across the political spectrum, to bear
in mind not to subject the high Constitutional offices to partisan stances.

Now, Shri Sant Balbir Singh. It is the maiden speech of the hon. Member.
...(Interruptions )... It shall be taken as maiden. The hon. Member has been very
involved and very passionate with his work. The hon. Minister should be very happy
that on this issue, which touches the heart of the hon. Minister, the hon. Member is
making his maiden speech.

GOVERNMENT BILLS - contd.
The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022 - contd.
SHRI SANT BALBIR SINGH (Punjab): ~ "Mr. Chairman Sir, thank you for giving me

this opportunity to speak for the second time today. | am speaking for those tribes. It
is my good fortune that | am speaking for the first time for those tribes. For their uplift

%
English translation of the original speech delivered in Punjabi.
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of whom, for their dignity, this Bill has been brought. | support this Bill and thank the
hon. Minister that this Bill is connected with those tribes. There are people to
understand their problems and difficulties and also talking about them here. So, until
now, their woes were not listened to and | wish to cite a few examples here before
you. | spoke for the first time but confusion got created and they said that | have
already spoken. Then with those people how much would be happening as their woes
are never listened to. They have been dwelling in the forests or other places for so
long and have been suffering from all those adversities. For such people, they have
brought this Bill and are discussing their issues. | thank all those who brought this Bill,
also all those who helped in this, on my behalf and on behalf of my Party also. But |
wish to say a few things here in this regard. These people have been ignored for
centuries and they live near the nature. They worship nature and do not let air, water
and earth get polluted. These people do not run factories and nobody is taking away
others' rights but they could not get their rights as they could not make their voices
heard at the right places. It is a matter of sadness, but, today, we are discussing
about giving them justice, we express our happiness on this also. When we see those
castes or those poor people, then we don’t think as to what their caste is, but his
condition; when a person is economically poor or socially poor then he is always
exploited. Who exploits them? Their exploitation is done by those who have money
power. Who does the exploitation? Exploitation is done by those who have the
muscle power; who exploit them? Those who have the political power. So no one
fights with a strong person but only exploit these poor people and when the atrocities
are committed, then regarding that, our Gurus have said that for protecting the cow
and the poor, we should remain prepared to sacrifice our lives because our very life is
for the poor only. We should rise above considerations of our interests and talk about
others because we have to take care of people who have been a part of the nature for
so long, who have lived in this nation for so long but have never asked for anything for
themselves. Their rights have been snatched also but they have never agitated
because they have been happy with whatever they have got, happy with whatever
nature gives us and have been confined to only attending to their families, children
with whatever nature has given them. | say that all these sections that have lagged
behind, their children, should be given education and they should be given
employment. So, these castes should be given education, employment and respect
because respect is the most important; these poor people do not ask for anything
from others. | know because | work among such people, | interact with them and,
therefore, | know them from their roots. These people are very honest, they work hard
and never idle away their time because someone who does not even ask for his own
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rights, how will he snatch others’ rights? So they are the real people, about whom
Guru Nanak badshah said, “Chant the Holy name, do your duty and share if you
can”. So, practice of these three things that our Gurus have said and to work
honestly is the duty of a human being. And to chant the Holy name and then, to
share, is a very big thing. We would see that in Punjab, there are many areas where
the people are very poor also and migrant labour from other states also comes but |
wish to say that no one sleeps hungry in Punjab. Why because they get parshad
(food) from Guru ghars (religious/spiritual places) as Guru Nanak badshah had
organised a Langar (community meals) with 13 rupees, 20 rupees, | mean 20 Mohars
at that time; what was taught by those great men, even today, that Langar continues
from Guru ghars and anybody, whether rich or poor, from any community, goes and
gets the parshada from there. But today, there is a big need, something that has
been understood after a long time with people making huge efforts and putting their
contributions in this society, we need to work for their rights, it becomes our duty and
our House. This House is for what purpose? For the progress of the nation, for taking
the society forward, for people who have remained behind due to various reasons. |
also wish to draw your attention towards those people whose castes may be high but
they are very poor, economically very poor; similarly there would be some people
among these tribes also who may have all the resources, yet getting their rights also.
So, now for removing the economic poverty, it is a very important that criterion for
judging the needy; for such measures, it should be economic conditions. Whether
they are getting all these basic facilities, whether they are getting the right to life,
whether their children are getting education or not, all these things we need to
understand. Then only can we show our sympathies towards them and all their due
rights, they should get but until now, they have not got. For a very long time, we hear
such things and we also heard ‘Garibi Hatao (Remove Poverty)’ slogans but how the
number of poor has increased, and how our society has lived? The reason is that the
laws have been enacted but the laws have not been implemented properly and the
benefits that the poor in the last row of the poor should have got, have not gone to
them. This way, they have remained deprived, weak and that is how, their economic
growth has not happened. Right to life is our fundamental right and this right to life
has been given to us by the nature, by the Constitution and our Gurus also said that.
But that right will only be exercised when the laws are implemented properly. Today,
a big need in our country is, especially when we are leading the world community and
talking of coming to the forefront, that will happen only when these down-trodden,
exploited people who have been ill-treated in the name of casteism and whose rights
have been taken away, to them we should become their support, we should hold their
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hands and put our contribution to bring them forward. Who is a learned/eminent
person? He is the one in whose learned company, others are also elevated. We want
a friend or well-wisher, merely by being in whose exalted company the people are
similarly elevated and beautified. The Almighty dwells within all; His Divine Light is
present within all. We just need to understand and realise this. It is just the Maya
(illusion) at work that bewilders us. | would also like to thank Hon. Modi sahab that
these backward Scheduled Tribe castes who are now getting place in this
constitutional reservation, support them so that their welfare is expedited. With
intention with which this has been brought, and the benefits that they would get after
being included in this category, surely their children will get education, will get
employment and their condition of living would become better and they would also
come and sit with us and feel respected. | thank you very much, Hon. Chairman, Sir,
that you gave me time to speak. My respects to the Guru!"

(MR. DEPUTY CHAIRMAN /in the Chair. )

MS. DOLA SEN (West Bengal): Mr. Deputy Chairman, Sir, | would like to thank you
and my Party, All India Trinamool Congress, for giving me the chance to speak on the
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022.

This Bill includes 'Betta-Kuruba' as a synonym for the 'KaduKuruba'
community in the list of Scheduled Tribes in Karnataka. Variations in spellings and
pronunciations result in people being left out of beneficiary schemes. Including
Betta-Kuruba in the list has been a long-pending demand of the community. Even
though this Bill could have been introduced sooner, | welcome and support this Bill
now because better late than never.

Sir, | would like to repeat what some of my colleagues in this House and Lok
Sabha have already said. Instead of bringing separate legislations for inclusion of
communities in the Scheduled Tribes and Scheduled Castes categories, the Union
Government can bring a comprehensive Bill for all States. You can think over it; the
Treasury and the Government can think over it; the Department too can think over it.
This will enable a more well-rounded and extended discussion on the topic.

Sir, | would like to take this opportunity to highlight the various issues the tribal
communities around the country are facing. Despite more than seventy years of
Independence, there are tribes that lack basic services like health and education. The
Standing Committee on Social Justice and Empowerment seriously objected to
underutilization of funds allocated to the Ministry of Tribal Affairs during 2020-21 and
2021-22 under the erstwhile Scheme 'Special Central Assistance to Tribal Sub-Plan.'
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This is especially concerning since there are more than one lakh tribal villages with
more or equal to 25 per cent tribal population where the gap exists in various sectors
of development. | urge upon the Minister to explain the reasons for such
underutilization of funds, despite glaring gaps in development of villages with
substantial tribal population. The Standing Committee also noted that the Union
Government did not release any funds to the various States in the North-Eastern
region such as Arunachal Pradesh, Assam, Meghalaya, Mizoram and Nagaland. This
is shocking since the North-East region is home to more than 200 tribes.

Another issue that | would like to raise is the declining population of various
tribes, especially in the North-East. As per Census 2011, there are 76 ST
communities in the North-East which have a population of less than 1,000, and
among them, 37 ST communities have a population of less than 100. Because of the
small strength of these tribes, their development is often side-lined. As per the
information laid in Rajya Sabha, latest population figures are not available for these ST
communities. The Minister stated that communication has been sent to the
concerned States in respect of decreasing population of some ST communities.
However, the steps taken to curb this trend were not listed. | would submit that
merely informing the States is not enough. The Minister should share the steps that
are being taken to preserve the tribes with population of less than 1,000. | also urge
upon the Government to conduct the Census at the earliest. This would help the
Government in assessing the current strength of tribal communities, and to design
better interventions for those communities whose strength is declining because 2021
has already passed by and the Census is due already for more than one year.

The Ministry had circulated a draft National Tribal Policy in 2006, which never
saw the light of the day. The Ministry had claimed that the Policy was being updated
based on the recommendations of a High-Level Committee constituted in 2013. The
Committee submitted its findings in 2014. Yet, no National Tribal Policy has been
adopted so far. | urge upon the Minister to share the progress made on the National
Tribal Policy and to address the delay in introducing it.

| would like to raise the issues regarding education of students belonging to ST
communities. There has not been much variation in the number of beneficiaries and
targets fixed for the Pre-Matric Scholarship and Post-Matric Scholarship Schemes
during the last few years. The beneficiaries or the funds released in some States such
as Arunachal Pradesh, Jammu and Kashmir, Maharashtra, Meghalaya, Puducherry,
Telangana and Uttar Pradesh were shown as nil for the last year. During the last five
years, only 45 students have been awarded the National Overseas Scholarship. |
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urge upon the Minister to explain why the Ministry could not even successfully award
20 Overseas Scholarships per year.

The Union Government announced in the 2021 Budget that 750 Eklavya
Residential Schools will be built. Out of these, only 367 are functional. We need to
take urgent steps to provide more scholarships and better educational opportunities
to students belonging to ST communities.

My State, West Bengal, has taken several steps for the welfare of the tribals.
'Sikshashree' Scholarship has been provided to 1,80,000 ST students of Class V-VIII
during 2021-22. Sir, 30,000 ST students have applied for Pre-Matric Scholarship of
Class IX and X. Then, 98,000 ST students have applied for Post-Matric Scholarship
during 2021-22. Six Development and Cultural Boards are functioning in our State for
ensuring sustainable development of hill tribes and other ST communities of the
State. During 2021-22, Rs.75 crore have been allotted for the purpose for various
schemes like construction of houses, community halls, youth hostels, drinking water
sources, holding of cultural festivals, etc. These are only a few of the many steps
taken by Bengal for the welfare of the ST communities.

| welcome the inclusion of Betta-Kurubain in the list of Scheduled Tribes.
However, | want to ask the Minister about the process of such inclusion. Many
proposals for inclusion of communities to ST and SC lists from other States are
pending with the Union Government. One such proposal is also from Bengal. On 28"
February, 2022, Bengal had sent a proposal to the Central Government for inclusion
of 11 tribal communities.

5.00P.M.

This was acknowledged by the Minister of State in the Ministry of Tribal Affairs in his
reply to an Unstarred Question in Rajya Sabha on 14™ December, 2022 but till date,
no action has been taken.

| would urge the Minister to kindly share the progress with regard to this
proposal. Once again, | thank you for giving me the opportunity to speak on the
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022. | support the
Bill. Thank you.

SHRI NIRANJAN BISHI (Odisha): Hon. Deputy Chairman, Sir, | am grateful to you for
giving me the opportunity to speak on the Constitution (Scheduled Tribes) Order
(Fourth  Amendment) Bill, 2022. The State Government of Karnataka has
recommended to include 'betta-kuruba' community as synonyms of 'kadu-kuruba'in
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entry 16 in the list of Scheduled Tribes of Karnataka. This Bill proposes to modify the
list of Scheduled Tribes in respect of State of Karnataka by amending the Constitution
(Scheduled Tribes) Order, 1950.

This is a very good Bill. This is a genuine and justified Bill. | welcome the Bill
and | also congratulate the Minister of Tribal Affairs, Arjun Munda ji. Sir, | am also
thankful to him as yesterday, the Constitution (Scheduled Tribes) Order (Fifth
Amendment) Bill, 2022 in respect of Chhattisgarh State was passed by Lok Sabha.
The tribals of Chhattisgarh are very much happy and they have welcomed hon.
Minister, Shri Arjun Munda, for his great contribution for the Scheduled Tribe
community of India.

Sir, similarly, in respect of State of Odisha, our Chief Minister, Shri Naveen
Patnaik, has recommended for inclusion of 169 tribes and tribal communities or parts
or groups within the tribes or tribal communities in the State of Odisha. One caste is
Saara, which is synonym of Savar, Sahara and Saura at serial number 59 of ST list of
Odisha. Another is kandha kumbhar, which is synonym of Kandha at serial number
31 of the ST list of Odisha. Similarly, Jodia, Jhodia, Jadia and Jhadia are synonyms
of Jhodia Paroja at serial number 55 of the ST list of Odisha. Sir, Chuktiya Bhunjia is
also synonym of Bhunjia. Similarly, there is Mankidia tribe with a very small
population. Mankidia is also a synonym of Mankirdia at serial number 47 of ST list of
Odisha. Sir, Porja is also synonym of Pengu Paroja. Banda Paraja and Bonda Paraja
are also synonyms of Bondo Paroja at serial number 13 of the ST list of Odisha.

Durua, Dhurua and Dhurava should also be included as phonetic variations of
Dharua at serial number 17 of ST list of Odisha. Paharia as a section of Gond Tribe at
serial number 22 of ST list of Odisha with area restrictions for Kalahandi, Balangir and
Nuapada districts. Till date, no action has been taken for inclusion of this community
in the ST list of Odisha.

Sir, there are two Particularly Vulnerable Tribal Groups, PVTG communities,
such as Chuktia Bhunjia and Paudi Bhuyan, which have not been included as yet in
the ST list. Paudi Bhuyan is a sub-tribe of Bhuiya at serial number 6 in the ST list of
Odisha but it is pending even after having been recommended by the Government of
Odisha on 18" November, 1978. Another PVTG is Chuktia Bhunjia, which was also
recommended by the State Government of Odisha for inclusion as a sub-tribe of
Bhunjia.

SNt STFUTARY : Uh BT I FSRIFT0T, 31T AT 39T H 97 HR I2 &l a9 H
47 81 Y21 8, 3R 3MYh] TG | g1d B 2, AT d18< SIThR d1d HiRy|
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SHRI NIRANJAN BISHI: | request the hon. Minister to take steps to include these
tribal communities in the State List of Odisha. We are including those who are the
aboriginal Scheduled Tribes, those who are primitive tribes, those who are genuine
tribes. But, at the same time, some non-Scheduled Tribes, by dint of fake caste
certificate, are snatching reservation benefits and other constitutional rights which are
meant for the Scheduled Tribes. The fake caste certificate holder employees should
be removed from service. Their fake caste certificate should be confiscated. They
should be arrested, and all the salary, allowances or stipend availed by them should
also be recovered by constituting OPDR case. So, Sir, | once again request our hon.
Tribal Affairs Minister. .. (7'/me-be// r/'ngs).. | am the first MP from Sabar community,
which is an ST community. | am the first MP in this august House from the Sabar
community after 75 years of independence of India. This is because of the grace of
our hon. Chief Minister, Naveen Patnaik ji. | am thankful to our hon. Minister, Shri
Arjun Munda ji. He is a very good Tribal Affairs Minister. He has earlier brought
Amendments in respect of Chhattisgarh, U.P. and today he is bringing Amendments
in respect of Tamil Nadu, Karnataka and Karnataka. So, inclusion of our original
Scheduled Tribes in the Scheduled Tribes List is a welcome step taken by him.
(ﬁme-be// r/'ngs).. Lastly, in conclusion, | would say that it is a laudable work done
by the Union Government and our beloved Minister of Tribal Affairs, Shri Arjun Munda.
This Bill must help our tribal community. With these words, my party, BJD, supports
the Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Niranjan ji. Now, hon. Member, Shri Subhas
Chandra Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman,
Sir, before going to the subject, | would like to bring an important issue to your kind
notice. My colleague, hon. Member, Shri Kanakmedala Ravindra Kumar made some
allegations.

MR. DEPUTY CHAIRMAN: Subhas ji, as per the rules, you have to speak on the
subject only.

SHRI SUBHAS CHANDRA BOSE PILLI: He was talking some nonsense about our
hon. Chief Minister. Let me give him reply. The hon. Member, Shri Kanakmedala
Ravindra Kumar, made some unrespectable and irresponsible comments on our hon.
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Chief Minister and also made some allegations on * This is a habitual disease in this
House ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: In this context, | am asking the hon.
Member, through you, to submit the proof of the allegations made by him on our hon.
Chief Minister, and also request you to allow a discussion on this. We are ready to
discuss any matter alleged by him. If not, | am seeking apology for his unprivileged
comments on our hon. Chief Minister. | also request you to kindly delete his
comments from the records.

MR. DEPUTY CHAIRMAN: It will be examined in the proceedings.
...(Interruptions )... Please speak on the subject now.

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, | stand to share a few thoughts on the
proposed Amendments to the Constitution. Let me begin by seeking to place the
present Amendments into perspective. There have been many Amendments to the
Constitution (Scheduled Tribes) Order, 1950 to modify the List of Scheduled Tribes,
and we have had multiple legislations in the past seven decades on this very
important subject, considering that the tribal communities as a priority to be taken up
in this Session. Recognition to Betta-Kuruba community to be included in the
Scheduled Tribes category has come. They have been demanding it for 30 years.
The proposed amendment will enable members of the communities, which will be
listed in the revised list of Scheduled Tribes, to derive benefits under the existing
schemes of the Government. A better representation would also entitle them to the
benefits of reservation in services and admission to educational institutions.

The Global Multidimensional Poverty Index, 2021 states that in India, five out of
six poor people belong to tribal communities. There is minimal penetration of welfare
schemes among the tribal population owing to low awareness of Government
programmes which is due to issues such as language or accessibility barriers.

As a significant section of tribal population still lives in extreme poverty and
suffers from lack of access to basic education and health facilities, | urge the

* Expunged as ordered by the Chair.



150

[RAJYA SABHA]

Government to take the requisite steps at the earliest for a wider inclusion of tribals
under the welfare schemes and curb these prevailing issues.

Sir, there are problems of health and nutrition. Tribals are prone to diseases
like malaria and tuberculosis and instances of iron deficiency, anaemia and high infant
mortality rates. They often resort to unscientific practices, local beliefs and self-
medication. The Government must take proactive measures to engage health
workers from tribal communities to guide tribal patients how to take advantage of
welfare schemes. They should counsel them on preventive measures. They should
also promote health behaviour among them.

According to the Unified District Information System for Education Plus, the
Gross Enrollment Ratio of the Scheduled Tribes children has increased to 2.51 crore in
2021-22 from 2.49 crore in 2020-21. But as per the Tribal Development Report, 2022,
nearly half of the total children enrolled in schools in tribal areas, 48.2 per cent drop
out even before they complete class 8.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Sir.

Our Andhra Pradesh Government is enacting various schemes for the
upliftment of tribal population such as free power supply to ST families, financial
assistance to ST women under the YSR Cheyutha Scheme and under the YSR
Sampoorna Poshana Plus to supply nutritious food in the tribal mandals. (7ime-bell

rings.)
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, with this, | support this Bill.

MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar P. He is not present. Shri Ramii.
He is not present. Shri Jaggesh to speak in Kannada. You have five minutes.

SHRI JAGGESH (Kamataka): Sir, | thank you for giving me this opportunity to speak
on this Bill. Since it is about Karnataka, | would like to speak in my mother tongue.
" After 70 years and 15 different Governments, it was only the Modi Government that
took up this amazing work. Hon. Deputy Chairman, Sir, today | would like to discuss

* English translation of the original speech delivered in Kannada.
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in this House an issue about the people of Karnataka. The Kadu-Kuruba community
living in the forests of Karnataka have been left out of the development process, for
the last 30 years.

Hon. Deputy Chairman, Sir, the Leader of the Opposition of this House is also
from Karnataka and he is well aware of the challenges this community has faced. He
should have been present in the House and witnessed the amazing work done by
Modi Ji. Unfortunately, he chose to stay away from this very crucial discussion and
staged a walkout due to some minor differences.

Hon. Deputy Chairman, Sir, extremely backward tribes live in the areas of
Mysore, Chamrajnagar, Kodagu, and neighboring regions of Karnataka.

| would like to give an example of a very backward community called the
Siddhi Community. People of this community came to me and asked for my help.

Hon. Deputy Chairman, Sir, they said, ''We stay in the forests and we don’t
have electricity.” As | am an actor, they are my fans, they asked for a generator.
With great affection, | provided them with a generator. The agony is, after giving the
generator and after installing a light, there was a snake-bite and an elder person, who
lives in that family, died.

Sir, these people living in extremely challenging situations are present
throughout India, be it in Himachal Pradesh, Tamil Nadu or Karnataka, or any other
State. Modi Ji has decided to give justice to these communities. We should be proud
of our leader Modi ji who has global stature. Hon. Deputy Chairman, Sir, the
opposition should have supported him for such an amazing Bill. The entire country
would appreciate this and even God would bless him for the step he has taken.
Friends, it was an amazing Bill of Modi Ji and | was very happy to listen to the entire
discussion.

Hon. Deputy Chairman, Sir, | being a Karnataka fellow, | myself don’t know
that many sub castes are there, almost 50 castes that are not even heard of like
Adivana, Barada, Bavchi, Bilgarji, Dolbil, Dungribil, Bilal, Basava, Vasava live there.
See we have not even heard of these names. | am so grateful to Modi Ji for this
amazing, wonderful and fantastic Bill. The entire nation should stand together and
applaud this work of Modi Ji.

Hon. Deputy Chairman, Sir, a leader from Karnataka, | won’t take his name, he
happens to be from a backward community and is also the ex-Chief Minister of
Karnataka, criticized people of his own caste. See the scenario is like that.

| would like to say with profound sorrow that had Modi ji not come to power,
the plight of poor and marginalized people would have worsened and they would have
suffered heavily.
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Today as Indians, we should be proud that Modi Ji observes each and every
thing minutely and carefully tackles all the problems.

Hon. Deputy Chairman, Sir, these people are just around fifty thousand or
seventy thousand in number but only Modi ji has shown his priority to help these
people. | want to tell the people of Karnataka from this House because elections are
due in Karnataka and Modi ji took this pro people step which is beneficial to public.
These people are doing casteism and are engaged in petty politics, They have not
done anything of this sort even after being in power for decades.

Hon. Deputy Chairman, Sir, this is my Maiden Speech, please allow me to
speak and my suggestion on this Bill is this.

The Government has to analyze and provide the benefit to these people as per
the provisions of Bill and monitor, whether these benefits reach the actual
beneficiaries or not.

We have to monitor it from the Government. The second suggestion is, Sir,
their higher education and also job opportunities should be taken care of. We have to
see that even one lady in one family is encouraged to get education, she will give light
to seven generations.

So, this is very special Bill and it should be monitored so that the children of
these communities don’t suffer from malnutrition as they live in hills and don’t get
proper food and shelter. | request the concerned Minister to take care and provide
them with basic amenities. Sir, | conclude my speech and thank you for giving me an
opportunity to speak. Thank you, Sir."

MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Hon. Deputy Chairman, Sir, thank you for
giving me the opportunity to speak on the Bill. In this Winter Session alone, three Bills
related to the revising of List of Scheduled Tribes in Tamil Nadu, Karnataka and
Himachal Pradesh are scheduled to be brought up for passing by the Government
headed by our hon. Prime Minister, Shri Narendra Modi. | proudly say that this is yet
another example of our Prime Minister Shri Narendra Modi's commitment to social
justice.

Sir, as the State Government of Karnataka has requested to include the name
of "Betta-Kuruba" community as synonym of "Kadu Kuruba" in Entry 16 in the List
of Scheduled Tribes of Karnataka, | welcome this. If you take reservation, when
Madras Province was there, Karnataka was also part of Tamil Nadu. Andhra, Kerala
and Odisha were also part of this Madras Province. In the Madras Province, if you
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take the list of reservation given in Karnataka, these communities include Kuruba,
Kurumans, Naik, Nayak, Valmiki and Toda. These are the reserved tribal
communities in Karnataka. If you take Tamil Nadu, a part of my area is Krishnagiri
taluk, Hosur, only 30 kilometres from Bengaluru. In that community, if you take
"Valmiki', here it is tribal but, in Tamil Nadu, it is still a backward class. This is the
difference. If you take Baduga and Toda community, for example, they are also
people with voting rights. Here, reservation is there but Tamil Nadu is not having
that. Like thatis "Naik'' and "Nayak''; these communities are also in Tamil Nadu but
they are backward classes. Therefore, this kind of confusion must not be there. That
is why, if you see in the history of free India, the concept of reservation for the socially
and educationally backward, deprived people in education and jobs is the greatest
contribution of Dravidian Movement. In 1927, in Madras Province, when Dr.
Subbarayan was there, Chief Minister of that time, he brought the reservation for
these backward classes through Justice Party, that is, the Dravidian Movement at
that time. In the Dravidian Movement, Karnataka was also part of that. Therefore,
when these communities are included, then, why are these not included in Tamil
Nadu also? Already, the Government of Tamil Nadu under the leadership of
Edappadi Palaniswami also recommended inclusion of the "Valmiki" community and
also the fishermen community of Tamil Nadu. The fishermen community of Tamil
Nadu is also hunters. Like hunting that takes place in forest, the Tamil Nadu
fishermen community is also hunting in the sea. They are precariously doing their job
and there is a lot of demand for a long time. The Tamil Nadu fishermen are requesting
our Central Government and the Minister. They came with a delegation, | was also
part of that delegation and we met our hon. Minister. | request that the demand of
the Tamil Nadu fishermen to include Valmiki, Kuruba, Kurumans and Toda
communities in the Tribal list be met. All these must be included. | am once again
requesting you. Justice should be given, as Shri Narendra Modi has done for the
backward classes as well as Scheduled Tribe people. | appreciate that. Let them
consider the request of the State Government which has already recommended to
include these communities like fishermen and other communities in the Tribes' list.
Thank you.

37l o e R (FA1e®) : STGHMRT Aeley, STl & BedTl 3 Haled 39
Hecaqul fagae uR Ta g1 i Bl AT a1, I8d foy § 3fuehT g=iare bRl
gl 9 B H Picd WBR AR s ARGR DI AFGaT AT § b 9 gAN
SR & [de & oy 9gd Aecqul [9ee ard g1 H s 319]T 4T Sl &1
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AT BRaT § SR Wi & IT 94T ol § (b 89 A9l F I8 fdel I B
qrel Bl

AgIcy, 31 &) 3rour g St 3 TSR &Y SToTadl & Je¢ § Bal, Said
ARG & H&e H Wl HaT 3R BAcd & Aag H |l BTl H I S bl ST g, Fifh
AR TSIt ISR H HHART I 3R D! GRS ds IR Y9! S8 83, ol s
ISR 3MR I Tel BT Tedlal 3 Sl ST 8, g8f 3freT A1 fhdl aRe & are 781 2,
U ST R W U Sft 1 aifeT g8, o enfeartial a1 disT &l #7 99 &, Sian @
3R <@ 81 981 W S1d H BIced AT, T g8l Bl ST=dl 7 J31 Sl IR AR s 2T,
799 I8 A 31 87 T, W] WINT UR I8+ QoIS e fha, #_1 ST OR QaRTST 81
BT, IH BAICH TS DI ST DI ARG A W1 H U] g=Iars <=1 18l g (o AT
g FaHfd 9 I8 fA9ad ¥ - a7l &

ABIGY, ST9 A G, S or5ur g Sff 8ik gAR g Srer oft Rt
SRS & IR | 941 I8 I, Al H A9 P SR AR J&xdgs 9 39 STl d
fereror fopaT 81 S STl 4 3nble! 4ol B1 Sl (el SISt &, g8 a8f & Sirell d
T-IR Gl a9 A &< 21 d IRIRG 17 9, MHR 3R g9719E H 3MhIh+ ANl & o
Bl oId 8, CifthT ITdI |1 BT 8l s 2l BRI Td bl bR o el HRfIt &
Teh fh &N ATART RAET DT THYRA ST I8 I8 AUl BIH BHRI TRBR -
R & 3R 5 folq H o17ST $9 9 | 3T A1egH W ST WG BT A8l gl
I8 AT A & b 1 3171 39 91 WR ier! &1 HidhT (e ¥81 8 3R H 3HHB RO
I | FHT BRI §, olfch S &7 STHIRT Sff F el b I8 ' g 3MR TH &1 a7d
g fob 3T U f9al WR, ST FAle s & MfearRydl & e § &, TR B Uie] & Pls
A AT TSR e | GIS[E Te1 &l $HD IeATd] 3 H! UIe, ST 98d Tol-g!
g BT 7, offb nfearlRia) & aawimelt R f&fa &)= & oy S9a1 th W)
1Y G g8l AI9[E T8l 2l ...(ILT)...

2 G g g H JioE gl

it otex Rie R : 1 2, <ifd 3R emuds iR wdr I8t dierd, & req 9]
dIerd, SADI JATMCPHelc B, Rifdh T8 b Ul [a9g 2, I ASaTRidl & FHRImsi
& IR H AT B, dI §H 3BT Tl

7t ITFHTIRT : SHH DRI U<SYeS S5 3iTeX B

st e} e RRET ;. 9R gu™ |30, #ff Reg q1el S &) ReR J i avg 9
JMFEITRIAT T €T X7 &, ST 21t 31501 78 S 7 419716 T S<1exv foT, 981 1,500
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FihAl BT TRATR g1 &l I8 AU b gRT fhd T SATITdTel Dhie H 4l I$1 Bis
21 4d g1} g S &4 < b gt Siforaidrell sie | W SI1eT, 1,500 oI JR T 9|
3ITSI&T & 70 ANT e {4l =T S9 S8 Bl IS el (6Tl FAN AT JeTT H31 St
TR1 T 3, - el & g w3 ot 9281 R 9, S M 7% St 9 S Ae, S
5 Te Ifera™ &1 W[ &, S9! 2 8 Ua I RS 91 B! "G50 H- dTel
gl H 3Ud 1w § [P Ig 9 d1edl § (& ITH AN HATS B ST B,
QTSI BT ST B I8 P el 2|

R, B9 SMfearial & ol ST gl &_d &, JAMSaTRIdl &1 9gd I91 eIl
A1f-$%C § B, T8I 984 ¥ NIl HHa™ & AN & ©l AN SRV Jerr #3il
Sit AR -3%C DI Bl 8 Iul W SR <2 & A1Y Sike Bl Sl B B T &, 3D
foTQ H 31T ATeRRT | IThT T < HRAT 181 ¢l BAN [Ied AR < St gd
T AT §, ITDBT SHBT Ul 5l A1d-37€ & oIy s qul J AR MR g /1
ST Il BTH PR I ©, H ST A g=Id1e BT I18 g

HBIGY, 3R SITGT IHY T2l ofd §Y, I S AR 91, SI-Sil Wiged Alc dxdh H
AT T, I AR I AR B (W3 D8 b &, $AfTY § I G1dl Bl GIgxT1 T8l dred]
gl SIS q31 g: Sl WiHR et {6 snfearial & f2d & forg, ...(w#a &t 9e)...
77 foTQ § gHRIT T8 HRAT R8T g, Sh (oY eI ATST $HDT FHAT BT BT Hidh]
AT g1 H 39 [9d &1 ReIR a¥id A GHT a1 g 9gd-98d gIdIa|

ST AT AToh (IRES) : A SYAHTALT FBIG, YD T=gdTe Sl ATq G
9 f9d W die &1 e &3 51 H A #3) Sft §R1 $8 SR 3l Usce
ST5ed @l A1 4 e R ST & WG BRell g1 I8 b AIE-11g $HeA 3 &
dAICD H TTged Pl THH SIS ST R8T 81 HIR TR 3R $e5 ARDR Bl 8l ATIRATS!
Pl IoTg W IRES § B3 INfeard) Tdi & T 79T B &Rl I SoTs BN HIgIC 8
DI, -G DI BIBY WM Bl AR &1 I8 &) H 39 W Ha b & (ST are gl
TEIgd, 91 ST 2 T SRS &1 &=l & 1 *1gpd @i eT-wwaT g1 S 9
PIIAT 95 IS AT H &, Sl YN I DI AATs [HIT ST 81 9 75 TRDR DI

1t ITFUTI : HZAT S, a9 R Fiferg|

ST AESM ATSH : HEIeY, H vy IR 81 91 21 ¢ 399 98] 9 PV AMSari] IoTs
e &, S¥Ifery H et RET g

I 95 WM & eI Bl 97 1 P Gl Bl (a1 ST &, Il 981 1T gl
& FHDH H DR ol F el & 3R SHIF & aR-3aR d8 AN helkdl §s
3Tl RN 1 TaT8 PR B! 8l gdTs 3, SRATH d1 VAT 9ul 3 81 BT 81 T

AT ATHAT ATHH AT & b SRS & T Tl & r<id W™ IRdS &b HRBE]
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RIT BT Bl 71 DIYAT W H 3T 7N gs 7, [THd IF gelleh H & dTel Al
Igd gHI9d | &, 9he | & 3R Gell 9 YA WM 3 ¢ YA R I8 31T theld! 8l
Tell off W&t 81 AR Jeed & IR-IR THSRI & & dIac(E 98 S9d! a1 9
BT ¥, $D] HAR 8] B T8I B

o SYFUIT : T 91 59 [T F 7T 21 SIg BIIel WeHl R [Awg e, a9
319 I8 AT ... (FALTH). ..

SN A AIST : WEIGY, B9 AN A18d © (b d JMfadrl IoTs el ... (TAH). ..
D] 37 TTal H &A1 AMMEYI fh T8I STHIF &b 7<= 3T 1 §5 5, SAY d 594
9gd S¥ BU &l ...(FAYUM)... AR H3] Sl AT 39 W &M 5| 9gd-98d
SEICICY

il TR : g=IATS]| ... (FIIH)....

G SIet 99 : IR, I8 984 9 DI 1A B ... (AUH)....

it STFUTIRT : @A, @S| ... (FEQEH)... YT FIH H a1 7 B ... (FaHH). ..

Now hon. Minister's reply.

SIS B #3437 315 HST): ATERONY SUHHIafT HEley, H 9T A9 §
& $9®% Ugel ARG TR 3R 3fF Beicd Iod & FEd H ARG (rgiad
SIS JTeel (1M Fene) 487, 2022 UR =l BR & o1y M9 Ak |
9 UR [a | @l bl AT ggd A AY Gl 7 g9 @) § 9 feran § 97 |94
HERI| PI HR @b BIA1 g, IR SUGHART HEISY, Y31 e & b S 9 b
Haled Fa H ATl I ATl | FwI-2a gl 81 8! 2, Sl & fore 3iie f[Asd
H 2, Flcd A TR, Aerg & IRfRd ok Rt geifsdl # v aret Rl
H IR, IR TR T fuefl T & Al I8 Ais(g a1 &

G ST 99 : SNl &, Ih] g1 Q11|
1l STAUTIRT : HUIT AT H G T DR AT &, I TS 8, 319 died Gab! o

21 31S] ST : U faRIef) &, f7 @Il 9 <21 H 984 old il e deb e foha,
g IR 9UA fay SR gaforg a1t sirfeardt qod @

"4 [SrTap] RT8 &1 § a1 ¥ ST
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d RI%T1 T GYT Q@1 q1el FT V7
q ) SYV-BEN VET gIel o, STl §HIN I V& gl
d 1%l @ 79 9% 84 e It qaT gy 2"

ST I oI e et 0| 19 folke 31T fauT=I & STgadl 6T ATHT 37T
g, O A AT S TG A B 21 37T AUISTe T2 2, It a1 37eh, a1 3fR 3rest
AT O AT TG &, I8 AU I1d Dol ol IBI [dc I Haed 3R 9T A
&< DX 4l 91 el 81 3R YD el A 8 R Hel &, ol faet § Hfey, Tl d fdel
R BVl

IE Sl BACd B [AWT B, 3qd! HI AEET 98 A &l "drg $odl, Jg1-
HodT" - §H "Bl POAT [olRCS & IR IgT-FodT' foles 81 T, RTAD! 31151 59
S & 91eum 9 59 A § g9l & 1T A T, e 718y 9 39 WRAR 7 NG
AT ST & Jed H YT € S2BT Rh BT IRTY o< §Y I AN 'Ig1-FodT Bl =T
S D1 DM (BT 21 5 AR IR AT W fauell S & A 5 9ad 4 7ol ol qof
foh= Uep 91 1S 311 718, FSTep! fohdl 1 foran @ 3iR 9% 39 UK o

H 379 [ARIErIT T VEavTd Hra 1"

SUFHIITT HEIG Y, feh Al FHT 3R 15T T, ST Fa1 7 51 IR favai o)
THRAT I T4l 81 Y81 8 IR AR ISA] & UfeT, S 51 § I8+ drel S @l & Ufd,
T8I U1 Wik T IR Bl TIhR Al s UR [42ard HRd gU YT S o1
2, 9o g7 fol, ST Tt SR & 3R $9fel I8 WSgdR 3R R fhar S ¥&1
gl $B AN ASWI 7 $B 9 d]g P U Io/Y & IR i &1 e R ua
ST TUISTS AT MY H 57 Hefel H T8 a1 dTadl g [b AR s Alal
SIS @ b Ueh-Teb Dl g BR b AT 1S ST D (ST BT B g9 Fa
& AT ¥ AT T 2 {6 S g gU AN &, Sl UTe 8, Sl SaR| | 4o 78 T &, I
3T IR 3T 81 Tt AL Bt #3M &, Aldhad B {8 7T &% fooedt 3f argd gl
ST SoTaTRIAT = Gfaem™ & eeaTd fhar @ik I weT fe dfkpai g S diw €, 4
TP HAR H 37 Y| S =1 e =iy, farwifrer fem =nfev sik dfde &t
gReT freril A1y, ifdeT d 4w 3 3R 781 3T UT VR &, Sl d 59 9% &) qad 9!
dThd &1 Al § SHdl 98 ds! d1dhd 8l 81 98 ddhd s8R & w4 H §, Rilfh a8
39T AP, faRTAd 3R ga™ &l o wRA-fie arelt 71 afs snfeard sfoes
DI T MY, AT I Tl {3 TSTE] & Hel § 9! Agcdqul e 2, Sl fodr |
fesdt g5 7181 Bl BTctifr, I &A1 7S S[eH H-A a1l 9, Afhd B U @i -1 WY
B RIS T, SIABTHBRI -1 Ul HefH RIS ol 3d 9 ARN BT | AT ST BT BT
I |TS AT & <IJcd H 39 WROR H &1 I8 5| WA {Sa9 1 921 & sfeard &

157



158

[RAJYA SABHA]

2, Y b FHIST 6l BT 21 TR Bls SIS a¥f b7 2l a1 bl ¥l avf &1 81, 3R g8
<3 & oY #_AT1 2, A1 9% Y Hoge Rl &, G2 I A DA © AR I8 Hel &
o TR=g uTs HI<T 7 15 AR BT W@IHEE fea & wu H, 1R fead & ©9 § g9
&1 freey fear 2|

HBIqY, Sl a<d ¥, 39 JgRadl &A1 H I8 arel ARl &l ggar gl 113yl
91 afrerTg & dda # Tat & %9 | $9 919 B dbal AT, 39 H R gt <77 AMEan §
o 8 TIhe Ul H 59 S & THRH SIIdCH Bl, THR oI~doisl Bl AT
firer 321 81 31T ANl & UBTSi & SIS, d81 16 UgTSi & 16 919U 81 9 fhad 99
ATST- I €, R PRI & ST 3 Hecd el (7ol 3R 319 T5 USJhe uiferdl #
I72 AT e T8 21 331 & AREa] Sl H§ &+ dTel THM STt FHarl &l Sl
WIS €, & T Toper TToreT b HTearw 3 =y qRIE, RfEr, WA &, s34 fory
STRad 3Th gy AR, Tophe Ml & 12t et & &) <81 81 S0 Hifeld
SNABRI H B, ! [AIBTATHS JISTATSI DI 1 GRTAe qeb B TgATIT STy, §9
g1l 1 ITBRYI & feh Tl T STl B BR b Ugd| 39 S & b 39 <2 H HUaT Bl
91 Bl 2, HPIe DI 1A BT 3, A1 S ST Bl 91d Bl §, 39 YBTSl B a1d BIdl
g1 3T forae Y Afedr e €, 9 99 9 78l Hdad! 8, afed 96T S
ggTsl # ®1 MY R #t Wa™ <@d &, Raq WY feRed <|@d 8, 9 S9 ugrsi #
frerd 21 STell § Ue-uld), UTdhfce Hual, | Al fefddl &1 78l N & |12l I8+
qTeT, 3 9ISl & AT - - JE ARBR, W HYdh TTsdol I ] I g
Y, g ATS AT S F AJd § AR B B & 2, N ey aqer™
AT b H1, GERad! &3 § 8 dTel Al <1 B A1, TR b H1, GISRT
& 1Y M g1 ITh wareey, RIel, ISR, TRATIHE, HIT, F&p i, IRURT, Sl
TG & fofg, I I FeI00T IRURTY &, S72 Sildd g91hs @+ & o7 849 Sl 1 v
qhd &, I ATDR Y| 3UT Bl H, I8 T a1 b (oY IST-Hodl &I IKITE 59
H& H o1 AT 7| SURHTART 7RIS, H 9e 9 RIS Sl § b 39 U1 Bl 9TRd
ERIRSIN

MR. DEPUTY CHAIRMAN: The question is:
“That the BIll further to amend the Constitution (Scheduled Tribes) Order,
1950, to modify the list of Scheduled Tribes in relation to the State of

Karnataka, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Arjun Munda to move that the Bill be passed.

S w1 w3it (st 3rejH HeT) : WEley, H U el g ¢
& fadae® o1 aika foar g
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, Special Mentions.

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]
SPECIAL MENTIONS

Need for expeditious completion of Sonamura -Daudkandi Inland waterways route

Y foga $uR <9 (BR7) : w815y, § &$ A1 | AR GRBR & STEToR
AT A 3MTUE Bl g (b a8 AARRI-SISadhs! QeI STAHN DT BRI TSl B
& U SR TRBR A I BRI H MIDBT I A b STATT H GRIe I
& 918 S BRI ToR A1 ff, 32 STeq G B 39 ST DI Soq Y HA Bl 91
ff| YRT IRBR b SRR HATT F TRIT H Tgol 31U+ T8I FAIST OS] 9T off
ol o1l g § IRl SIgt 9919 BT B ¥ doll IR 8, AR 39 STdr & I
T & folv STareer & o # 92} & SO 89 o7l 81 S99 a7 YRd IRBR
J AT W AT b A1 & I Srgfcr fel O a8 W 39 oy | A1 RIS a7
S, I9 AR BI AR T Hal T AT fb I I SISTT BT o, TR 6 db
AT & ZR § YN BT BRI Y6 81 81 YT 2, STdids 41 ST &b STAN BT
AT Tl &1 Ah |

31 HRT WRBR & SIEORM! HATT W UE & & 98 9 eliey WRaR |




160

[RAJYA SABHA]
BN, R $H STAAT & P B F R AR FITATQE H AT TR & Hesil
& forq F1qRT 3R $9 JM-UT o TR @l Beifaefac! § FoR R

DR. AMAR PATNAIK (Odisha): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

Need to reduce the GST on bricks

it fererEs SHaWTE SFESHT (ORIA) : HBIGd, Q9 & ANRGI & oy T,
B AR FHH, Y I AT HEdqul Bl &1 AT TAh YRR Bl HebT- STl
BHRAMT JeT= HAT Sl BT FUAT 91 81 HBH I B $¢ 3 Mgy 81
3IATIEHT BT YT B & ol S IR T aTel ATATRAT & Ageaqul e g,
R Uoe o6 F9Y Y 5C IR IR SIYAST 910 S U §¢ GMIRAT IR THRIHD
U919 99T Bl $C TR SHUHC! 961 ¥ $¢ &I AN # 9fE TS 8, Sl ATaRIRS a1 Tl
2 3R SHH BRI ANT HBI I 7 $¢ B [ddHed WISl I8 &l S b &F H I B
ol ATYTRAT, BIC HRIRI UG S7b TRART IR Y STBT ThRIHD THTd fo@rs dT
gl $C IR S dTel BR Dl 5 YT A TG 12 TerRId B &1 -1 81 39D A1
&1, $¢ Agl DI T F W W1 ST g8 &1 D [haAlHIe? Bl g8 ATa8IRG el
gl 39 99 BRI H § IS IR GaxT HS I8T 81 AT BRI WhiH &b T8 1
IRAT 3R [ER WhIH b T& ST T b 1A 5 URAC &b YRI Wld b G8Tall Bl STy
AT STIYHST BT Svlt BT T S|

31Tz H 3Tk AT W AR TSI W 3MUT BT g b s¢ QATAIRAT &b oIy
BHRIST AOIGRI 3R BRIRI &b F1I -1 S P AT ST W1 ATHIIA 81 SR I U1
HBTA AT DT FYAT ITAT A YRT B Foh |

DR. AMAR PATNAIK (Odisha): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.
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DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

Need for work on Pushkar-Merta rail line on priority basis

it oI e (RIS : SYAHIIS HEIG, H U ATEIH ¥ IRDR BT &
IS W HSdT 59 ThaMIeR Nol oflg &I SI9-SUARIET $I 3R & HE Bl
EIENIE

ABICY, 59 <llg+ BT Ad d¥ 2010 H YRAIfId 219 P 915 59 99 2013-14 & g9ic
Y S foham T AT H A el H3i1 Dl gvgare ol § b I 39 RIS
D1 Fd BRI DI 2 AL SR (BT B

ABIGY, TIRRTS IS 375 & & AR <1 [ g1 <iiel /141 STl &, i
I8 HIYAT & b 59 <ol & 911 <ited T qol <781 Bieil 21 4t TehTR ST -UT_Y &b &3l 4
A1 Arep <ad dR TSI, Fd SRR Sil, Fd &l <19 Sil, J161 IFed S, gl
HERTST, HIRETE & W@ 814 4 99 WX Igf go! G1 | i Il 901 R &
SITATTA BIdT 81 9 YoRIS &b I ST | ATl AN bl STH gg ol

I & Uiforad, Wit SIS, Telhiue e 31 &1 &= Wi 2, g drRor
ITGT BT AT MISTT GIRT WS ST 81 I7h AN &b G A I I gad b A1 ATl
goTs &1 4! I 984 & & S|

qfegH} TSR RIS AT & W &, 31 : A=y TiIfaferi & forg it I8
HART G 3R debietds BRI Ao H ¢+ HIRATS SIaeTd T2l 3SR & IR I )
Mrererdl §1 I8 faoell H TEHSEIE &I IATH B 81 39 e 4 100 [haAlHIe: g9 &
3IT1-SI1 TSl 8, Ih ¥l e o gul 811 A I8 guI °c Sl Jo1 Jopr ¥ s,
3SR, oIS, YATIG, SaR I SIE0T HIRA UGl SIS ST s | STIYR BT Wi
U 37 [dhed BRI UM 59 WS Bl WS A SISl ST 8 Al SEqR a2
SIHTR A A FATIT B9 dTell i Sl GIAT0T IR Bl SIS &, STd! G BH BT
T SIRTER 9 31 dTel GTdhl dl WY 96T 1Y fHelv T a1 Yold & Yok &t A
EESRNERT

31 : ARBR ¥ 3MUE © b 39 URATSTT Dl Seal YRT fbam =gl
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DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | too associate myself with the
Special Mention made by the hon. Member.

Need for fixing a timeline and ensuring timely completion of Transmission
and Distribution Projects in the Power Sector in the UT of
Jammu and Kashmir

SHRI GULAM ALI (Nominated): Sir, | would like to thank the Government of India
and Shri R.K. Singh, Minister for Power, for his personal intervention in the
improvement of power sector in Jammu & Kashmir. It is because of the Prime
Minister's special focus that hydroelectric projects like Kiru-Kawar, Pakkal-Dul and
Rattle on the Chenab Basin, with a combined capacity of around 3,000 megawatt, are
in the process of execution. This capacity is equivalent to the capacity addition in
Jammu & Kashmir over the last 75 years. The Government of India has also been
generous towards implementation of transmission and distribution projects in the
Union Territory under various centrally sponsored schemes the fruits of which are
already beginning to be felt. To anchor the gains achieved in this sector, the
Government of India has already granted technical sanction for a transmission plan for
Jammu & Kashmir costing around Rs. 4,971 crore, vide letter no. CEA-PS-11-
22(15)/1/2018-PSPA-1 Division-Part(1), dated 18.06.2021. Implementation of this
plan within the next two to three years is very essential to ensure that quality power is
available 24X7 to the people of Jammu & Kashmir. | would request the hon. Minister
to fix a time-line for the Government for implementation of the projects in the
transmission sector in Jammu & Kashmir and strategy of their funding. As | have
already mentioned that these projects should come up in next 2-3 years for enabling
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the fruits of the hitherto investment in power sector of Jammu and Kashmir to reach
the consumers. |, therefore, urge upon the Government to fix a timeline for
implementation of transmission and distribution projects in the U.T. of Jammu and
Kashmir and ensure its timely completion. Thank you, Sir.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need for setting up a branch of MSME Development Institute at Kannur in Kerala

SHRI SANDOSH KUMAR P (Kerala): Sir, the MSME sector is one of the fastest-
growing and employment-providing sectors in Kerala with relatively lower investment.
This is particularly evident in the case of the North Kerala in which MSMEs play a
critical role in the economic development. The region occupies a unique position in
the MSME sector with a concentration of many Khadi, handloom, handicrafts and
other traditional and indigenous industries. Many of the MSME units in North Kerala
are engaged in manufacturing locally-specific unique products with geographical
indicator and IPR. However, there is a lacuna in skill upgradation training, identifying
and motivating entrepreneurs, technology innovation, and providing financial
assistance. This is mainly because of the absence of a robust training infrastructure
in the region.

In Kerala, there is only one MSME Development Institute which is situated in
Thrissur. Unlike other States, Kerala does not have a Branch MSME Development
Institute. As of now, most of the entrepreneurs in the four districts of North Kerala,
namely, Kasargod, Kannur, Wayanad and Kozhikode, are forced to depend on the
Branch MSME Development Institute in Mangalore (Karnataka) for any technical
assistance. Many entrepreneurs complained about the wrong information that they
received from private agencies. Against this context, establishing a Branch MSME
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Development Institute at Kannur would immensely benefit the growth of the MSME
sector in the region. The newly-constituted Branch MSME Development Institute at
Kannur can act as a nodal agency in fostering the spirit of entrepreneurship and
promoting traditional industries. More importantly, it can significantly reduce the
burden of the MSME Development Institutes in Thrissur and Mangalore.

|, therefore, urge upon the Government to set up a branch of MSME
Development Institute at Kannur in Kerala.

MS. DOLA SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Amee Yajnik; not
present. Dr. Laxmikant Bajpayee.

Need for financial assistance from the Pradhan Mantri Awas Yojana to complete
partially-constructed houses under earlier Schemes of UP Government

S1. FAHIDIa Il (STR ST ¢ "G, WG HAl ATard ATl B ARS
HETTR ¥ UTH Uofiga ofrwredi o149 1,200 81 gd @ A= JIorrei | s us
HBI 2,193 B1 TTH H UTH YSiige 1,200 AR b AR AT & TG T 993 AT
31 YT AN I 1Y USTTBRUT Wil bR [SY ST bl
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.uE.g Al AioET H gy 2008-09 H TRIEI B 744 IMMA I B
SIFD1/STIAYR ¥ +1:3[eb STHIF &1 715 211 $9 IS B AN 19 HRIS, 14 AR, 96
gSTR 211 TSI G 3 a9 BT ol s 31T T 497 FehT 3TER

S UHR "BIIRE AISHT | 2008-2013 H FRS fIdrT UIfa=or ol 32 HRIs
B et 1 TR ROT Pl ST/ URATYR/ BTefl H 952 HBTIH FIHR TaATAS I Dl ol
o, ST 3ATST AT TR &1 S.UF. LU, AISHT b 3R BTl bl YRT B b foT7 6 BRI
JUY TAT 'FBIRRE IS &b AR Tg ADBMI Bl YT B TG 40 PRIS BT Bl
LYD&l faeH1 U8 € [ Marag =l & UIdHT U=l b Sfid Y o4 2 99 8l
TR, ol 1,200 JATATRIS T YT 4] T Ul el DR I8 & "BIRIRM Aol a5 &1 gl
g1 319 P TV geRIf 78] et Iahail | 399 32 HRIS BUY o 8, Sl el sv41e 8l
Y2 Bl FHISTare] AR ATSHT 4 a7 81 gl &1 319 39 Ha H |l g+ 03 frdfed
TEl B Fhdll|

HRT GeTd & b 7 AR TS 2,193 SMMATAT D1 Y& HAT AT IS H A
dHRh YUl B TG 46 DPRIS DU TUT IMYRYT &Id Bl [THRIT BT B THT 15
BHRIS BYY IAHTH B 1,200 JATATHSIA UTAT DI AR 3fdfed HR G SIY qAqT o
I 993 JATATAT BT T GO HRUT WiATdhR NI o« IR IR fhar 0| s394 #-k3 §
A G H31 St Bl JAAEH] Bl ATRT g Bl AISHT qol ©Y F AR 8l
ST

3d: WRBR Y AR ARG & [ UAFHAT IR 39 ol Hacd & e IR &I
TP ThId HIRATS BRI DI JMTTIHA &

6.00 P.M.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate myself with the
Special Mention made by the hon. Member.

3l BT TG AT (319H): Jeled, H W1 AR 98 §RT I31Y Y {9y |

I Bl Hag BT gl

it afe= ARTRET (319H) : ABIey, § 9l AT 9w §R1 301 Y v & ¥ &l
g PRAT g

MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also associate myself with
the Special Mention made by the hon. Member.

Need for physical Medicine and Rehabilitation Departments with adequate manpower
and necessary infrastructure for the benefit of differently-abled persons

SHRI G.K. VASAN (Tamil Nadu): Sir, the population of differently-abled persons as a
proportion of our total population is rising due to various medical issues, road
accidents and various other reasons. As per Census 2011, there are 2.68 crore
disabled persons which is 2.21 per cent of the total population of the disabled
persons. Among the disabled population, 56 per cent are males and 44 per cent are
females. A majority of 1.86 crore of the disabled population reside in rural areas and
0.81 crore live in urban areas.

People with disabilities suffer undue hardships and they continue to be
marginalized, discriminated against and abused. It is essential that access to
affordable healthcare and rehabilitation be offered to persons with disabilities.

Physical medicine and rehabilitation, also known as psychiatry, play a
prominent role in the rehabilitation of people with disabilities. Differently-abled people
are certified by PMR and other speciality doctors according to guidelines issued under
Rights of Persons with Disabilities Act, 2016 for availing government benefits under
different schemes. It is in the fitness of things that the National Medical Council has
included PMR in MBBS curriculum and also in the training of students.

| would urge the Government to ensure that PMR Departments are established
in all medical colleges with good sanctioned strength of faculty and necessary
infrastructure created in hospitals. In addition, adequate funding should be provided
for innovative projects in rehabilitation, research and production of prosthetics and
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orthotics in Government institutions. It should be enhanced so that they are available
to the differently-abled people at affordable rates. Thank you.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

S AT AT (IRES): WBIed, H Hl AT AR g1 IoIY Y A9y F w3
DI g DRl Gl
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention

made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, | have to
inform you that the Business Advisory Committee in its meeting held today, that is,
22"% December, 2022 has allotted time for Government Legislative Business as
follows:

The Jan Vishwas (Amendment of Provisions) Bill,

2022 (after its introduction, consideration and 8 hours
passing by Lok Sabha)

MESSAGE FROM LOK SABHA

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Message from Lok
Sabha; Secretary-General.
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The Jan-Vishwas (Amendment of Provisions) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"I am directed to inform you that Lok Sabha, at its sitting held on
Thursday, the 22" December, 2022, adopted the enclosed motion in regard to
the Jan Vishwas (Amendment of Provisions) Bill, 2022.

| am to request that the concurrence of Rajya Sabha in the said motion,
and also the names of the members of Rajya Sabha appointed to the Joint
Committee, may be communicated to this House.

MOTION

"That the Bill to amend certain enactments for decriminalising and
rationalising minor offences to further enhance trust-based governance for
ease of living and doing business be referred to a Joint Committee of the
Houses consisting of the following 21 Members from this House:-

1. Shri P.P. Chaudhary
Dr. Sanjay Jaiswal
Shri Uday Pratap Singh
Shri Sanjay Seth
Smt. Queen Oja
Shri Khagen Murmu
Smt. Poonamben Hematbhai Maadam
Smt. Poonam Pramod Mahajan

O 0 N O OO b WODN

Smt. Aparajita Sarangi

—_
o

. Shri Arvind Dharmapuri

—_—
-_—

. Shri Rajendra Agrawal
. Shri Rattan Lal Kataria
. Shri Gaurav Gogoi

_
oW N

. Adv. Dean Kuriakose
. Shri A. Raja
. Prof. Sougata Ray

—_
~N O O

. Dr. Venkata Satyavathi Beesetti
. Shri Gajanan Chandrakant Kirtikar
. Shri Rajiv Ranjan Alias Lalan Singh

_
O 0o
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20. Shri Pinaki Misra
21. Shri Girish Chandra
and 10 Members from the Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the quorum
shall be one-third of the total number of Members of the Joint Committee;

that the Committee shall make a report to this House by the last day of
the first week of second part of the Budget Session, 2023;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committee shall apply with such variations and modifications as
the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communicate to this House the names of the
Members to be appointed by Rajya Sabha to the Joint Committee."

The above motion was adopted by Lok Sabha at its sitting held on
Thursday, the 22" December, 2022."

SPECIAL MENTIONS - contd.
Need for special package to protect coffee growers

SHRI JAGGESH (Karnataka): Sir, in the coffee heartland of Karnataka comprising
Kodagu, Chikkamagaluru and Hassan districts, coffee planters have suffered badly
due to destruction caused by heavy rain between July and September of last
monsoon season. The impact of rain continues with diseases affecting plants and
estate infrastructure suffering long-term damages. Unpredictable weather conditions
are helping pests to breed and new diseases to emerge. Drastic changes in climate
patterns over the last few years have adversely impacted India's coffee production
and the quality of crop. Fruit rot, stalk rot, root rot and other damage to crop has
been done due to heavy rainfall and landslides. Most growers fear that such climatic
patterns could wipe out plantations. The production of crop for the year 2022 is
estimated to be some 35 per cent lower and has impact on export. Moreover, the
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unsettled market prices and the cost of financing is one of the biggest challenges of
the coffee sector with banks insisting growers to provide collateral for financing, high
rates of interest and growers unable to repay loans resulting in outstanding of lakhs of
short-term and long-term loan accounts. The accounts of many coffee growers have
turned to non-performing assets and the growers are now facing banks recovery
proceedings.

Under these conditions, | urge the Government to take immediate steps to
exclude coffee plantations from recovery proceeding under the provisions of the Act
and to restructure outstanding loans and a special package in line with the special
coffee term loan. Thank you, Sir.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Impending delay in the construction of new National Highway from Prayagraj (Uttar
Pradesh) to Singrauli (Madhya Pradesh) via Mirzapur

7t 3ravT R (STR USYD) : ABIGY, TAITRTS (SR Ya¥) ¥ fASIqR 2d gy R
(A& U= b T TSR ST & A1 | HRIg 100 .37, Y g2 64 81 SN
qT Fs frerl & FHarRial dF ey ff 8 s8N Sienfiaiexor of ff urcars e
q8Icd, ob IR T XoTqT HaTeTd = 24 AT, 2015 BT YT HI Y hal o,

QI 314l T 6 ATell H TS Bl B Y6 ol gall &l
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31 : H WRPR ¥ IRIY DHRAT AT fob 59 [0y W It HRATg Bl S|

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sanjay Singh;
not present. Lt.Gen. (Dr.) D.P. Vats.

Need for optimum utilisation of Hisar Airport

. SR (1) S bt a1 (Ren) (3R : #8ied, sRATN WRER B9R gq1g 37
P TP HecdThial UfAUeH 89 & w9 § TR &) I8! 81 I8 feoeh & drcifes]
fapcy & wu & TRRIT & 999 91 gl Us! 8RN Ig8f W ufquers 2f, &
JrAGTy, UrfdheT JIIET fFeell & Hore HI 6F B H Age ¥l A faeafaere
& 1T VU Y, BT, Lo ST 89 AR RN i e 3R el W facel &
170 fhAHIER SR BI1 & BRI IB faeell & oY U g1 aRar A1fdd 8l Habdl 81 T
g1 A= I 89 & HRUT 39T STAN g1 ST & forv fham o1 daar 21 o
I =feroft 95e & 3R SR IO & Ps 7o W 200 fhallHiey & BR ¥ 314 2l
EAR A ORI IS BT GGy Wl Iucte] BRTs ST Ahdil o

HEIGd, H 3TTh ATH | b5 ARXBR A IS & IreATdl S GIenail &1 a4
IBT BT IRIE BT ATBT §, Sl b U8l A 81 A9 ol

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

IQHTEIE (S YEaR FIferd) : IdIE o.SRe (S1.) LUl Tl st A
feadY, 319 37ae Werel H9H ufeu|

siirei Wb fgadt - Aeiey, S9N <9 Ua Y 9eT <97 2l ... (aeT)..
SURIHTEIE (S} YaA=aR Pifera) : s7HAT A1 fgaial, 3119 391 Uges caRe ufeyl

Selling of non-essential items with DAP Urea in some parts
of the country

sl T fgadt (STR URwD) : WEled, BHR) WREGR 9 WY & (Bl Dl g
T H SIgdl IRAT HH AR/ R T BRI 51 O HUHL, S IR Y &
SHIGIRIYR H §SIRM HU SIeRi & AEH ¥ [HAMI I WIg ygdr &l B dl
BHRAT 8, UG AU DB &b TSI BIIQ Dl oAhR SIeRi Bl SIYUT JRAT B eI~
31T AT Bl W SISHY <l B

TEI6d, fHa 9RA B 3 T TARI WRBR (AT Bl 3T $ ¢ - 3AD!
TR T € iR I9a-97y W 396 fory Sfod wam ft el 8, et aRomg 7
fop TSt foharl @1 3 H gl g8 &1 HEIGd, DU 3iR SIeRi &I U™ Wi &I
JHAM fHAMEl BT ISMT TSl 2 AR ABR B e ygd § 41 Shac skl ol
AT B THY-HHI TR WIS YT &1 b, 9P (oY AT AFHRI GG F31 S,
AT BN 3T S 7 98 B AR YA {6y §1 9818y, fhaml & S 9a-99d
R, el il IR ARl ¥ WIS Y &1 9, $96 (oY § WRBR ¥ Mg =
TTEd g fob Ul §RT 81 &1 ATATT B 1] B oY SIR| Bl SR BT FMAT S
& oI AR 7 {51 1Y, 1M fBAMT B TRBR gRT IudAE BRTs IT5 EGIE S
oI IR YT Bl b |

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.



[ 22 December, 2022 ]

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for sustainable land use planning in the hills and mountain areas

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw the kind
attention of this august House to the Task Force set up around 1980 by the
Government of India which found that more than 250 million metric tonnes of valuable
top soil and boulders are annually being washed down to the rivers and valleys from
the Darjeeling-Sikkim Himalaya alone. This will result in bleak future for the farmers of
the hilly region unless some urgent measures are taken up. Therefore, | humbly urge
the august House to draw the kind attention of hon. Agriculture Minister to it and take
the help of experts in this field for sustainable land use pattern in the Himalayas.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the Special Mention
made by the hon. Member.

S AT AT (IIRTT) : ABIey, § I W ®I 59 99 & 1o Hag el ¢l

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Growing incidents of cardiovascular diseases among young people

DR. SANTANU SEN (West Bengal): Sir, until now, heart attack was thought to be a
condition that only affected the elderly and heart attack among the youth was
considered abnormal. However, the instances of heart attack among the people
under 40s are on the rise, including young people in their 20s and 30s. This is a scary
trend for a nation with the largest youth population in the world.

India specific data regarding heart attack in people under 40 is sparse. Indians
suffer from cardiovascular disease at a younger age as compared to other countries.
As per the Indian Heart Association, 50 per cent of all heart attacks in Indian men
occur when they are under 50 years of age and 25 per cent when they are under 40
years of age. There has been a three per cent increase in cardiovascular disease
among Indian women from 1990 to 2019, while globally the rate of cardiovascular
disease among women has declined.

The rise in heart attacks is attributed to various reasons: onset of diabetes at
an early age, rising rate of obesity, sedentary lifestyle, excessive drinking and
smoking, consumption of drugs, hypertension and stress. Some studies have found
an increase in heart attacks post-Covid. The Government should encourage the
youth to adopt a lifestyle that may decease the risk of cardiovascular diseases. There
is a need to collate and study the data on occurrence of heart attack in people under
40 years of age. Appropriate trainings for conducting CPR and emergency response
to heart attacks should also be conducted.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.



[ 22 December, 2022 ]

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Sandeep Kumar
Pathak; not present. Shrimati Ranjeet Ranjan; not present. Now, Shri Harnath Singh
Yadav.

Need for long term policy for traditional organic farming and establish a soil Health
Laboratory in each development block

£t g1 FiE A6 (STR U=wD) « A8ied, H gl o el Sd-7 it 3R IguURIh
YA &% SR AT STia a1 G STa-Sigell & TR 1R U8 I8 TR Hdhe Bl 3R
ARBTR BT LT ATH T HRAT g

U HA S AR ARG S A 9y 2014-15 H HaT WY URIEl gq 3
HEcdThiel JaT TRy URIel BTS AT Dl YHARY (BT o1, RTaH BRIl fHami -
IS IHTE P 1Y 37U BTs IAdR Y| TSI HT H Bl G+, YR T I raegahal
& IITAR a1 WY BT TIEURITAT3I BT 37419 faams <ar 2

A &b WY BT A ST & H1 TS e 811 5| IgNd STdl BT &I
RO YA JGUOT I 81 TR 3Ah IRR H 11, e, Feoll a1 WIsg uaref g
3R STeT b H1egH | Bl Ugdd 81 UGN Sict 3R Ugiid fHgl & BRI 3D bR &
STetal I el W8 & IR 9% $uR, geIMdd, dldy, bhe Sl e Hlddh
TR T BR F<IT ST R8T 8

YA BT SaRT WRH b VB &, Ad qAT G4 ag]-uler, Siia-Sigall sife @
QYT 9Tfh B¢ &1 8 3R I oS ! & i 'e W& 2

31 H Y T STl b TR Dl ITH I o oY NRAAh WGl g DICHIRID]
& ITAN Bl HH B IRARET Sifdd HiY M R IRBR I Qe dlel il
M 3R FT IR0 & ol 5 I BH TS [AhRT TS IR U JaT WY RIeT0]
TITTRITAT e bl AT BRel gl

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Vacancies under SC, ST and OBC quota in Higher Educational Institutes

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, according to the Education
Ministry, India's elite higher educational institutes like IITs and IIMs are far behind in
fulfilling their commitments to ensure inclusivity in higher education. The Central
Educational Institutions (Reservation in Admission) Act, 2006 mandates 15 per cent,
7.5 per cent and 27 per cent quotas for SC, ST and OBC students respectively.
However, the intake of students under the reserved categories in IITs and lIMs are
much lower than the mandated norms. The acceptance rate of applications for SCs,
STs and OBCs in lIIMs has been below four per cent for the past four years.

Sir, IM Ahmedabad received 200 Ph.D. applications from SCs between 2018-
19 and 2021-22 but only two have been accepted. They got 78 applications from STs;
out of which only two were accepted. During the same period, IIM Bangalore
accepted three out of 188 applications by SCs and none out of the 52 applications by
STs were accepted. [IM Calcutta accepted nine out of 219 applications by SCs, [IM
Lucknow accepted nine out of 78, IIM Kozhikode accepted two out of 298 and Indore
accepted four out of 97.

There is a serious under-representation of STs with only 2.5 per cent, that is,
only 137 students out of 3,430 eligible applicants admitted across all lITs. Last year,
137 out of 3,430 ST candidates and 574 out of 17,075 SC students secured
admission. Less than 10 per cent of all PhD candidates at IITs in 2021 were SCs.
Even for OBC reservations, most of the lITs are below the mandated 27 per cent. The
Government should take necessary steps in this regard. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | too associate myself with the Special
Mention made by the hon. Member.



[ 22 December, 2022 ]

MS. DOLA SEN (West Bengal): Sir, | too associate myself with the Special Mention
made by the hon. Member.

IUFHTEIE (31t Ya=aR Biferar) : T HHR S04

Need to establish Ayush University in Gumla District of Jharkhand

2 TR SNA (IRTT) : IUFHIe Heled, HRT AR Ioold SRS & [HaAT H
3N HETIIITrT AT HRA DI TLIHAT &b Hae 4 2

HEIed, # 39 e & AIEIH { AR MYV HAT SN BT & A el H
MY ABTAEned RIfd & @ IR ST HIAT I18dl g, Sl M- &
HeT & 3R HUF-HYg 41 H B (I 81 39 &A1 | a7 B arell Aara] Jeid:
ST WG A S Bl AT SIS STaTa] 89Tkl aui 3 3 TR &l
Al & fFrae 7 RIR® fafhear dgfa &1 a0 ol g § a7 SH
WY 3R FIEy Siia | Ju= &1 &1 gD SUAR Ughd Agdiad v
Ffhear ugfd 9 Ael W1 @il 81 AT 7l | gy HeTideney wfud g 4 s
&3l & Jads-Jalcral g AT b &3 H RIeror-iRieror vef JISTIR g 9l Yeb Aecaqui
ITAR I Bl ST 37 : WA ST TP ECHIV H $ YV HSTIEATA
BT BIAT-BTY oY, TR 39 & & ldoifdh R & & H ) ST S1RIT & ST
Hep|

31d: WRBR ¥ W IFRIY & b WRpR JATefiyy sIRES & el el d§ U
3PN HETIIETTY AU DR DI HUT B

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, | too associate myself with the
Special Mention made by the hon. Member.

SUAHTEIE (S} YaA2aR Biferd) : ST, Hod=1 3|
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Need for establishment of National Institute of Virology in Roorkee in Uttarakhand

S1. HAAT A (STRIIS) : MR ITHHTEIET HEIGY, H 3MUh HIETH I SRS
T H -T2l S¥CIce ATt aRRIATS AT fhy S 61 3R & gl

ERIEDR qwﬁww?&wmﬁ(wmﬁeﬂé@)
P FAE IR S (IR, AT, gd AR 4feaH) TMel S¥eIeye A aRRIATSH
WIS By ST &1 39 YIS BT 29 I8 € (o Wiy § qHa-|qHY IR A1+
WY HHHT, ST DITS-19 HEMRI, H S H Td SICISYC 3Mh dRRIATS!
HEIYUl AT 14T Fh| $Hd AR 8 USI IR Sd1gal UR 2N & Fb a2l
SIIHINE® fhe Td IR TTH WR IR g7 S T |

HeI5d, H 3Ud A H I8 |l A el g b 3l 9 ITRIES 5T A
R MY rgeT™ URYG (JMSHITHINR) BT Dlg I WA wfd 21 fan
TAT S| 37T : IR 1T H HehTHeb I Dl FRAR FIRTHT & ol I8 Heeqqui 8T
R YIS e aRYg STRIES & Aid B! (el gRER) 7 e
SIEICIC AT ATIRTATSH AT B, FTHD HIEFH I T2l HehHeb I b a1 B
AEYU INTGTH & YTY| 37751 b FHY H I AT A9 2| g=iara|

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands
adjourned to meet at 1100 hours on Friday, the 23" December, 2022.

The House then adjourned at twenty -four minutes past six of the clock till
eleven of the clock on Friday, the 23° December, 2022.
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